BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
(SOUTH ZONE) AT CHENNAI

(Application under Section. 14 and 15 read with section. 18 of National
Green Tribunal Act, 2010)

APPLICATION NO: 8 OF 2021
MEENAVA THANTHAI K.R.SELVARAJ KUMAR
'MEENAVAR NALA SANGAM
‘M.R.Thiyagarajan, ... APPLICANT
AND
STATE OF TAMIL NADU

Through the Chief Secretary,
“Government of Tamil Nadu, Secretariat and others .. Respondents

CHORONOLOGICAL REPORT FILED BY THE 4™ RESPONDENT

Sl Date | Events Page |
' No |
! i (- i —_— . I

1 11.03.2011 | The 4™ respondent opened the ‘

Velammal Hospital out patient

dispensary

06.01.2012 | The 4_”‘—_Re_spondent entered into | 2/ |

Ny

Agreement with M/s Ramky Energy and
' Environment Ltd to remove the bio-

medical waste on daily basis. '

3 21.02.2012 | Proceeding of Commissioner of Town
and Country Planning, Chennai g ‘

== P e—— = ———==I. B —_—



4 04.07.2012 | Proceedings of Member Secretary, }
Town Planning, Madurai \3 |
'5 03.08.2012 Planning permission issued by the| _i
i Corporation of Madurai 20 — |
!
6 26.09.2012 | Affiliation issued by the Tamilnadu Dr ‘
M.G.R. Medical University 25
|r“7 1 06.02.2013 | The 4" Respondent entered into )
i Agreement with M/s Ramky Energy and 2% |
| Environment Ltd to remove the bio- |
medical waste on daily basis.
'8 1 17.04.2013 | EC obtained from the 3¢ respondent Z 1 :
9 10.09.2013 | Letter of Permission issued Wthe_
| Medical Council of India 475
10 [05.10.2013 | The 4™ respondent obtained Building
| Completion  Certificate  from  the 4—7
Madurai Corporation
11 [18.11.2013 | The 4" responded applied for Consent
under Section 21 of the Air [ Prevention Atg
of and Control of Pollution ] Act, 1981 |
| and paid the necessary fee to the 2™
Respondent
12 [ 04.01.2014 | The 4" Respondent entered into | o
Agreement with M/s Ramky Energy and 57
|
Environment Ltd to remove the bio- '
medical waste on daily basis.
13 114.02.2014 | The respondent issued the explanation | go
' | letter to the 2™ respondent
|




17.02.2014

26.09.2014

The 2" respondent issued the notice to
the 4™ respondent to produce the valid

agreement with the common facility

P_roceeding of Member Sec_retary, Town

Planning, Madurai

03.01.2015

18.12.2015

The 4"  Respondent entered into
Agreement with M/s Ramky Energy and
Environment Ltd to remove the bio-

medical waste on daily basis

The 2" respondent issued the show |

cause notice to the 4" respondent

18

20

02.01.2016

The 4"  Respondent entered into|

Agreement with M/s Ramky Energy and
Environment Ltd to remove the bio-

medical waste on daily basis

19.05.2016

1 02.06.2016

The second respondent issued the

letter to the 4" respondent to strictly

adhere to all the provisions of the Bio
Medical Waste Management Rules,
2016 and propose the joint meeting with

all the stake holders.

Letter from the 4™ respondent to the 2™ |
respondent stating that all the waste
are disposed as per the Rules and
Regulation. The Madurai Corporation
and Ramky are agencies and all colour
codes and instructions are carried out

strictly and also periodical inspection is

also being done by the respective




officials.

21

(22 |

22.07.2016

The 4™ responded applied for Consent
under Section 21 of the Air [ Prevention
of and Control of Pollution ] Act, 1981
and paid the necessary fee to the 2™

Respondent

08.09.2016

respondent to the 2™ respondent

24 |27.042017

25

01.01.2017

13.06.2017

26 | 24.07.2017

The Z‘H__Respondent entered into
Agreement with M/s Ramky Energy and
Environment Ltd to remove the bio-

medical waste on daily basis

under Section 21 of the Air [ Prevention
of and Control of Pollution ] Act, 1981
and paid the necessary fee to the 2™

Respondent

Additional detail submitted by the 4" |

‘The 4" responded applied for Consent

'y

| Submission of Amendment of EC to
SEIAA by the 4" respondent stating that
the 4" respondent has received the
Environmental Clearance for the built
up area of 1,43,163.015 m2 - but we got
the plan approval from DTCP for the
| buit up area of 1,73,184.66 m2.

submit the Certified Compliance Report
' from the Regional Office of Ministry of

“Query raised by the 3" respondent to

Environment, Forests & Climate

e



29

- 105.01.2018

09.03.2018

04.01.2019

"The

The 4%

Change

4“’]
Agreement with M/s Ramky Energy and

Respondent entered into
Environment Ltd to remove the bio-

medical waste on daily basis

The 4" respondent
certified compliance report issued by
the Regional Office of Ministry of
&

Change to the 3" respondent

Environment, Forests Climate

Respondent entered into
Agreement with M/s Ramky Energy and
Environment Ltd to remove the bio-

medical waste on daily basis

30

31

11.12.2019

19.03.2020

20.05.2020

29.09.2020]

The 4™ responded applied for Consent | -

under Section 21 of the Air [ Prevention
of and Control of Pollution ] Act, 1981
and paid the necessary fee to the 2™

Respondent

Show cause notice issued by the 2"

respondent to the 4" respondent

Reply issued by the 4" respondent to

the 2™ respondent

submitted the |

133

&

135

‘_Sta_terﬁént of account of payment to by

M/s Ramky Energy and Environment
Ltd

| 3>&

The 4™ responded applied for Consent

|4 ¥

under Section 21 of the Air [ Prevention ‘ '




| of and Contral of Pollution ] Act, 1981

and paid the necessary fee to the 2™

Respondent

35

23.11.2020

Terms of reference issued by the
SEIAA to the 4" respondent

| 56

36

37

38

1 09.02.2021

09.07.2021

The 4"  Respondent entered into |

Agreement with M/s Ramky Energy and
Environment Ltd to remove the bio-

medical waste on daily basis
Minutes of meeting of SEAC

EIA  report submitted to SEIAA on
05.03.2021&SEAC presentation
17.03.2021, 24.04.2021 & 09.07.2021

(Details of ecological damage, remediation

plan and natural & community resource |

augmentation plan) and SEAC given
recommendation for the issue of
“Environmental Clearance “ in subjected to
the outcome of the written appeal in

Hon’ble National Green Tribunal (South

Zone) original application no. 08 of 2021 |

(S2).

15.09.2021

As per the EIA report submitted to the |

374 respondent, the 4% respondent
deposited a sum of Rs. 50 Lalks to
The Commissioner, Madurai
Corporation by Demand Draft dated
15.09.2021 drawn Indian Overseas
Bank, Anuppanadi Branch, Madurai

\'77

'|<50

88

716.09.2021

‘Madurai  Corporation  issued  the




Acknowledgment

40 | 17.09.2021

As per the EIA rep(;rt submitted to the
3rd respondent, the 4t respondent
executed the Bank Guarantee

infavour of the 2nd  respondent for a

sum of Rs.60,70,000/-

41 20.09.2021

The 2nd respgndent directed the 4nh

respondent to remit a sum of

Rs.86,62,500/- towards for non ’)C[Z/

compliance of the provisions of the
Bio- medical waste Management Rules,

2018.

42 29.09.2021

43 15.02.2022

Letter from the 4th respondent to 2nd

respondent enclosed the Demand Draft |

for a sum of Rs.86,62,500/- drawn w,

Indian Overseas Bank, Anuppanadi
Branch, Madurai without prejudice in
OA.No. 8 of 2020 on the file of NGT, |

Chennai.

The 4" Respondent entered into

Agreement with M/s Ramky Energy and )@ )

Environment Ltd to remove the bio-‘

medical waste on daily basis

Dated at Chennai this the 18" day of January,2023

OUNSEL FOR 4™ RESPO

*



VELAMMAL

MEDICAL COLLEGE HOSPITAL

Anvilalion

The Management, Dean and the slalf membens of
Ulammal Medical College Hospital, Madurai-6.25 009

Uklammal ZHospital Out - Patient Dispensary
on 1 1th march 2011 (jriday) at 09.00 a.m.

Dr.G.Natchiar,
Dineclar, Fravind &;e Care gyﬂ'em, Madwrai,

has bindly comsented lo be the chief guest and light bhe kulhuuilakbn
m#:epm:n/

Dr.S M.Stvakumar ».s.
Modical Superintandnd. Gout Rajage Huspilad, Madunat

Opering Ceremony Of The Dollowing Deparlments
Lab & X-ray Department : Dr.MUTHUVELRAJAN m.S..(Ortho)

Emergency Ward : Dr.SRINIVASAN M.D,(Cardiologist)
Treatment Room : Dr.RAVIRAMAN M.S., (Ortho)
Pharmacy : Dr.SUNDARAPANDIAN M.D. (Paediatrician)
Male Ward : Dr.SELVAMANI M.D. (Cardiclogist)
Female Ward : Dr.SIVAGAMASUNDARI m.D.,060.,
Ambulance Service : Dr.MOSES K.DANIEL M.D., (General Medicine)

yo«wwadiaﬂc;bm‘&nd

Chairman

Dean

“VELAMMAL VILLAGE® MADURAI-TUTICORIN RING ROAD, ANUPPANAD!, MADURAI-625 009. TEL:0452-2698970, 2698977
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RSIT_omyaninrL| 2 EUITVEET g & st s
807, sy eransy, QEsiiansie-G00 002,
selenco: gl o s & ss @9y,

viww In.gov. infdtcp
email i dicp@vsninet

15, 45,6160 . 28306/201 1) TG 21.02.2012

G e et saraw - L 10Mip 6 &gl Lh - Lngyemip 2 6T eshT B 14
LD - eIy e’ y_h - 1giewy Glem@ sul Lip -
g;@;ﬂuurémp, Shrnnd - er oy GTEUTTEAN [61/1, 2, 3, 4, 5,6,7, 8,9,
10; 82/4, 5,8, 7 6311, 3, 6, 9a, ab, 9c, 10, 11,641, 2, 3, 4, 6,
78, 7D, 8b; 65/2, 8, 11, 1za, 12b, 13, 14a; 66/1, 4, 5; 70/1a, 1b,
2&, 20, 4a, 6pt; 7111, 2a, 20, 3, 4a, 4b, 5, sb1a, 6b1h, sh2:
7211, 2, 3a, 3b, 4a, 4b, 4z, 4d, 5, 5, 7, 8, 9a, ab1, 9b2, 10, 114,
11b, 12, 13; 73/3pt, 4apt, 4b, 105t 11pt, 1208, 13, 14pt; 80/34,
5,70, 08, 9,10, 11, 19, 208-a0 - 19773 gl Lt
pdusrefls - Getan by amair Lo et 60 QT 0525 gyl asmann
WD SLrTdEl ©meaunh 2.6 e s Ghan e 5@ 1L
S supris Gien e ser g o6 &S ).

UTTews: 1. gemeveu | Gausuibiorms TellEengemh e Gupgsid
IBT6IT7.4.2011, 26.5.2011, 18.8.2011, 30.41.2011 LBE ()LD
14,2.2012,

2. 0GIEOT o 6l eHT i1 b (gupii Blghld (5.5 .6T6081 838/2011
W2, e [5.12.2011,

S fehausyieieue Ganriiy T 6614 24/2009/6 111, Usuiamy il tg
Sl L Wlafé & Ly Gluregst oreotr.3, meit :25.1.2012.

4 eI ST Sy et oyt seflan ammulé sne
fl-8 6T 92782007 \Ji6r 1, eeeii  16.9.2000.

5. 2prewenca (mlane) STRUNT. 161, ﬂ?l.l@m&g_;ﬂ DO QD [BERT L)
e &l @lenm, mirsti9.9.2009,

6. Bl SE el oy AERILT vt Sa:fl6dt ammidlc sn e
5. 61607 . 7486/ 2006A 16y 2, TBITGIT 164, 2009,

Im
i

ERUTTET

LOBIBO LoirsuC L LD, 0 g e GClsme o’ Lib, STty s, g G stamtaa 61 1, 2,
3.4,5,0.7,8,9, 10, 62/4, 5 6, 7, 6301, 3. 6. 94, 90, 2C, 10, 11,844, 2, 3, 4, 6, 74, 7b, 8h: 65/2,
8,11, 12a, 12b, 13, 14a: 68/1, 4, 5, 70/1a, 1b, 2a, 2b, «a, 6pt: Tih, 24, 2b, 3, 4a, ab, 5, 8hia,
Gb1b. 6b2; 72/1, 2, 34, 3b, 4a. 4b, 4c, 4d, 5, 6, 7. 8, 9a, ob1, 9b2, 10, 11a, t1b, 12, 13; 73/3pl,
4apt, 4b, 10pt, 11pt, 12pt, 18, 14pt; B80/3a, 6, 7pt, 8, 9, 10, 11, 19, 20a-6) - 151947 73
FEWIC LT Lrtiudre) Qesmesgi sty 1 msh 94 SUED v aTedensunilil(n nansen
G LEeD , 9nwmemsanls

3, 9

Et.'



Semi Basament Flooy -

Ground Floor -

First Floor -

Second Floor

Third Floar - -
Head Room . 960,25
Portico-1 - -

N

Portico-2 i -
Portico-a - :

Foriico-4 - =
Portico-5 - -

P T R i 4 s

Total = UB0.25 52132.635

Proposed Instilution Block (11

TG
(5

4
(172}

o =]
3

oy
& O

R A
SIS
53
ts55

Ground Floor s -
First Floor = =

(8]

Second Floor - - 3525,38
Thired Floor - - 5

Fourth Flaor - -
Head Room - 117,32 -

Total 15732 238

Procosed Animal House

Ground Floor .
Head Room -

Total E 1585



-

Proposed Mortuary House Buitding (1 No)

Ground Floor . -
Head Room - 21.53 -

Total - 21.53 423,50

I

Proposed Work Shoe (1

Ground Fioor - = 328.05

Total X = 396,05

Ground Ficor
First Floor -
Second Floor -
Third Fioor -
Head Room - 37.33 -

Total - a7.40

Total F81 - 5355.03 »

Proposed Staff Quart

Stilt Floor 7
First Fioor - B 724,98
Second Fioor -

Third Fioor - =
Fourth Floor - -
Fifth Floor - -
Sixth Floor - -
Seventn Floor -

Head Room - 36,40 -

Totai - TES.38



Sult Floor
First Floor
Second Floor
Third Floor
Fourth Floor
Fifth Floor
Head Room

Total

Proposed Staff Quarters

Toial 751 2

AG7.36

£10.36

{3 = TGO

Double Bed R

om (2 Nos.}

Proposed Boys Hostel Buiiding {1

FS -~ 28501

Ground Floor
First Floor
Second Floor
Third Floar
Head Room

Total

T
160

I—
MNaor B

N

Nor

S2.44

——

Fsl
92904
929,04
92904
929 04

=2



Ground Floor
First Floor - - 085,28
Second Floor - - 985.28
Third Floor - - 985,23
Fourth Fioor - - 985 .28
Fifih Floor - . 085.28
Sixth Flocr “ - 985,28
Head Room <. 85.51 -

Total . - 86,54 B80%5.65

Froposed Girls Hostel Building (1 MoLd
MNon £
Ground Floor . 5
First Floor - “ 940.67
Second Floor - - 940.67
Third Floar - - 940.67
Fourth Floor - - 8940.67
Head Room = SER Y -

)

414142

Total

'

@«
e
i
-~

Propesed Girls Hostel Building (1 No.)
Non FSL jaes]
Ground Floor - - 98525
First Floor - - a85.28
Second Floor )
Third Floor - -
ourth Floor - =
Head Room - 127 .44

Total - 127 .44



5=
Proposed iLibrary Bullding (1 No.)
Non FSI
&0.m.
Ground Floor - -
First Floor -
Second Floor - -
Third Floor - -
Head Room - 82.91
Total - 82.91

Non FSi
' SCL.M.
Ground Floor - -
First Floor - b
Head Room - 17.90
Total - 17.90

Total FSI - 2683 x 3 = 777.6

Proposed Maintenance Office (1 No.)

Non F&I
sa.m.
Graund Floor -
First Floor - -
Head Room - 25.00
Totai = 25.00

OSR Provided = 15208.05 Sg.m.

ES!
sq.m.
2361.37
1549,21
154921
1135.97
6595.76

Fst
150.63
108.62

ES)
sq.m,
121.87.
121.87

243.73

10

Cuissii. 250655 MG gini SO YPTH WS goiomat nHmID LImiFe] Blammuwi
2. LGNS &I HLOTENSF)M (S MY QLIS . BIUbsmss ek _ar s L geind, L g

s Mg s aeflssludang).

UG aEf&siu’L.  Slipl  amTuLGSiNeG & a1/5.060. @) 6o .44/2012  eTew

sToomsooflC (B Q)emiuCuBien I ma).
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gl ols0efls @ Gmaaflé e L @i sjsonniiy SUBTLL S &l Glumgy o ulwire,
DEIGE D ol et LHYID sjeun i e SISl o) sy sirsmane, L eslip
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Ourg) 9ei68 0 sloail e FUUBGUI L 2. emre o] ST Budmid Qs
215601 eilLiyin @ahugynined gine, Garlalls s Ceuandi(pud, @lsmen FIHSUIUTL @ ity
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Ll amamsvu ol s g gsafluin (& @5 Gl bem1omen (Ptivate Land) @BLoging Qo
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2.5005 UG G eedeyrif) Wi hieutnenenr g mis GpIDS o Elemeinh o GCurad,
e (s $liye Solar Water heating Systern @jsoing s Gaussdrich .

BUEBITLIL g £6 |60 2GS SO Loy s s Blgigh gl b oy Lsge s e
LIS L1 Gavsamin(in

Wemsmuiley sri L Gu Geirer shmail meae SIS G Blwe0mTmieh &0 GouauirEhn.
BUGUrg @UULm Gmiiuc SUHITUL. & 5 1D(& o mires Sl GEI relails, T mpD
Gleniiged a1 _may. WTHmEGET 556D Claiogres @msasrs Esisspeum e g it
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SUpL Gl Glersd g sl Gastini. '

2 H080 oyl g gl Blushe e iGwmun ol el surmsies ¢LORw D
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Gaomeuds ssiren 15 ouesaflenit SONG0E gy pangy Qenisg Qeaafld Gy g
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'.Q_g)u;ujlarlfr Q&wevii (QT) WY 2_6TEHT SLSHGULW, DSHI]T
SieuTeelar Ggwer (pemm  =y,enemt

(peiraflens: Hligh.&l.UTemsrs  ©lgIT e L LDIT et

b.&.6161 §38/2011/wg)2 mrem:  6.2012
Glummasit: BET  @enyenioli] — U 1oMgd  bLigLlb - IDEHIEDF 2 _6TEIniT
oA AL AV L UGH  —oGlsny - 1DTeUlLID &N CEHMmE&  sulLd

N DEINY  LOTHSIT & oigmyumenly &lpnon -FiGe siaiser 61/1, 2,
\‘ 3.4,5,6,7,8,9,10, 62/4.5,6,7, 63/1, 3, 6, 9A, 9B, 9C, 10, 11, 64/,

COuL 90\ 1 203.4,6,7A, 8B, 65/2, 8, 11, 12A, 12B, 13, 14A, 66/1, 4, 5, T0/1A, 1B,
/2A, 2B, 4A, 6pt, 7171, 2A, 2B, 3, 4A, 4B, 5, 6B1A, 6B1B, 6B2, 72/1, 2,
773, 3B, 4A, 4B, 4C, 4D, 5, 6, 7, 8, 9A, 9B, 9B2, 10, 11A, 1B, 12, 13,

= 27 73/3pg, dApt, 4B, 10pt, Tipt, 12pt, 13, 14pt, 80/3A, 5, 7pt, 8.9, 10, i1,
e 19, 20A-sb  151917.73 &gy OlLr  ugluere|  osnsaiulied
BeusotbIDNGTT OB hHIUGEuERT T MG GIGY  Dsmel  OMBMILD  SLITUIF &
Bemsound o uwirs  SI_BHIaISHnEG SHL  Deuod  oleMgsl

2 _&H5H1ellhaoHsd O fure

LITTenel: 1. weibnrr o, ML V. (pdaiymoslifisid, sHemeoeir, Geusuldion sir
Hovall DIMBBL L6 Sl9H ®ren 7.4.2011, 26.5.2011,
18.8.2011, 30.11.2011, 14.2.2012, 22.3.2012 (o) 28.3.2012.

2. oeTenesl (IKlened) e16md 161 s (Beugsl oBmid HESTUD
sueTgF g gmyenm (BTl 9.9.2009.

3. mBeT esnrenolly syenswii  Cesitenst GeuIsomrens [h.d. 61650
283087201 /A0 mrel 21.02.2012.

4. s sps aem 7969/UD4.1/2012-1 silBousdd ommd
B&ETUM suenii&Fdl giemp  prsn 22.6.2012.

5. GIEHY  NHESITLF syensmulin (dn@g60) GUITmtL] HipdHid
B.b.stemt 28308/2011 AN mrem 21.02.2012.

& DEichy LrBEITL S lenesiui. BlsHD sl waN3/007174/2011
HIem 29.3.12.

2_5HBJ6:

HIMY 2 GTEHT  HULU UGBS, gy mherrl d,  wgieng syl LD,
wgieny CaneE ailLid, Di@ilirang Synioh, Bleo Setsmen sesnst 61/1, 2, 3, 4, 5,
6,7,8,9,10,,62/4,5,6,7,063/1,3,6,9A, 9B, 9C, 10, 11, 64/1, 2, 3,4, 6, 7TA, 713,88,
65/2, 8, 11, 12A, 12B, 13, 14A, 66/1, 4, 5, 70/1A, 1B, 2A, 2B, 4A, 6pt, 71/1, 2A, 2B,
3,4A,4B, 5, 6BlA, 6BIB, 6B2, 72/1, 2, 3A, 3B, 4A, 4B, 4C, 4D. 5, 6, 7, 8, 9A, 9B1,
9B2, 10, 11A, 11B, 12, 13, 73/3pt, 4Apt, 4K, 10pt, 11pt, 12pt, 13, 14pt, 80/3A. 5, Tpt,
8, 9, 10, 11, 19, 20A-s0 151917.73 &gy OSLLi uplueie] GanesiiL  oedsibg |
WHeo 94 eueny  ersr sTeLaEUUNL B oemertiil ULSEID  Sibenenulish - aSiDaa
UZigwedlsd @MUl Leummg Slipllh SUL Sl SIgHnd aupmhdad UnTensy  3-60
BTEILD @awisomemeui s (Ha&bIT DA EHLOIIL SHEN G LLIT S{EUITEBEINED
e FeusTilba ILIL F61T6115).



Proposed Hospital Main Block (1 No.) L[l ESL ]
| : sq.m sq.m |
Semi Basement FFloor - 2518.16

| Ground Floor - 14949.98
IFirst Floor - 14663.37
Second TIFloor - 14276.57

| Third Floor - 14276.57

Head Room 960.29 - -

Portico-1 _ = 152.43
Porlico-2 - 605.605 |
Portico-3 . 152.43
Portico-4 - | 268.76
Portico-5 - 268.76
o Total 960.29 62,132.65

Proposed Institution Block (1 No) NON FSI X3l
$q.m sqm
Ground Floor - 5525.36

First Floor = 5525.36
Sccond Floor - 5525.36

Third Floor = 5525.36
Fourth Floor - 1703.74

Head Room 117.32 _ =
Total 117.32 23805.18
Proposed Animal House Building (1 No.) NON ESI ES1

$q.m sg.m
Ground [loor B - 232.31
Head Room 15.85 -
Total 15.85 232.31]
Proposed Mortuary &:ﬁﬂ ;IS";
House Building (1 No)
Ground Floor - - 423.50
Head Room - 2153 = N
Total 21.53 423.50
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Proposed Work Shop (1 No) ’7 HON F57 ES]
sg.m sq.m
Ground Floor - 328.05
i Total 0 “ 328.05
Proposed Dining & Kitchen Building NON FSI FSI
B (2 Nos.) $q.m _osgam
Ground Floor - 1844.08
First Floor = 1736.81
Second Floor - 1736.81
| Third Fioor - I = = e 637.35 __l'
Head Room B B 37.33 ) -
- Total 37.33 | 595503
Total FSi—5955.03x2=11910.06 | .-
[ Proposed Staff Q"uarters - NON FSI FSI
Triple Bed Room (1 No.) Sq.m S(.m
Stilt Floor - | 72198 : B
First Floor = 721.98
Second Floor - 721.98
Third Floor - 721.98
Fourth Floor - 721.98
Fifth Floor - 721.98
Sixth Floor - 721.98
Seventh Floor | = 721.98
| Head Room : 36.40 -
Cfotai | 758.38 5053.85
| Proposed Staff Quarters — Double Bed NON FSi FS1
Room (3 Nos.) Sq.Im 5G.m
Stilt Floor ] 467.36 -
I'irst Floor - - 467.36
Second Floor - 467.36
Third Floor B = 467.36
Fourth Floor - 467.36
Fifth Floor - 467.36
Ilead Room 43.02 o
Vol Total 510.36 2336.8
Total FSI -2336.8x3=7010.4




4
Proposed Staff Quarters — NON IS1 FS1 1
Double Bed Room (2 Nos. 5a.m sq.m
Stilt Floor 460.63 -
First Floor ' s 460.63
Second Floor - 460.63
Third Floor i - 460.63
Fourth Floor o - 460,63
Fifth Floor | - 460.63
| Sixth Floor - - 255.95
Head Room 41.61 -
Total 502.24 2559.1
Total FSI-2559.1x2=5118.2
Proposed Boys Hostel Building (1 No.) | NON FST £S5l
______ sq.m $g.m
Ground Floor - 929.04
First Floor - - 929.04
Second Fioor - 929.04
Third Floor - 929.04
| Head Room - 52.44 =
- Total 52.44 3716.16
Proposed Boys Hoste! Building (1 No) NONEST sl
_ M sq.m £g.m
Ground Floor - 985.28
First I'loor - 985.28
' Second IFloor - 985.28
Third Floor - 085.28
Fourth Floor o o = 985.28
Fifth Floor o - 985.28
Sixth Floor ] L. 985.28
Iead Room o 86.54 -
Total - 86.54 6896.96
Proposed Girls Hoste! Building (1 No.) NON FS[ ESI
= SQ.m §q.m
Ground Floor - 940.67
First Floor - 940.67
Second Floor - 940.67 |
Third Floor - 940.67
I'ourth Floor - 378.74
Head Room 94.17 -
Total 94.17 4141.42
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Proposed Girls Hostel Building (1 No.) HON F8] £l
$(q.m sq.m
| Ground Floor 985.28
First Floor - 985.28
'Second Floor | . 985.28
[ Third Floor 2 985.28
F'ourth Floor - 835.76
Head Room 127.44 -
Total 127.44 4776.88
Proposed Library Building (1 No.) l NON Fsi 1‘_1
- $¢.m sgm |
| Ground Floor o - 2361.37
First Floor - 1549.21
Second Floor - 1549.21
Third Floor - 1135.97
| Head Room 82.9] =]
Total 82.91 6595.76
| Proposed Individual House Building NON FS1 FSI
| (3 Nos.) $¢.m sqm
Ground Floor - 150.68
First Floor - 108.62
FHead Room 17.90 -
. Total 17.96 ~ 2593
~ Total FS1.259 3x3=777.9 -
Proposed Maintenance Office (1 No.) NON FSI M
[ —— T o sq.n $4.m
Ground Floor - 121.87
 First Floor - | 121.87
Head Room 25.00 .
Total 25.00 241.73

OSR Provided = 15208.05 Sq.m



18

Cumesil.. 2 5855 1GHHHIO SO IDHHSHICUDDN  OBHID  PPTUIFS
ENOWILD 2 _LIGWITS Uty  SLLSHHIBE Spsies  Fpiy  BUbsesnss  DBmIb
BlUBSHDISHEDL T HILL  SEIDS  auphis @enFausiishdin UTiensy 3-60  &Henil[HeiTen
BBl LenFenIDlLl] ememmuli, Ggarsmer GFuwsorsnemuisd 2 GHEArall L Bemengi.

LS DefdauulL &Ll uedIULSH&HBeE &.60./H.om &) aam.44/2012 een

stemtsnsfil (BLo @uUBLILL (HeTTegy.

BABT 2sTenloliL] S ENRIULIT DieUTHefeET QEFUTEMUIed 2 66

AmLI  MILhH S e & 61T:

1. EIA Clearance smeim OQuibmibOsrssie.  dearen@r o _sitenm fwrsd  Smpis)

UILS60 sulpmISULIL Baussi(BLD.

%)

SHI_PL. DMOAHE @maauailibsiuiL @ el IeFU_SSe  Gmg)
o Ubwre  eHHSh SHpellmssi  LBEL  SeBinsTer DG
DYBLDENM  STEIOTE  UHSHT Udle] QFUIH  OEUSTTYTE0  FIDIDHSILL L
o sl fldbe LU &HHLUIUL Gouestr(BLb. LIS (B&BEVGHSEIT
BIINIOISBHBME D, FOUBBULLL o _6TEni SHLLs G DeaIHEHANE

MHAUTT  STVHBME 6T HENILILH6D Geuast(BLD.

3. Lurgl @@IbdEB  Hmellmss  IDHHL ASBETE @GS  SSsman
Bimeusrgalent, o efrenmCAulLOmba  Siewd  Gumm  ugTwidsiuL

Gouem(ib.

4. Quirgl R&BIBBHB FHmellL_migal FLOUHSLUUL L o eitemmL_gl BTN E
QuBmBLaTaIh  oiHar  aflufd  GlaanssAnEG aflalss  Geussi@LD.
@@ FOUBSIUCL  o_6liEnT HlLE GUOL SEUOIGSHSENEG  2_ns)

d
LFuIBIGIETsTen GeusmI(BLD.

5. ymeufl  Fremeoulledimibg Seflurmesd Garhbswrsn (Private Land) @Lgeims
GFsbapid  auemsullsl  Sismdsiu Bsitenr  Internal access road-mm 1860 L

wBomiw 12 BlLisemen wipSIm fbg @UUMLGSLILL  GauswiBLD.
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il 2T BLEDeRTUIT wieuiseallel Qeusiranaaiuied 2 aren

161U [ b 607 661 &b 61T

9.

2 6055 LOHSHINS SONIT  WHESOOmE MDD UPTUFA  1femsuiid

2 ubuwned  sLBLredHSmeE Solar Water heating  system  oiennbas i

Gousndi(HD.
SUENTLIL & Fl60 o _&Cgdlda Ul L e my SUTHED B HSHIBL D Db

LIWgIS&STHBCe LWL SHSIUL. Cousttn{LD.

wenenuiled  asTLI_UULGelen  ApefimEet  oimaunBul  mlaeuimid UL
Bousudi(HL.

HMEUTHI  ULSHED CUBLIULL UL HABE oMTHIES  SLiglbdlsd  aeuals
OIBBEPL  GFWHHD  sallgl.  WwiBBRSsT g8sann  GaFususis  Embamsd
@6ucuguIeueuBDHSBE (UP6T eenitogd) Gumiu. Gonsmiib.

Wweniplit  Gasfiuy  susglesit susnyuL HeN60  SILLUULB6ilsneuTmid, S sneust
616031 138, BIM_dl Bifuraid B @Bl eUpRIEE SHIenm  BI6T  11.10.2002-

601 Llg BILIgL SHs0 GFLsUBSHSHUIUL  CeusssBLD.

o _H6Hs SlpLHed QmbHH QeuefBumyb ®PeSi  SEIUTT 6 dhesniEbsi
apsold  GleuarlGuwimmeynd, o UCWIELGLTIHGE UNSBIBIGSILL @GN  susFslamsi

LHDBID BHJ CHemeudmner B cuFHiaeit et WEIGTIT SHooid Oombshe

Qrevallsh GawIg &rleusmiBID.

wenesTuled SIEDLOUJLD @b GLosbilemeud0e T g WML eblexsi[m)
UBWIDBIGEG O@rsd sOUL FTgend QurmebsiL. Colemi(b.

o_hlHs @SLGULIaHSH0 aldllugd Coeneuwreasr oemeyde; 8 SEUL WOHBHID
SUENETUIL|  FITSHIRIGET  SHENWHSLILIL,  GeueasiHLb.

2ipFTemen 6Tl 341/B.5  womID  GQET  anprmsd  (BOL1)  Sienm,  HIsH

03.11.04-e01 Ly Glalgs GLrudled “U” Trap oiemiwd a0 Geuswi(fLb.

- SMWIFGIPEL  1oMEID  aueGEInm  Sifleflemaeulat Ul 2 _GCsF  BIgL_gdba,

Fly Ash Bricks wmmiw Materials uwau@abasin. Cousmi.

- SMGSAEELULL  uIULSHIST  HH6) (2 6iens  [bHBeD) &L BN QImsst

Henl_ LumIbGurg) Sisuallga5le0 DG ([ EBGLD Qb a6 Uled

Ls0emSWIIEy Bl ig@hdba  GeuaiiBLD.
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8

wensMrT o M peefleneo sufiumes  1,75,500/- (UL @k LSHS!. 610pLSHH)
ohsrulrss moprm LGEw) Ss  eanddlsd  283.2012  oeii@  CFeushslusteni.
o_sitfni AL sGuwwsHneTer  olelpss  eueiddld sl emwre  @h.8.53,500/-
(mund 66 so_ghs gbusd apsmruirsg sgmrm 1wl G) aIeyGaITensy  Ap6uLD

GIFESH I OTTETITIT.

UTiTenel  4-60  Heoil  SIFFTensaiuflaiuly o 6TdL L enIDIL  IDBEHID  SiOUsmL
aFfd  slowd Osrems  @5.3,57,91,000/- (puri apeim  Cemebw  smbLhHE W
LTSS OHTEH@IBL  @Uruird  WLGW.) oS eembesd 2832012 o

OF so1dh I sieTITil.

Liriteney  6-60  SIE@ID  DIHSITL & openemiil,  oeNiEeilear  SIgHHSHe0  HH
o8 anIDLIL| apemeur,  Qasienss  SeuTssilar  Qaweomsnemuisd  Gmflafldbaii L.

Apiy  Blubsmaseianiy  GeusobloreT @evall  omdsl1_amenuilsd @mba  Hmail b

gnpEemratenur . efupd  Qasflelldsiul@siongl.  @dsia  ude LS
SIEILSAD ewr 1872/2012/ st 2722012 —sit B&6d oB@ID ~ Gousobonsi  &Hsval
SIMBGEU LML SHeNE06UT  SIGUTHETT oUUmLOY  GFug Hoeallld () 185, 121
FNENEVESTT aFluamemm ey TESEITLd o el  Geuibumpurenit (s ib)

saisst  28.3.2012 astm QuBms Getet® oefihes srermid QuBLL BeTeng.

sTEn3el Gummerlsd 6T @I dheleL B 9 _§8sddsul_Been
IDSHIGubmHeoefl,  GHSeULenET  HEID  QPTIFS  plevsowd 2 uBuwIns
SLQLGHDG SODPHIE HST omgeptoly FLLD 1971 Nfley 4961 Ly Hr i@iog
21MHe 2 SHIalLuuBGABE.  BET 2T ST,  GQFweoTenemTu fisy
al@Balul L. Smanshs  Apuy  HubsSmendseT (1) T BlubsmassT  @SBE&U

CUTBHSILD.

WaSSIes  Seosumil  &SLigl.  eugausdIDlL]  aImJULSHBEG S @Il
sieost 22/2012 stem eevitemi_ UL (B6TT6TIEI.

S SIepIna) BIei 29-6-2012

S DEI0s (Lplge @it HI6IT 28 -6-2015

WaHSepulliiul L susnjuLmEsT @SS Qeabal S@IIUUUGEIDEG!.
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THE _TAMIL NADU Dr. \.G.R. MEDICAL UNIVERSITY

No.69, ANNA SALAI, GUINDY, CHENNAI - 600 032.

Website @ www.tnmgrmu.ac.in

sy ® . 22¢ - - 3094
E-mail  : mail@thmgrmu.ac.in 353574, 22353576 - 79, 22301760 - 63, 2235

Fax :91-44-22353698

e

. Dr.K. SIVASANGEETHA, M.D,,
REGISTRAR (IFAC)

Affln TTI(3)/45333/2012 Dated: 26.G9.2012

To

The Chayman,

Yelammal BEdneational | rist,
Velammal Village,

Madurai - Tuticorin Ring Road,
Annm\mmm
adural - 6215 009
\
Si .
Sub: Atfiliation  The Tamil Nado Dr.M.G.R. Medical University, Chenna:
- NRBS Deeres Conrde - Proposed to start 4 new medicai College -
Velamaat Modiedd Coltege Tospital & Rescarch tnstitute at Velemmal

. , a
Village, Madwni  Desve of Letter of Gonsent of Affiliation Reg,

R d J“.J:Nn.()"’/‘/\f'M( oz 2 datedd 10092012 & 1 092012 om the

Chabrmnun, Yelanonea! Bdueationa Trust, Velammal Village, Madurat,
R ,\U’mw, ACH O davea THOR. 2012 from the Dean, Velammal

wledical Cotlege x:x,a_mpiial and Rescanch lnstitate, Madurai-025 00y,

3. Essentlality Cortificate No: Letter 'f},N{) 100!, dated 24.09.2012 trom
the Henalth and Purmiv Welfare aM( A2} Department.

4. Insnection Report dalad 23092012

KK LR K

I am o enclose herewith the “Letter of Consent of Affiliation”™ in Form No: 3 as
prescribed by the Medical Councit of India, New Delhi tor establishing a new Medica]
Coliege in the name and sivie of Velammai Medicad Coliege Hospital and Rescarch
[nstitute, Madural with av unnual fntake of 150 seats in Grst MBBS Degree Course.

The Chairman, Velammal Fducational Trust, Velammal Village, Maduorai is
informed that their proposed new Medical College should net\be started and also
prospectus for MBBS Degree Course should not he published in any form tilt the
Government of India, New Delhi conveys iis final approval and the University grants
Provisional Affiliation for Uu cz,mbhshmmt of a new Medical College at Velammal
Village, Madurai ™ =

/ 2011



. Futher, it is also tnfouned (hat the “Letter of Consent of Affiliation” issued

to the Trust {fﬂﬁl‘a_xmﬁ coufe @J&Mé& on the x.,m,z.rmdm Velammal BEducational Trest,

YF’“"‘ﬂl'\ﬂui 1.\15 F\?T..tuh‘ﬁu O Jﬁm r.ha'u& in e Pf’lfw@t”(} new “Velammat r"‘ﬂ‘-‘if-‘dl

\.w&f%; %"%px@l and Research Institute, Madural™ till the approval of the Government

of India, New Téif@hr.'a.,.d Provigional Affiliation of this University are granted, and that

ﬁ“x.:-; T',%E*;m is issued enly for a specific putpose of enabling the Trust tw apply to the
CoOveriinent of d&{iﬁ, New Deihi fov their approval.

B‘M Q.L.\./U"" ]
RS TQTIAR (F ’“‘ﬁm &

Encl: Form -3 —

Copy 1o
£, e dnrecior of Medes! baucation,
Vo E62, Peciyar EVR High Road,

Kilpauk, Chennai - 600 610,

2. The Secretary to Government, \ )
Health und Famtly Wellare Depariment,
o hon SrGeoree, Chennal — GUD OUY.

3. The Addinonat Director ot Medical
bducaion and Scecrelary, - &

tledl 'Smluuun Conunitiee,
162, Periyar EVR High Road i
1I§alpaﬁk. Che;mal — 600016 I for information.
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IMPACT ASSESSMENT
AUTHORITY,

TAMILNADU,

3rd Floor, PanagalMaaligai,
No.1 Jeenis Road, Saidapet,
Sk Qhennal 15.

Letter No. SEIAA/TN/F.518/EC/ 8131314‘*!2012 dt: 17.04.2013.

To

The Chairman,

M/z. Velammal Education Trust,
Velammal Village, Madurai - Tutuconn Ring Road,

Anuppanadi,
Madurai - 9.

Sir,

Sub: SEIAA, TN -  Environmental Clearance - Propased

construction of Medical College - * VELAMMAL MEDICAL
COLLEGE'& HOSPITAL", SF No 61/1,81/2, 61/3, 61/4,
6145, 6116, 61/7, 61/8, 61/9, 81/10, 62/4, 62/5A, 62/6, 6217,
G3/1, 63/3, 63/6, B3/8A, B2/98, §3/9C. 63/10, 63/11, 64/,

6412, 64/3,+ 1B, G4/TA, B4/TB, G4IBB, 6512, 65/8A,"
65/11, 65/12 gga 65/13, 65/14A, 66/1, 66/4, 66/5,
7011A, 7011B. 702A, 70/2B, T0/4A, TO/6[P], 711, T1/2A,
7128, 71/3, 71/4A, 714B, 71/5, T16B1A, T71/682,
7116818, 2};1 . 72/3A, T2/3B, T2/4A, 72/4B, 72/4C,
72/4D, 7215, 7217, 7218, T2/9A. 72/9B2, 7210,

72/11A, 72/11B, 72!12 72/13, 7313[P), T3/4A[P], 73/4B,
73M10[P], 73/11[P), 73/12[P], 73/13, 73/14[P], 8O/3A, 80/5,
8C/7(P], BO/G, BO/S, B0/10, 80/11, 80/19 and B0/20A of 29
Anuppanadi village, Madurai South Taluk, Madurai District
— Issued ~ Regarding

This has reference to your application dated 26.11.2012 submitted to the
State Level Environmant Impact Assessment Authority, Tamil Nadu seeking

Environmental

Clearance under the Environment Impact Assessment

Notification, 2006, as emended.

It is noted, interalia that the project proposal invoives fo consiruct
Hospital Main Block- E+G+3 floors - 1 no, No of beds in hospital = 900, Institute
Block - G+4 floors- 1 no, Animai House Building - G fioor - 1 no, Mortuary
Building - G ficar- 1 nc, Work shop- G fioor - 1 no, Dining & Kitchen Building - G

+ 3 floors - 2 nos, Staff Quarters 3 BHK - Stit + 7 floors - 1 no, Staff Quarters 2
7 ) A
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BHK - Stiit + 5 floors - 3 nos, Staff Quarers 2 BHK - Stilt + 6 floors - 2 nos,
Boys Hostei - G + 3 floors - 1 no, Boys Hostel - G + 6 fioors - 1 a0, Girls Hostel
- G + 4 floors- 1 no, Girls Hostel - G + 4 floors - 1 no, Library Building - G + 3
floors - 1 no, Individual House-G + 1 floors ~ 3 no, Maintenance Office - G + 1
floors — 1 no. The area of the plot is 151,605.36 m® and the built up area is 1,
43,163.015 m?. The parking area as per report is 39194.13 m? and green belt
area is 28504 .79 mé (site green belt area).

Daily fresh water requirement for the project will be 822,13 KLD, which
will be met from the Madural Corporation source. Out of which £89.42 KLD will
be used for the Hospital, Institution, Workshop and mortuary & maintenance
staff purposes and 12271 KLO for staff quarters & hostels. The sewage
generated after treatment will be 472 KLD out of which 100 KLD will be utilized
for gardening & 372 KLD will be utilized for HVAC.,

Solid Waste generation has been projected as 1789 Kgs/day out of which
674 kgs/day of Biodegradable waste, 60 Kg/day of Organic sludge generation
from STP will be treated through_pﬂrga%qj% waste convertor, 825 kgs/day of Non-
Biodegradable { recyclable waste will be handed over to authorized vendors and
230 Kg/day of Biomedical waste will be sent to Ramky Energy & Environment
Ltd. as reported.

The power required wﬁ&iéﬁ{ ﬁ@%\m with backup power of 1250 KVA
DG set: 2 nos. with 8.5 m stack, ?@l f}t from ground level (each), 625 KVA DG
set: 4 nos. with 7.5 m stack heightf ground level (each), 180 KVA DG set: 1
no. with 6 m stack height from grozmd level & 100 KVA DG set: 1 no. with 5 m
stack height from ground level.

The total cost of the project is ahout Rs. 1394 Crores.

The project activity is covered in 8(a) of the Schedule and is of ‘B2’ category. It
does not require Public Consultation as per Para 7(j) Ill Stage (3) (d) ‘Public
Consultation' of EIA Notification, 2008. Based on the application made in Form-
1. Form-1A, Conceptua! plan, Annexures, and the additional clarifications
furnished by the proponent, the SEAC vide Item No. 38.08 in its 38" meeting
conducted nn 22™ March, 2013 and recommended to the SEIAA, Tamil Nadu to
grant Environmental Clearance to this project. The proposal was: considered by
the SEIAA, Tamil Nadu vide ftem No.69-4 in its meeting held on 17.04.2013 and
the proposal was discussed in detail and decided to issue EC. Accordingly, the
SEIAA hereby accords Environmental Clearance to the above p7oject under the

A7
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provisions of EIA Notffication dated 14" September, 2006 as amended, with

validity for five years from the date of issue of I5C, subject to the condition that

and strict compliance of the terms and conditiohs stipulated below:

SPECIFIC CONDITIONS

Construction Phase

i)

v}

vi)

Vil

viil)

x)

“Consent for Establishment” shall be oblained from the Tamil Nadu
Pollution Control Board and a copy shall be submitted to the SEIAA,
Tamil Nadu before taking up of any construction activity at the site.
The entire water requirement during construction phase shall be met
from Madurai Corporation as committed.

All required sanitary and hygienic measures should be in place before
starting construction activilies and they have to be maintained
throughout the oonstnmlion phase

A First Aid Room shall be prowded in the project site during the entire
construction phase of ihe pro;ect

Adequate drinking W&j’.ﬁf and samtary facilities should be provided for
construction workers at the site. The safe disposal of waste water and
solid wastes gengrgged duim%.‘ the construction phase should be
ensured. £} I3

All the labourers to be engaged for construction should be screened
for health and adequatéjy Eéated befere and during their employment
on the work at the site.

The solid waste in the form of excavated earth excluding the top soil
generated from the project activity shall be scientifically utilized for
construction of approach roads and peripheral roads, as reported.

All the top soil excavated during construction activities should be
stored for use in horticulture/ landscape development within the
project site,

Disposal of other construction debris during construction phase
should not create any adverse efiect ¢n the neighboring communities
and be disposed off only in approvad sites, with the approval of
Competent Authority with necessary precautions for general safety
and health aspects of the people.

Pagc3 of 12 ik MEMBER SECRETARY,
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X3 Construction speils, inclugiing bituminous materials and other
hazardous matenials, must not be aliowed fto contaminate
watercourses. The dump sites for such materials must be secured s0
that they shouid not leach inta the adjacent land/ lake/ stream etc.

Xi) Low Sulphur Diesel shall be used for the operaling diese! generator
sets to be used during construction phase. The air and ncise
emission shall conform to the standards prescribed in the Rules undes
the Environment {(Prolection) Act, 1986, and the Rules framed
theresn,

xii)  Vehicles hired for bringing construction matenais to the site should be
in good condition and should conform to air and noise emission
standards, prescribed by TNPCB/CPCB. The vehicles should be
operated only during non-peak hours.

xii)  Ambient air and noise lgvéis;gbculd conform to residential standards
prescribed by the ?NF’CBi-;E&h during day and night. Incremental
pollution loads on the;;gm‘bié_;l"%ir and noise quality should be closely
monitored during the construction phase.

xiv)  Fly- Ash bricks should be used as building material in the construction
as per the provisi,g;;z Pf -glgﬁwctiﬂmﬁon of September, 1988 as
amended. SR

xv) Ready mix concrete of in?h quality should be used in building
construction and necessaly cub-ests should be conducted to
ascertain their quality.

xvi) Storm water control and its re-use shall be as per CGWB and BIS
standards for various applications.

xvi) Water demand during construction should be reduced by use of pre-
mixed concrete, curing agents and other best practices prevalent.

xvifiy Fixtures for showers, toilet flushing and drinking water should he of
low flow type by adopting the use of aerators / pressure reducing
devises / sensor based conirol.

xix) Use of glass shall be rediced up to 40% to reduce the electricity
consumption and load on air conditioning, If necessary, high quality
double glass with special reflecting coating shall be used in windows.

#

7 7
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xx} Roof should meet prescriptive requirement as per  Energy
Conservaticn Building Code by using appropriate thermal insuiation
material, to fulfill the requirement.

xxi)  Adequate measures to reduce air and noise pollution during
construction shall be adopted, cenforming to nomms prescribed by the
TNPCB on noise fimits.

xxii] Opaque wall should meet prescriptive requirement as per Energy
Conservation Building Code which is mandatory for all air conditioned
spaces by use of appropriate thermal insulation material to fulfill the
requirement

xxiil) The Project proponent is requested to indicate the probable date of
commissioning of the project supported with necessary bar charts.

xxiv) Adequate fire protection equipments and rescue arrangements should
be made as per the pre_s'_si"r_iﬁed. standards.

xxv) Proper approach road. f;ffo&'F‘;f'ira-ﬁghting vehicles and for rescue
operations in the event of emergency shall be made.

xxvi) Design of buildings should be in confarmity with the Seismic Zone
Classifications.

xxvii) All ECBC norms havesto beadopted.

S B R e ‘ .

xxviii) The proponent should af%g%n{‘sq;e to keep necessary road width as
per O.M. dated 72120 fMQEF, GOI, New Delhi with respect to high
rise buildings. i IR

xxix} Personnel working in d?ésly areas should wear protective respiratory
devices and they should also be provided with adequate fraining and
information on safely and health aspects. Occupational health
surveillance program of the workers should be undertaken periodically
to observe any contractions due to exposure to dust and take
corrective measures, if needed,

xxx) Perodical medical examination of the workers engaged in the project
shall be caried out and records maintained, For the purposie,
schedule of hzalth examination of the workers should be drawn and
followed acco-dingly. The workers shall be provided with personiel
protective mezsures such as masks, gloves, boots etc.

A W
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Operation Phase

)

it}

i)

v}

vi)

vi)

viil)

The entire waler requirement during operation phase shall be met
‘rom Madurai Corporation after gefting permission as commitied
scientifically throughout the period of operation.

The Propanent as committed shall utilize 100 KLD of treated sewage
water green bett development usage and 372 KLD for HVAC
purposes throughout the period of operation.

The proponent shall ensure that storm water drain provided at the
project site shall be maintained without choking or causing stagnation
and should also ensure that the storm water shall be properly
disposed off in the natural drainage / channels without disrupting the
adjacent public. Adequate harvesting of the storm water should also
pe ensured.

The proponent should: also ensure that necessary trenches for
openings shall be provlded at PBledlC intervals alorg the compound
wall. so as to let out, the %ln;m water during rainy season, without
stagnation / panding

The proponent shall ensure that rain water collected from the covered
roof of the buildmgs %ﬁ&e scientifically harvested so as to
ensure the maxnmdm be of rain water harvesting.

Rain water harvesting f run-off and surface run-off, as per plan
submitted should be wn%lé%nted Before recharging the surface run
off, pre-treatment with screens, settlers etc. must be done to remaove
suspended matter, oil and grease, etc.

The Biodegradable solid waste and STP sludge generated from the
project activity shall be disposed through Organic waste convertar,
Non - Biodegradable solid waste from the project activity shall be
disposed through authorized vendors and biomedical waste shall be
sent to Ramky Energy & Environment Ltd. as committed, and as per
the prescribed method of collection and segregation at source etc.
The biodegradable municipal solid waste and STP sludge generated
shall be treated through organic waste convertar anc the manure shail
be used as compost for green belt development/ avenue plantation as
committed.

\r\i‘"
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X}

xi}

Xit)

xiii}

Xiv)

Xv)

xvii)

A First Aid Room shall be provided during operation of the project,
with necessary equipments and life- saving medicines.

The Plastic wastes shall be segregated and disposed as per the
provisions of Plastic \Waste (Managemen: & Handling) Rules 2011.
The acoustic enclosures shall be instziled at all noise generating
equipments such as DG sets, air conditioning systems, etc. and the
noise tevel shall be maintained as per MoEF/CPCB/TNPCB
guidelines/noms both during day and night time.

The green belt design along the periphery of the plot shall achieve
attenuation factor conforming to the day and night noise standards
prescribed for residential land use. The open spaces inside the plot
shall be suitably fandscaped and covered with vegetation of suitable
variety.

Incremental pollution k:ad\sfo'r: the ambient air quality, noise and water
quality shall be penod caﬁy Imonitored after commissioning of the
praject, .

Appilication of solar energy shmuid be incorparated for illumination of
common areas, lighting for gardens and street fighting in addition to
provision for solar wateg heal,lpg A hybrids system or fully solar
system for a portion of*th mﬁenls shall be provided.

Traffic congestion near.. e entry and exit points from the roads
adjoining the proposed Elf ects site shall be avoided. Parking shall be
fully internalized and no pub!u: space shouid be utilized.

A report on the energy conservation measures conforming to energy
conservation norms prescribed by the Bureau of Energy Efficiency
shall be prepared incorporating details about building materials &
technology; R & U factors etc and submitted to the SEIAA in three
month's time,

The Proponent shall install two STP units of bar screen charnber,
callection tank, Aeration tank, clarifier, Pressure sand fitter, Activated
carbon filter, UV & UF systems, treated water tank, sludge drying
beds and fitter water tank as committed (Capacity of 400 KLD & 100
KLD) with laundry waste treatment set up unifs of collection tank,
Neutralization tank and Flocculator and Eiomedical waste treatment
set up of collection tank, Disinfection iank and Flocculator and

Page 7 of 12 . MEMBER S}R/E“Ag'

SEIAA -TN



' * . 38

State Level Environmental Impact Assessment Authority, TN I 2013

operated continuously to ach:weve the standards prescribed by the
Tamit Nadu Pollution Control Board.

xvit) It is the sofe responsibility of the proponent o utilize 372 KLD of
freated sewage for HVAC pusposes and biomedical waste shall be
sent to Ramky Energy & Environment Ltd throughout the period of
operation as committed.

xix) It is the sole responsibility of the proponaent that the treated sewage
water disposed for green belt development/ avenue plantation should
not pollute the soil! ground watarf adjacent canals/ lakes/ ponds, ete.

xx)  No construction aclivity of any kind shall be taken up in the OSR area.
Consent of the loca! body concerned should be obtained for using the
secondary treated sewage in the OSR area.

xxiy Spent oil from D.G sets should be stored in HDPE drums in an
isolated covered facility and disposed as per the Hazardous Wastes
{Management, Handling, .:'féiﬁ“éboundaty Movement) Rules 2008
Spent oil from D.G sheft‘sghg#ég bs disposed off through registered
recyclers, =¥ L

xxii) The e waste generated should be callected and disposed to a nearby
authorized e-waste centrg as e waste {Management & Handling},
Rules2011. )1, *fﬁﬁ

xxii} To facilitate easy disposal and making the solid waste disposal less
laborious, chute shall be ?E&vided in each floor with a collection bin
{wheeled bins with top gd arrangement) in the bottom of the chute to
be kept in the ground floor leva! which the bins shall be transferred to
the solid waste disposal area identified within the facility.

xxiv] A terrace garden (40% of roof top area) over a possible larger space

|
g

shall be developed and maintained continuously by the proponent.
GENERAL CONDITIONS

) It is mandatory for the Project proponent to furnish to the SEIAA, Half
yearly compliance repont in Har¢ and Soft copies on 1% June and 1*
December of each calendar year . respect of the conditions stipulated in
the prior Environmental Clearance.

i) Inthe case of any change(s) in th2 scope of the project, a fresh appraisal
by the SEAC/SE!AA shall be cbtained.

i) A_copy of the clearance letter shall be sent by the proponent to the

%4 J! v
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Commissioner of Ccrporation/ municipalities/ executive officers of town

panchayat / Block de-velopment officers of panchayat union whichever is
applicable _and the Local NGO, if sny, from whom sugqestions

lrepresentations, if _any, have been received while processing the

proposal. The clearance letter shall also be put on the website of the
Proponent.
iv) The SEIAA reserves the night to add additional safeguard measures

subsequently, if non compliance of EC conditions are found and to take
action, including revcking of this Environmental Clearance as the case
may be.

v} All other statutory clearances such as the approvals for storage of diesel
from Chief Controiler of Explosives, Fire and Rescue Services
Department, Civil Aviation Depaﬁmnt Forest Conservation Act, 1980
and Wild Life (Protaction). ACI, 1972, State ¢/ Central Ground Water
Authority, Coastal Rr%ga!atow ZOne Authority, other statutory and other
authorities as applicable to the pro;ect shall be obtained by project
proponent from the concerned competent authorities.

vi) The project authorities should advertise with basic details at least in two
local newspaper wndeiy c!r_;ulate_d. one of which shall be in the vernacular
language of the locat‘rty coqd'érned within 7 days of the issue of
clearance and a copy of J,h;g c!parance letter is available with the State
Pollution Control Board and also at website of SEIAA, TN and a copy of
the same should be famardéd to the Regional Office of the Ministry of
Environment and Forests located at Bangalore.

vii) Under the provisions of Environment (Protection) Act, 1886, legal action
shall be initiated against the project proponent if it is found that
Construction of the project has been started without obtaining
Environmental Clearance, and for any other action resulting in violation of
any condition stipulated in the Environmental Clearance.

viil)The proponent shall upload the status of compliance of the stipulated EC
conditions, including results of monitored data on their website and shall
update the same periodically. It shall simultaneously be sent to the
Regional Office of {AckF, Bengzluru, the respective Zonal Office of
CPCB, Bengaluru ard the TNPCB. The criteria poliutant levels namely;
SPM. RSPM, S0z MNOx (ambient levels as well as stack emtssions) or

w\'\.‘J@
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Page 10 of 12

critical sectoral parameters, indicated for the project shall e monitored
and displayed at a convenient location near the main gate of the
company in the public domain,

ix) A separate environmental management cell with suitable qualified
personnel should be set-up under the contrel of a Senior Executive. who
will report directly to the Head of the Organization.

x) The funds earmarked for environmentat protection measures should be
kept in separate account and should not be diverted for other purpose
Year wise expenditure should be reported to the Ministry of Environment
and Forests and its Regional Office located at Bangalore.

xi) The Reglonal Office of the Ministry located at Bangalore shall monitor
compliance of the stipulated conditions. The project authorities should
extenc full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information / monitoring reports.

xii) The project proponent shall submit six - monthty reports on the status of
compliance of the sbpuiated quﬁ;lmenlaE clearance conditions including
results of monitored data {baih in.hard copies as well as by e-mail) to the
tAinistry of Environment and Foresis, its Regional Office Bangalore, the

sPollution Contro! Board, SEIAA, TN

respective Zonal Office of: Cent
and the State Potlubon‘Contfﬁl‘ﬁoﬂ _

xili) The environmental stalemap; or each financial year ending 31* March
in Form-V as is mandated {o ber ubmitted by the project proponent to the
concemed State Poliution Control Board as prescribed under the
Environment {Protection) Rules, 1886, as amended subsequently, shall
also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall afso be sent
to the Regional Office of the Ministry of Environment and Forests,
Bangalore by e-mail.

xvi) The Environmental Clearance does not absolve the applicant/proponent
of his cbligation/requirement fo obtain other statutory and administrative
cleararices from other statutory and administrative authorities.

xv) Thiz Environmental Clearance does not imply that the othar statutory /
adminitrative clearances shall be granted to the project by the
conceraed authorities. Such authorities would be considering the project
on meqts and be taking decisions independently of the Environmental

4 MEMBER .-5%?W.\

SEIAA -TN



. | , 41

State Level Enviranmental impact Assessment Avthority, TN | 2013

Clearance.

x¥1} The SEIAA, TN may aller/modify the above conditions or stipulate any
further condition in the interest of environment protaction, even during the
subsequent period.

xvit} The SEIAA, TN may cancel the environmental clearance granted to this
project under the provisions of EIA Naotification, 2008, if, at any stage of
the validity of this environmental clearance, i it is found or if it comes to
the knowledge of this SEIAA, TN that the project proponent has
deliberately concealed and/or submitted false or misleading information
or inadequate data for obtaining the environmental clearance.

xviii) Failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of the Environment {Protection) Act, 1986.

xix)The above conditions wiil be enforced inter-alia, under the provisions of
the Water (Prevention ‘& Confrol of Poliution; Act, 1974, the Air
(Prevention & Control - of P'o_l_l_tftion) Act, 1981, the Environment
(Protection) Act, 1986, the Public Liability Insurance Act, 1891, along
with their amendments .draft Minor Mineral Conservation & Development
Rules , 2010 framed: under MMDB Act 1857 National Commission for
protection of Child Right ;Rgﬂefs 20"66 and rules made there under and
also any other orders ;:assed by the Hon'ble Supreme Court of
india/Hon’ble High Court of m‘lsdfas and any other Courts of Law,
including the Hon'ble Natural Green Tribunal relating to the subject
matter.

xx} Any appeal against this environmenta! clearance shall lie with the
Hon'ble National Green Trbunal, if preferred, within a period of 30 days
as prescribed under Section 16 of the National Green Tribunal Act, 2010.

Copy to:-

1. The Principal Secretary to Government, Environment 8 Farests Dept,
Covt. of Tamil Nadu, Fort St. George, Chennai - 9.

2. The Chairman, Central Pollution Control Board, Parivesh Bhavan,
CBD Cum-Office Complex, East Ariun Nagar, New De’hi 110032,

3. The Member Secretary, Tamil Nadu Poliution Control Eoard,
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76, Mount Salai, Guindy. Chennai-600 032.

4. The CCF, Regional Office, Ministry of Environment & Forest (82),
Kendriya Sadan, IV floor, E&F wings, 17™ Main Road,
Koramangala Il Block, Bangalore - 560024,

3. Monitoring Cell, | A Division, Ministry of Environment & Forests,
Paryavaran Bhavan, CGO Complex, New Delhi 110003.

6. The Commissioner, Madurai Corporation, Madurai.

7. Stock File.
7,
AT }"
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LETTEVR OF PERMISSTON

$he Chatrman,,

ramod b ducdbionat oust

clammal Villawe,

Sadurai Dadiveriy Ring Koad

FRALI N R ERME N

Shrdural - 025004 (amit Nadu)

Mo (H52-2RYEYF 1, 2688072 (M52-2510000; Fax: (522510010

Ik vetmadurar s velanvmalrost.oomg i o lammalimedicalcotles e
i

Subject: Fstablishment ol New Medieal College al Madurai, Tamil Nadu by Velammal
'13 ducational Trusi, Madural, Tamil Nadu /s 10A of the MO Act, 1956 for the academic
‘vear 2013-14.

Siv/obadam,

Iy comtinuation te thas Council’s Dettor of Tntent dated 28000/ 2005 and with reterence doovour
Forpteer o hitewd 2 s CT00S, oo directedd torcomvey the dir}ml't"\.!i of the Boavd o) Governogrs= [or establistrment
o novs edhead collees ol Staddem Dannd Scada oy the s and sivliof “Nefnpeaed Modieal Coliy e,
Flosprebeed sooedl W mesea it Diesdtbaode. Mapdnpane” | Vekamims Fabneational Teast, Madtins, Tanad Ssade wid
R A AL L AR LI S e Phundred ansd s stusdents with prospectivescthect fo frone the atdaemin
v VS i A D o e TN Eo15, as amenclhind

‘This permission of the Board of Gevernors, Medival Comndl of India for establishmoent of new
medical college and adrission of students is initially tor a period ol one vear, 1t will be renewed on vearly
achrevements of annual farget st oul in the project reportl, This process of annual

Dasls ooy erilcation

renewal of permiseon wadl condinue A1 such time the establistonent of medical collepe and expanston of

fowpilal faciiilies are complelod os per the nooms of Medical Council of India

Iy addition to above this is turther o inornn s ou that while making admissions of vour college to

MBES course it shall be ensaved thats

Loy ord e canclioned intahe capacity;

ection of Students o the Aedica! Colk e is i actondance with the requmen

y Novadmession iy permitted

dmv}x i the Graduate Medical ducation i\(%gu}nlions, IR

(1ii} The admission process tor the acadenuce year 2083-14 has Lo be completed i accordance
with the time schedule indicated in the Graduate Medical Education Repulation, 1897
amended No admission is permitted bevond the cut-off date.

RPN ]

I ahiali e incumibent spon Qe Moedicai College tat the information relating (o admissions should
beosubmitted swithin a fortiughl o closure o ddlnlbﬁﬂ,ﬂlﬁ to the Councif Any failure o submil the
inforntation within this tme Hmit \\'i\‘llti be construed thal the admissions in the College woere not in
aecordance with the stalutory requirements, thereby enabling the Council to proceed in accordance with

L against the College
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MEDICAL COUNCIL OF INDIA

am Inether dervctod o antorme Bt vow and vour institntion are tuliv sesponsible e talill and
maitaiy norms inclyding the intrastegeture both physical and human resource, weaching faculty and
dimical material, ete, throughout the acadamic year, as stipulated in Regulation of Medical € oungil of
adhiae i case fadse/verong declration or labricated documents have been used Tor procaring permission
ub the Board of Giosvernors and the said nmsconduct is D gl o notice orgomes o the ke ledee of S0

abany <taec during e carerent ovadease yoae v misiatataon s e Table e De comatdered o fefessal o
pressisdon ol the pest acadosnie Cese and s Toreal poritission s tlse TBle o Iy pes rL.._\'; tor vamrremi
wasieiyie Soar Bosides, VIO s entbled o fakes all sueh mwasures apainst vou and vour Pl msitution

af Permissible under fhe las

Phe college shall novadmit more tan one bateh of stdens .|;1.1|n-l Vhis letter of pevnussinn | he
college <hall alsp u;-;!ll. e Medteal Cogoal of fndia for penessal oof  perinission well iwdor the
v ettt ol et edelerns Gelsien While appivine hoe suchino neweal, this achiavements m terms of

infrastructire stalt and eqguipments as speltout i the e bound action plan and as per e nerms iy
Medical Council of Tndin must be clearly indicated.  The nest bately ot studonts shail e b 1.1“.-.-,.-@

vnless pepevcal ol pernmsston ssoopanted by the Beard of Govermoes, Medieal Coundi! o hdin

Yomres tanlbxtadls

&

AT {* PRASANNARA(]
ADDITIONAL SECRETARY
EndstNoMCT-34(41Y (E-44)/2013-Med / Date:
Copyv forwarded for information o
1 The Dean/ Principat, Velammal Medical College, Hospital and Rescarch Institute, S elamal

Village - Tutocorin Ring Road, Madurai-62500¢ {Tamil Naduj: Pho 0432-2510276; §ax: 0432-
2510010; B-mail: info

elamumnaliedicakonllepe cduin

2 w Chief Secvetary (Health & FWY, Department of Health & Familv Wolfare, Covornment of
Nadu, S Floor, Fort St George, Secrelarial, Chennat - o00009, Tamil Nadu 'h 044~
3 5 Fan: (4422067 o E-mnail hisesed oot o
i e Director Medical Fducation, 162, Poonamallee High Road, Chennai-o000 015, T amil Jwed
i Phe Registrer, the Tamit Nade De MUOR Medical University, Post Bog No B, No ieroana
Salai, 'L"}mm? (immmiﬂm}(?{i”
5 The Secretary to the Gove of India, Ministry of Health & [.W., Nirman Bhawan, New Delhi-
110011,
. Compuater Scetion, Medical Council of India, New [Deilii in relerence o CUC order dated

287122001 for further necessary action.

[Dr. . PRASANNARA]|
ADDITIONAL SECRETARY
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File No. b -12012:781 - 2014~ Mi¢ (P-Ih
Covernment of Indiy
NMiistes of Teolth and Famity Wellre
iNMedicd Ddueaion Policy  1h

Nirman Bhavan, Noew Delha
Dated the 45 July, 26014

The Principal/Dean,

Velammal Medical College Hospital & Research Tnstitute
Velammal Village, Madurai - Tuiicorin Ring Road, Anuppanadi,
Maduarai, Tamil Nadu

Subject: Reneaad of permission tor 2nd Bateh of MBS course with 150 seais ws 100\ o) the
INIC Acn 19uso at Velmmmal Medieal College Hospital & Research Institute,
VEadurai for the academic vear 2011415

S N acdann

[am dirccted tooaoker o MOy feter o MOT-3HI)(R-011720 1 4-Med /114821 Jarad
140614 imd 1o convey the approvid o the Centrad Government for renewal of perniission fo
admission 2nd batceh of stndens i MBBS course swih 150 seats Velammud Medeal College
Hospital & Rescareh Institute, Madurai fov the scademic sear 2014-15 ander sconon 10 6
ol the IMOC Act 1936, as amended irom tme to umie.

F B addivion oo the above this s fuser oo mdomy o that while okt o
vot colloee to NBBS course 1t shatl be ensuied that
(1 Nu adimisston s permitted bovond the sanctioned intake cupacity:
(it sclection of Students o the Modical College is an accordance with the requirements
faid down i the Graduare Medicad | ducation regulations. 1997:
iy The whimission process. for the academic yay 2004-15 has o be completed

accordince with the ume schiedule indicated in the Graduate Medical Lducation
dation, 1997, as amended. No admission is nennitied bevond the cutol ¥ date,

(v Fhe pamission is valid o one sear and for admiting oniy one bateh of stwdents

R

Juring the academic session 2004-150 The next batch of students o MBBS course

Wil be admitted 1 the cotlege only atter rensewal of Central Government peniisston,

3 It shall be incumbent upon the Medieal College that the infomuison relating o admission
shoghd be submuiped within o fortmght of closure of admission to the Counctl, Any Lifure (o

submit the infonuation within s e Hmir would be vonsiraed that the admisaon g the

College were not in accordinee with the stunary requiremenis. thereby enabling the Council to

proceed i accerdanee with faw avminst the coliege.

4 | am harthes disected o inform that vou and vour institution are fulls responsible o fulli

and Maistan porms incleding the Infiastucture boy phasical and human resource, teaching
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faculty and clinical material. ete. throughout the acadeniic vear. as stipulated in Regulation of
Medical council of India. In case false/wrong declaration or fabricated documents have been
used for procurimg permission of the Central Government and the said misconduct is brought
notice or comes W the knowledge of the Central Government MCI at any stage during the
current academic year, your institution is not lable to be considered for renewal of permission
for the next year and this renewal of pernission is also liable to be revoked lor current academic
vear. Besides. MCT and Central Government are entitled to take all such measures against vou
and vour college/institution as permissible under the Taw,

A Please acknowledge the receipl of letier.

Yours faithiully.

(A Biswas)
CPIO & linder Secretary to the Govt. of India
Fel: O11-23001120

Capy tor

1. The Secrctary, Medical Education, Department of Health & Family Welfare, Govt, of
Tamil Nadu .
The Seerctary, Medical Council of India, Pocket-14. Sector-8. Dwarka, New Delli-77
I'he Registrar, The Tamilnadu Dr. MGR Medical University.Chennai. 69, Anna Salai.
Guindy, Chennai, Tamil Nadu 600032
The Director. Medical Education. Government of Tamil Nadu
The ADG (ME). Dte. GHS. Nirman Bhawan, New Delhi

lad BJ

v



CERTIFICATE

This is to certify that the Velammal Medical College Hospital &
Research Institute at “Velammal Village”, Madurai — Tuticorin Ring
Road, Anuppanadi, Madurai — 625 009. Has been completed in all
respects and it is fit for occupation.

ASSISTANT EXECUY

ENGINE

MADURsy (CLANNING) ==
ORATION, Z 4

MADURA ONE-3

57 ell3




TAMIL NADU POLLUTION CONTROL BOARD
- FORM-I1
Application for consent under section 25/23 of the Water (Prevention arnd Control of Pollution) Act 1974,
as amended (Centrral Act 6 of 1974
(See rule 26 of Tamil Nadu Water (Prevention and Control of Pollution) Rufes, 1983)
(To be supmitted in Duplicate)

I. [a] Full Name of the applicant : MV Muthuramalingam
(Occupier of the unit)
[b] Designation ¢ The Chairman
[c] Office address with pin code ' Anuppanadi Village, Madurai South
Taluk, Madurai District,625009
[d] Factory address with pin code ¢ S.F.No.

61/1,61/2,61/3,61/4,61/5,61/6,61/7,6
1/8,61/9,61/10,62/4,62/5A,62/6,62/7,
63/1,63/3,63/6,63/9A,63/9B,63/9C,6
3/10,63/11,64/1,64/2, etc,
Anuppanadi Village, Madurai South
Taluk, Madurai District.,625009

[c] Phone no. with STD code E e
[f] Fax no. with STD code $ -

[g] Email Id ¢ provetmadurai@gmail.com
[h] Website address
[i] Mobile No. : 8489903334
2. Full Name of the Unit : VELAMMAL MEDICAL
COLLEGE HOSPITAL &
RESEARCH INSTITUTE

3. Location of the unit

[a] Survey No/TS No
61/1,61/2,61/3,61/4,61/5,61/6,61/7,6
1/8,61/9,61/10,62/4,62/5A,62/6,62/7,
63/1,63/3,63/6,63/9A,63/9B,63/9C,6
3/10,63/11,64/1,64/2,64/3,64/4,64/6,
64/7A,64/7B,64/8B,65/2,65/8A,65/1

1%
65/12A,65/12B,65/13,65/14A,66/1,6
6/4,66/5,70/1A,70/1B,70/2A,70/2B,7
0/4A,70/6(P),71/1,71/2A,71/2B,71/3,
71/4A,71/4B,71/5,71/6B1A,
71/6B1B,71/6B2,72/1,72/2,72/3A,72
/3B,72/4A,72/4B,72/4C,72/4D,72/5,
72/6,72/7,72/8,72/9A,72/9B2,72/10,
72/11A,72/11B,72/12,72/13,73/3(P),
73/4A(P),73/4B,73/10(P),73/11(P),7
3/12(P),73/13,73/14(P),80/3A,80/5,8
1/7(P),80/8,80/9,80/10,80/11,80/19

and 80/20A

[b] Village/Town i ANUPANADI

[c] Taluk _ : MADURAI SOUTH

[d] District :  Madurai
4. Local body Name & Type ¢ MADURAI Corporation
5. Land Status : Owned

Extent of land (in Hectares) :

[a] Total ;2355

[b] Build up area 149
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[=] Solid waste Storage/Disposal area ¢ 0,06
[4] Green Belt/Irrigation area : 0.5
(c] Vacant area {a-(b+c+d)} 0.9

6. Details of raw materials used

SL.No. [Name of the raw material Quantity | Unit Principal
Use
1 No manufacturing activity 0 - --
involved
2, This is a Hospital 0 - =S

7. Details of fuel used

SL.No. |Name of fuel Points of | Quantity | Calorific | Ash Sulphur
use in T/d Value Content | Content
1. Diesel DG Set | 1.05 10300 | Traces | 1%
(1010
KVA)
2. Diesel DG Set | 1.05 10300 | Traces | 1%
(1010
KVA)

8. Details of products manufacured

SL.No. |Name of the product Quantity Unit —lEnd Use

Products

1. No of beds in hospital 900 Nos

2. In Patients 900 Nos

& Out Patients 500 Nos/Day
By Products

1. | Nil 0 e | -
Intermediate Products

9. Manufacturing Process
This is a hospital.
10. [a] Water Source Details

SL. No. |Source Type. Source Name Quantity
1. Ground Water Madurai Corporation 622.13
(outside premises)

[6] Water Consumption Details

SL. No. |Source Consumption Quatity (KL/D)

1. WC-I : Cooling & Boiler f.zed 0.0

WC-II: Domestic 600.0

2.
3. WC-III: Process (Easily I\i_o_degradable) 2213
4 WC-IV: Process (Not ea:ily Bio degradable) | 0.0

11. Details of sewage/trade effluent
generation

[ S]




a). Sewage Generation stails

Total Sewa

e Generation Quantity :452.00 KI.D

S.No.

Source

Qnantity(KLD)

1.

Domestic

452.0

b). Trade Effiuent Genetation Detaiis

Total Trade effluent Generation Quantity : 20.00 KLLD

S.No.

Source

Quantity(KLD)

1.

Lab Washing & Laundry
Washing

20.0

12. Details of Sewage/effluent treatment

plant

a). Sewage Treatment Plant Details

Treatment status: Individual STP

SL. No. Eat.ne of the Treatment | No. of Units Dimensions in metres
nit
1. Sewage Treatment | 1 -—--
Plant | (400 KLD)
2. Collection Tank 1 15.0x8.0x 3.0
38 Aeration Tank 1 13.0x5.0x3.5
4. Clarifier Tank 1 6.0 dia x 2.5 hgt
5. Clarified Water Tank | 1 10.0x4.0x2.5
6. Treated Water Tank | 1 10.0x4.0x2.5
7. Sludge Drying Beds | 6 3.0x3.0x1.0
8. Pressure Sand Fliter | 1 1.6 dia x 2.3 hgt
9, Activated Carbon 1 1.6 dia x 2.0 hgt
Filter
10. Sludge Pump 1 20KLH@ 15 m
192 Disinfection System | 1 0-5LPH@5
ka/sq.cm

b). Trade Effluent Treatment Plant Details

Treatment status: Individual ETP

SL. No. gar.ne of the Treatment [No. of Units Dimensions in metres
nit
1 For Bio Medical s
Waste
2. Collection Tank 1 25x25x2.0
3. Dis Infection Tank 1 3.0 dia x 1.5 hgt
4. Sludge Drying Bads | 1 1.5x1.56x1.2
5. For Laundry Waste -—
6. Collection Tank I'1 4.0x4.0x2.0
7s Neutralization Tank | 1 3.0 dia x 1.5 hgt
8. Sludge Drying Bad | 1 1.5x1.6x1.2
13. Details of sewage/trade eifluent

disposal

50
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4). Sewagc Disposal Details

S.No. Description of Outlet =()'uautity(l\’.l_.ﬂ) }Disposa]
1. Sewage 1 100.0 On land for
| gardening
2. | Sewage 2 | 352.C | Utilized for HVAC
b). Trade Effluent Disposai Details
S.No. lDescription of Outlet | Quantity(KLD) Disposal
1 Trade Effluent - 1 10.0 STP -1
2. Trade Effluent - 2 10.0 STP -1
14. [a] Detaiis of Non Hazardous Solid
Wastes
SL. No. |Nature of Solid Quantity | Unit Mode of Area of
Waste disposal land
earmarked
for
storage/dis
posal(in
sq.Metre)
1. Bio Medical Waste | 230 Kgs/Day | Common | 50
Facility
2. Biodegradable 674 Kgs/Day Used as 250
Waste Manure
3. Non Biodegradable | 825 Kgs/Day | Disposed | 250
Waste through
I Authorized
-4, Sludge from STP | 60 Kgs/Day Used as 50
Manure
14. {b] Details of Hazardous Waste
SL. |Name of Process |Name of |Quantit |Waste |Waste |Waste |Area
No. Process |y T/Y Type Storage |Disposal |earmar
Waste ked for
(Catcgo Storage/
ry No) Disposal
15. Total Gross Fixed Assets (GFA) (Rs. in 46103.0
Lakhs)
16. Cost of water Pollution Control 10.96
Measures (Rs. in Lakhs)
17. No. of Employees working per day 550
(including contract workers)
18. Date of commissioning 01/06/2013
19. Details of habitation: (All the habitation
located within 1KM radius of the unit)
SL.No. Name of habitation Distance in Kms |Population
1: Chinna Anuppznadi 2 26158
2. Madurai 0 1500000

20. [a] Name of the nearby Roadways

NIH-45 B (Madurai - Tuticorin)




21.

22.

23

24.

25.

[b] Distance from the site in Kms

Details of water bodies like
lakes/rivers/canals within a radius of
1 KM and rivers within a radiusof
5KM

[a] Name of the Water Source
[b] Distance (in meters)

[a] Land use ciassification of the site : Institutional use Zone
[b] Authority which classified the land : DTCP
use

Name and distance of the sensitive area
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

Is the unit is located within 1 Km from : NO
marine coastal area (sea, estuaries, back
waters)

If yes please mention the distance from
the unit

Name and address of all
Directors/Partners

52
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SL.No. Name of Partner | Designation Address

1. M V. Muthuramalingam Tre Chairman Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

2. M.V.M. Velmurugan Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

3. M.V.M. Velmohan Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

4, M.V.M. Sasikumar Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

ot M. Kunjaravalli Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

List of Documents as per rule:-

1. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant.  (Attached)

2. Copy of Memorandum of Articles in case of Public/Private sectors or registered partnership
deed in case of partnership company.  (Atltached)

3. Topo sketch showing the distance of water bodies, roads, existing/proposed residential areas,
agricultural lands, important religious locations, cducational institutions, ancient monuments,
archeological places and other sensitive areas for 1 KM. radius from the units.  (Attached)

4. Detailed manufacturing process for each product along with detailed process flow chart.
(Attached)

5. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by a
Chartered Accountant in the prescribed format.  (Attached)

6. Land use classification certificate as obtnined from CMDA / DTCP/LPA.  (Attached)
7. Details of Material balance for each pro:lucts and process.  (Attached)
8. Ground water clearance obtained from e competent Authority(1f applicable).  (Attached)

S. Industries attracting EIA Notitication shwli submit 1invironmental Clearance obtained from
the MOEF/SEIAA along with the Environmental Imj-act Assessment Report (If applicable).
(Attached)

10. Building Plan (Attached)
11. Fire NOC (Attached)

6




{ 1 | 54

12. NOC frc:in Public Health Department  (Atiached)

13. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

14. Consent fee under Water and Air Acts payabic to the Board.  (Attached)
15. Commitinent letter for Organic Waste Convertor  (Attached)

16. Piezometric well layour  (Attached)

17. Building Approvai  (Attached)

18. Reply for Query  (Attached)

19. Sewage Treatment Plant(STP) proposal which must contain details of design characteristics
of sewage. treatment methodology, mode of disposal, design criteria for various units, detailed
drawing of STP and its layout, diagram showing the hydraulic profile and mode of disposal of
treated sewage and its adequacy(If applicable).  (Attached)

20. Effluent Treatment Plant(ETP) proposal which must contain details including breakup
quantity of water requirement with sources, breakup quantity of trade effluent, sources of trade
cffluent, characteristics of wastewater, treatment methodology, mode of disposal, design criteria
for various units, detailed drawing of ETP and its layou!, diagram showing the hydraulic profile
and mode of disposal of treated effluent ard its adequacy(If applicable).  (Attached)

21. DD for arrears fees  (Attached)

22. Annexurel (Attached)

23. Covering letter for DD (Attached)
24. Additional Demand Draft  (Attached)

25. In casc of transport of hazardous chemicals, details of chemicals transported, method of
transport and its safety measures (If applicable).  (Attached)

26. Layout plan showing the location of various process equipments, utilities like boiler,
generator etc, effluent treatment plant, outlet location, non-hazardous and hazardous waste
storage yard.  (Attached)

27. Reply for Query dated 12.04.2017  (Attached)

28. Additional Demand Draftrev  (Attached)

29. Covering letter for DD rev  (Attached)

30. Details of Water Balance and wastewater balance for process.  (Attached)
31. Request Letter  (Attached)

32. Request Letterrev  (Attached)

33. Request letter revised  (Attached)

34, Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by a
Chartered Accountant in the prescribed format.Audited balance sheet is compulsory for all large
and medium scale Industries  (Attached)

35. Additional Demand draft - II  (Attached)
Declaration

1. 1 certify that all the information / data supplied are true and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under section 42 of
Water (P&CP) Act, 1974 as amended.

2. T hereby undertake to make a fresh application for consent in case of change of
either of a product/point of discharge or of the quantity of discharge or its quality.

3. I hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. Thereby undcrtake to apply for consent to operate/renewai of consent along with the
required details 30 days prior to lhe expiry of consent order.

Signaturs of the Applicant
Name and Designation

Place :
Irate :
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RUPEEC

m :M J'

i \Q) ﬁ‘(gi'”:jl Qaf
: @ﬁﬁwm e Gl mufrcu# ;
1 2 77, L.rvn-: W i, o V;:',QTL.
RS- PoE Siyame ‘ T
.:! j BT Gun 85y, F SERVICETE2
//’jc A8 erom: 6246:52/93.3,23, 120 a1 S
}hlsagmmegmmm into on the (v} of: ?Mmm)qx,&au-f.s,
NMis. Ramts- it '_ gv and Lnvironment Lid., ﬁammiug at Plot No2, Dm'amnw Nagar Lixtension,Beside

Udaye Apartnents, Madurui=625 010 and having its registered office st 63-1089/10&! 1, Gulmohar

Avenue, Rajbhavan Ruoad, Somajiguda, Hyderabad — 500 082 (herein aftsr calied a5 RB.&EL) represented by

its Aulherimfsww. CHaRE

VELBMMAL Mencal ol HocptiaL § BeceApc H 7S
.Hﬂ?vgal mAl momu 'E't NGy Por .QIQQMMAMI Mhmsﬁ“”"é”-‘m?

:h‘_-_ll'd'

Mis.

r s REAEL is establishing & common !iu:nlaty in dccordance with the Bio-Medical Waste

(Manshemcat and Handling) Rues, 1998, for collsction, treattent and disposil of the bio-medial
wastes generated by the “Health Care lssuhlishmcnts" (Hospitals, Nuu?qg Homces, Dllsnosuc
enieh, 1abs. Dental Clinics, Rlood Bank, .). £ Bricanch ﬁh‘ﬂ”’ |
w',', v&.nwmat, MEDICRI L, COLLEGE }fosﬁ'ﬂr 5 P‘- sl ‘mmg 3 }
beds is gencrating Dio-Medical Wastes: which need 1o be inansged in. wmﬂﬂm with the Bio-

Medwri Wnstns {Management nm! Hamllmg] Rules, 1998 of Got, of kidia.

ol Cé Hmmf& f"/
Fwi’eluw Mc&?}”ﬁﬁ o
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e T
AL MEDICP - ForiEeE DOSD t
The Ll 2 S D who uses the service of REALL shall pay a one Ume

Membership fee of Rs. 1000/ towards membershiz,

Whereas REAFEL oiters to provide the cervices required for the members of HCE to be conplicd
with the above said rules. on a “user-pay-prine ple” al Rs5/- hediday to be paid on monthly

basis. This rate will be reviewed and increased by misdmum of 13% every year.
VELAmMmmMRL MERICnL (otettit HospITA .

._._%mfﬁ_-‘:‘ﬁﬁﬁﬂi_.ﬁﬂﬁlf?ﬂlﬁ.--.-,,.-- shaii pay 45 day’s charges, s advance W the
REAEIL..

VLR s 8 - MEDICHL. T8 LREeT E

REAEL & TNPCB will make periodic inspections of the Haspiras- 5. Lrctnecst Ineralt
----- regarding the Number of Beds. Collection and Segregation of Bio-Mcdical Waste cic.,

The Health Carc T:stablishments shall segrepate the Wastes n accordance with the Bio - Medical
Waste (Management and Handling) Rules, 1998 af Govt. ol India.

REAEL shall provide the inital raining, trec of cost, about segregation of wastes, collection of
wastes in eolor coded bags &s well as occupational safety in management and handling of Bic-
Medical Wastes.

REAEL shall distribute color coded bags and puncture proof contaners (Bags cost Rs.3.50,
Punchiire _p_r_anl‘ ‘conluiner Rs.65/- (one lime purchiase)). '

10, “The HCE shall ensure that all the syringes disposed shall not haye any part of the needle.

LB ML MEDEAL. COLLERT FospITmt:

|1.REAEL shall collect the wastes from £ Zecenrett InsTIuze at times and

frequency mutually agreed by both the parties. In case REAEL fails to collect the waste within
24 hours of previous collection, VELaMmAL MEDICEL LottetE shall inform REAEL and the

sume shall be cleared within the next 24 hours. "’955"{7-’?‘3-‘- g PeserreH TrLmeTE

12. 1t for some reason, REAEL has not cleared the BMW within 48 hours that day’s charges will be

reduced in the billing.

13.REAEL shall be liahle for violation under the Bio-Medical Wastes (Management and Handling)

‘Rules. 1998 from the time the waste is banded over 0 REAEL.
For Vilammal Medicel Cc[kjt:e Harpite! ]

Chairman
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VELAMMAL

M.V.MUTHURAMALINGAM EDUCATIONAL TRUST
Chairrnan driven by a thoupght
Ref: VMCH&RI/TNPCB/2014/1402/1 Date: 14/02/2014
To,

The District Environmental Engineer
Tamil Nadu Pollution Control Board
Kappalur

Madurai - 625008

O Sir,

Sub: VET- Velammal Medical College Hospital and Research Institute,
Velammal Village- Madurai.Additional Particulars-Certain Clarifications

Submitted-Reg.

Ref: Memo No. TNPCB/BMWM/003260/MDU/RL/2014. Dt.4/2/2014
with reference to the above, the following details are submitted for kind

perusal and approval.

1. The copy of renewal agreement executed between Velammal Medical College
Hospital & Research Institute and Ramky Energy and Environment Ltd. Madurai
is appended herewith

2. Presently the total number of beds in use is 300 only. But provisions and facilities
have been done to accommodate 900 beds in the 5" year (1 & 2™ year 300
beds,3™ year 415 beds,4™ year 600 beds and 5™ year(final year) 900 beds). As

@ the existing bed is 300 only, the agreement has been made for 300 beds
However, it is assured that subsequent agreement will be made as per the actual
enhancement of beds

3. Hence, it has been requested approval for 900 beds since all provisions and
facilities have been done.

4. It is requested that necessary approval may please be accorded for 900 beds.

Thanking You,
Yours faithfully

-]

_‘__’/'
CHAIRMAN
Encl: Copy of renewal agreement.

\
&

‘Velammal Village', Xadurai - Tuticorin Ring Road, (Near Chin-hamani Tollgate), Anuppanadi, Madurai - 625 009 Tel : 0452 - 2698971

Velammal Nagar, “Velammal New-Gen Park’, Ambattur-Red Hills Road, Chennai - 600 066. Tamil Nadu, India.
Tel: 044 - 65161766 / 32666042, Fax : 044 - 2552 0757 [-mail : infx@velammaltrust.com Website : www.velammaltrust.com



TAMIL NADU POLLUTION CONTROL BOARD

-

From To

Tmt. M.Vjjayalakshmi, M.E,MBA. ., The Chairman

District Environmental Engineer M/s.Velammal Medical College

Tamilnadu Pollution Control Board Hospital & Research Institute,

Kappalur Velammal Village,

Madurai 625 008 Madurai - Tutucorin Ring Road,
Madurai.

Lr.No.DEE/MDU / F.1821/RL/MDUSouth/2013 dated:- 17.02.2014
Sir,

Sub:  TNPC Board — O/0.DEE, Madurai M/s. Velammal
Medical College Hospital & Research Institute,
Anupanadi Village, Madurai South Taluk, Madurai
District — Certain clarification - Called for —
Regarding.

Ref:  1.Your application under Water & Air Act
Dated:- 02.01.2014
2. Inspection of your unit on 13.02.2014

=-0-
I invite your kind attention to the reference cited above, wherein in
the application it was mentioned as the total No of beds on the hospital is
900 Nos/bet in the agreement made with the BMW common facility
M/s.Ramkey Energy and Environment Ltd as 300 beds and the agreement made

with the facility has expired. (R urrei el o Sy b
— e g =

Hence I request you to clarify the above variation & produce the
valid agreement with the common facility immediately to this office.

TR e iy A o
18 I'CCTipt Od

this Letter shall be acknowledged.
> v Y
G- - 20ped 07 2121V

DISTRICT ENVIRONMENTAL ENGINEER
TNPC BOARD, MADURAI
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2 il Qawsoi (Qur), gDy 2 6 S L &GO gy siauisaflat

_ Arusdysnm  ohemas
ysisflime @ Sp sesipiSH LG,

b.asre. 1181/2014/108) 2 Est o 26.9.i4

AT

Limiismeu

SBLL/SIL imingl - sty SLGLID - inglen) 281N
SHLiug S onpagn 8 - W LHme el -

Qiiunstg - &lgmown, FiGai simisst 6171, 2,3,4,35,6,7.8.9,10;
62/4.,5.6.7. 63/1, 3,6,9A,9B,9C, 10, 11; 64/1,2,3, 4, 6,

7A, 7B, 8B; 65/2,8, 11, 124, 12B, 13, 14A; 66/1, 4. 5:70/1A, IB,
2A, 2B, 4A, 6pt; 71/1,2A,2B, 3, 4A, 4B, 5, 6BIA. 6BIB, 6B2;
72/1,2,3A,3B,4A, 4B, 4C, 4D, 5, 6.7, 8, 9A, 9B 1, 9B2, 10, | 1A,
1B, 12, 13; 73/ 3pt,4Apt, 4B 10pt, Vipt, 12pt, 13, 14pt; 80/3A, 5.,
Tpt, 8, 9,10, 11, 19, 20A; — 5 (51917.73 Fgmilia

uptisIalne 066 QU0 LM S0 2 HHAE S
SU(HOTRIRSEEW® QUUSHD aUPRIGILL L &l SIS
Gbsouid CaGEIU (heien &G stamiamst (4/5, 71/6A,

81/9pt -60 5750 & wewes PUUBD - TOSsICo U0
SstidEIU’ L Hospital &Lyl 80 aihHsvis 4-1h WMMILD

310 genmigat, Staff Quarters 2 SCHEFNL  Ssusuiblansii (1 & SHoUs
SOOIl hSHouNST WOMmILE  pIdEd  Blsnsowin

2 ubunE s (humaSENG S o) SULDISKSH B0 -

GDOlb S

1) b GO  pemsil, QFsTemnssT  uTEsiaT QLIS
Bl b.&.oras 129472015/80 msi 843

2) g .M. V. (s &ipnnsdisisin,  M/s Causobionsi asoed
QUL L emen sioeg allsisaiug  mist 136,13,

3 elausgesss syslh E6s  wad masi 21.0.13)

1) basi agenioly s, euiidellsal  QaFLisunesss  siss
2830811/ 8100 msit 21.2.12.

S) @elsugausvg  QEwsonsnss (.6, s1s 838201 Vinas?2
Iiisit 29.6.12 (S0 aismings s 22/2012)

6) mesi ety gyememwi. Genviy srss 2840/1 3 1S, LsuLnilg
Sl &L msn 237,00,

1) Slialensss (Blemev) stesE 101, 0l (hougddsl (1) Jisre iUy
aunfiddls gemm mist 2662013,

8) owEaan(ilensy) s 86 UL (houg st (10) B
susniddl genm  moan. 28.3.2012.

9 i smeoly syesmui Qusienst  swuimats GO
.b.6Tsms TA86/09/052  sasi 16.4.2009,

10) Besh smpsmioiy syemmowi, Qasisnsn swuiawsis Smmlden s
b.aetse 2107500/0p]  mush 04.4.2012.

1) Chairman/State Level Environment Impact Assessment Authority
D.O.Letter NO.SEIAATN/Gereral/12 dated 07.2.12.

12) @atsuspeunas @pan @Cs sas mist 13.9.00 {1n) 239,14,

13) (e @igsth wmisi 229,13, (1) 23904,

14) g 2 sigu SULEGUon dionsny s 43 s 3,7.2013,

14

]



63

{21

2. 5HEHI5

W 261 LGS nmanl £ gy GHme sULLLL  Sisluissig
wlgmown. FMGsy srsmias  61/1, 2, 3.4, 5,6, 7. 8.5 t0; 62/4,5.6,7; 63/1. 3. 6. 9A.
9B.9C. 10,1 1: 04/1.2,3.4, 6. 7A, 7B, 83: 65/ 2. 8. 11, 12A0 128, 13. 14A; 66/1, 4,
U T0/TA, 1B, ZAL 2B, 4A, 6pt; 71/1, 2A, 2B, 3, 4A, 4B, 5, 6B1A, 6BIB, 6B2
72712, 3AL0 3B, 4A, 4B, 4C. 4D, 5, 6.7. 8. 9A, 9B1. 9B2. 10, 11A, 11B, 12. 13; 73/
Spr4Apt 4B. 10pt, 1ipt, 12pt 13, 14pt: 80/ 3A. 5. 7pt. 8. 9. 10. 11. 19, 20A: — &)
IS1917.73 sHMBCLA  uplumsiig, | wssd 99 susn stam sisosmeuil(y  wemsmuli
ROUSIN.  HiHk0 o BCHEgHa Hospital Block. Institution Block. Animal House Building,
Mortuan building. Work Shop, Dining & Kitchen Building, Staff Quarters, Boys Hostel
Girls Hostel. Library Building, Individual House Building, Maintenance office building
2 HoHE AU HUINIEIEEE — UTienes  4-50 &ML B 2EDNL  SHEMSIT,
Jliaailss  CEusnenmITN)  QUUBN  supRlslL Tl S-5 Sty onanug &L
SEING I a5 SQuipgy  Sumassie 0SB SBE0 BV
Gafidemiud peton  &iGou  simiast 645 TUAA, 81/9pt-s0 5750 g LR uglusiey
wensee A @pba C oy D pdss G i ssm SISOSATL (hy  nemssui  sriBapi
Guoidban  137667.73  F#gpdlii  wesiull_dals MBmGa  @UEH il |
Hospital 2 8658550 aihHonas 410 WOMIE -0 HMBISaT wmmid - Staftf Quarters
2 E0ma8,alE
Areua Statement

Hospital Block : Additional Floors

[ Details _ FSI {arca in sq.m) _l
Fourth Floor 14276.57 sq.m |
| Fifih Floor [ 13501.08 sq.m ]

Staff Quarters.

| Ground Floor 311.00 sq.m |
é_!iirsz Floor 311.00 sq.m |
{ Second Floor 311.00 sq.m
| Third Floor _ 311.00sq.m |

Terrace

OSR = 15208.05 sq.m already handed over.
OSR = 566.95 Sq.m 1o be handed over.

Total OSR Area = 15775.00 Sq.m
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Cubsssi. o H0hE  wmsgm @Ol wihG e Wb ShImig &}

Blamsowd 2 ubwnas SBUHWISISBOG  wenst  QUiLjge iy b ssnest s LML
BubsmasELs Sl g SUPIE  umifeney  1-60 e Clarwsonamssidan @enaey
MBS SOyme: syl siu L BUYL I SENG .00, 00.@)s168193/2013
61681 STASAAI L IIUILIIL b 6161 5.

Sy Puh 5 smen &,

1

4)

5)

i syaminingg  wiemm FULionmes  Qgemflsmiu B T AN A M
AW SfuGsn (g slwsaiusier  Cufsy 2 sisn B0 2 fAsminesu
LGy Hopoldemso.  Opnikd LU smod) @ S@ngs  siingpe
pssiy SutlsatswoTL 1 g Tl vl iLegh gyl st aiig & gL s1le
(Bmuiugadng  waeeme  LHEND. UL SiubENo  Qungy  s@sm
USHIE  Gloggd  usv)  elsiemdusngi  acaidd  Qaduw o flemiousiangsn  sisi)
Wb aflunidasiuydng.  smsi dpsold WML nns stllsntsnl LT i s,
susniardl Glain o femin o siongn srasimy LI & EBLILI L & 1) 5.

Qandgisne  sunsias SUBUD 6l LD, Bllssdiens LI 1 g
Gangge g o sisn o fsmumenu SO 2 MBI, Sa5ld  Oansian Garsasiyh L,
Cuoggh  ai@ssi Guosd Goumy  umGpenh  @efll mUT 9 A Gaanfisammsd  sysui s
AGemen  QLng s SGDlusion  15alosim g s west B  Qlasnsisnsoni,
Qamst gy Galw  mesh Lapenioinlg,  Seom  Quimggionsy SiEmnri
KAV VA

The Project Proponent / Applicant shall not commence any activity, excepting fencing
of the site and construction of temporary shed for guard, without obtaining
Environmental Clearance under the EIA Notification, 2006 from the State Leyel
Environment Impact Assessment Authority or the Ministry of Environment and
Farests. Government of India, as applicable to the Project, as per the threshold limits.
Any violation from the above requirement is !"able for action under section 19 of the
Environment (Protection) Act. 1986.

&Ly Sngidg DaFnusiibaiun . G DIEONOLIY UYL i dsodiy siten
Quirg 2 ubunea Qb SlmailL g Senmt  sssiians UBSI  ugiey  Qeey
IDSBIBYHNES  EFDAGHIL Lsionn Flabw  glimLda Cousstith 0. Lbasl  ihéssnessi
EaIUBSBING D,  FODGSGHOILLL SAIUNBSHBING, By s i60E Bl s
SIDILEHE Gtk L,

Qurg Q@IS Slmell_ g slensst BImysusst & & lsar(r 2_enenm” L L w5 gy Sissytn gl
umny uimaflee Gty i,

Guig @bl Hmail siasemen FUBSIUCL. 2 s’ 1 snsones Qummyd;
Clavtissiiy sy alunth Qelsuymnvasd g  Qmibiba CousmithLo.  (Eepsmen
FUUHSOUCL. Sisousoesth 2 e Qeig) Qasision Soussiyy .

[t is the responsibility of the builders to ensivs safe bearing capacity of the soil and
adequacy of the foundations.
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7y w&SW  wmmus o & gFemmuls> TG GuniulL  senLwisienin
FSIPSHD  GOUN U (hoisn  BlbEension  ADSHEIN  Sesigliuie  Kiaigs
Gawiu.  Gsussigh Lo, &

§) © Planning Permission is issued in accordance with the Provisions of the Town and
Country Planning Act and the rules made there under and does not cover the
structural  Stability aspects including the safety during the construction which are
covered under the Building Rules under the Local Bodies Act, Planning
Permissions is issued subject to the condition that the applicantv/devefoper and also
the architects/Licensed Surveyors and the Structural Engincer associated with the
development shall ensure that developments shall be structurally sound and
adequate safety measures are taken during the process of construction”

9)  To obtain consent from Tamil Nadu Pollution Cotrol Board under Section 25 of the
water Act 1974 for discharage of Sewage.

L5015 8560551 6

11

(WY

8)

256858 WMDY Esueyi LO(h S GISUNEDSST  LDMMILD SWIMLEFSF Blemsowin,
L Ubwasd  al(punsidSng  “Solar Water heating SYStem’™  aemindaiiuL.
GsusI(H L0,

RISTITLIL & a5l o}_g'jﬁg,éma,mﬁum@j UTEsn BImSSHIN_ (0 B s T LT
LIS SO0 GoussiiyLh,

Logosyulisy - &L Oul hefen  Smafl Kimsn SASMUREW  Bemsv Biydaiur
G5y 1b.

HO6UTH KOUSHN QumiuLL NEIULSSING MmN &L gL 8&Ek0
steuslla  ondoph  Qadissd SLNGL  wIDDEEST e QEasTs
Embansd. @sisussunssass s Signndl Qumiur Cousssiyy .

wenipit Gamfiin ouerdimsi  sumnIuL &Gasis SHCALUL (b SR s,
JNaTenss  sTen. 138w d miteunain (10 G5 RUPEIBN  SHlsmm
mrait 11LH.20026500g &g G650 Qausiugy &3 Gousyiy Lo,

5) e 8088 slydg Qunbha GausiiCumis sl safunt sunasiiss Apsotd

CausfiGudmeys. 2 uGuIESBUNMGE UTgmEEIUCL GBI suadest  nmmh
@an  Comaudmne B g dmer pElenns  weyai HME.  QaHS
Qasosiisy Qalg) &y GousEH( 4 L0,

wemsilsd  ousmiouyd (@i Cunsimlmsggn’e  npm sy
SBunding Qasrs sniy Fem QTS UL Coussigy Lb.

2 FCHF UL (honmmaalkd MBI g Caemauwns STy E & By wdmid
SuHsalll  FTHAMIST  EmndEiuL BsussiLy (5.

ST I B (10) G (BB Geow Hisi 3.0 L04-aLig
Qatgd Lomdsd ‘U Trap SIBH B0 B wiilhy 1.
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BanLblum Sung) sisieli &0 smauné@n Osiuiuy  GsonnbEul s
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utieney 3-89 SNERILE i FTemsmulisaiug 2 sN&LLenly  womh gl
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wEYBMT Cuomblansdy o Saielinaies wae wipaEyL & S EN UGN 630
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M5, Ramky Eneray and Enviroment Lid., functioning et Plot No.2, Duraisimy Nugar Extension

Udiya Apartments, Madurai-625 010 and having its registered office at 6-3-1089/10&11, Gulmchar

Avenue Ryjbhavas Road, Somajiguda, Lyderabad — 500 082 (hered 1 aftcr called es REAEL) represcated by

15 Authorized Signatory. . S '
§ e amminL MEDICAL ColLEGE

HpiaL § RESEARCH InSTITATE
LoAn 5 Sarr LA N _ MADDRS |~ 625D

A g}wm& REAEL :smbishmgnwmmm facifity in sccordance with the Bio-Medical Wiste
Btinagemont and Hangling) Rues. 1998, foc colletion, testment and (isposal of (e Do mecte

yasies genersted by the “Health Care Establishments® (Hospitals, Nussing Homes, Disgnostie

%m Lubs, Dﬂﬂ&l‘.(‘-}lmf?. nllﬁpd B:mi...) f?ﬁ -Hw THSTVTE {wﬂ Wﬁgp

(%)

.’_!."_-,

Whercys MELAMMALSASE L555
erating Bio-Medical Wasies
Vastes (Mahagerent a4 e
el s DR &

"
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VELAMIP = MFDFC"‘IL- Qe LESE rEE_qEﬂ:{LP INSTITETE
PR E T e - who uses the service of REAEL shel! pay a one time
Membership fec of Rs.2000/- towurds membership.

Whereus REAEL offers to p"uv:dc the seryices requnred for the members of HCE 1o be complicd
with the above said riles, on 4 “user-pay-principle” at Rs6.50/~ bed/day to be paid on monthly
basis, This ritte will be reviewed end increased by minimum of 15% cvery year.

14 L PEspapet! INSTIVTE
I.QL‘.‘.m&&EmeL_MﬁE_?__— shall pay 45 day’s lepgcs s advance 10 the
REAEL.

O

h

VELAMMAL MEDICAL CallEHE

6. REAEL & TNPCB will make periodic inspections of the Ao5p7al 5 RESERRCE TNSIUINTE
e n.,ardmg 1he Number of Beds, Collection and Segregution of Bio-Medical Waste ete.,

The dc.alth Care Establishments shall segregaie the wastes in accordance with the Bio — Medieal
Wiste (Management and Heundling) Rutes, 1998 of Govt, of India.

e |

8. REAEL shall peavide the ivitial training, fre¢iof cost, about segrogation of wastes, collection of
wastes in color coded bass as well as occupational safety in mnnﬁgmncm and handling of Bio-
Medical Wastes.

9. RTAFRL shall disiribute color md::d bugs und punciure pmof contiiners (Bags cost Rs3.50,
Punctare prnot contziner Rs:65/ (one time purchasc)).

10. 1t HCE shall ensure that all the: s;mages dsspuscd ghall not have any purt of the needle.

| ﬂ;ﬂmmﬂt_ MEDICAL. CBLLEG;E HacprtAl-

11.REAEL shall collect e wastes: from & : L2 at times and
frequency mutuail) agreed by bolh merpm s, Tu case REAEL fails to collept the waste within
24 hours of previous coliection U6 AL MEDI AC(BLEGE shull inform REAEL and the:
same shall be cleared within the next 24 hom's ﬁaspf?'m.. -?‘ Recerren PMETAVTE.

12,3 for some reason, REAEL hos not. cltarcd the BMW within 48 hours that day’s charges will be
rcduo:d in ihc 'bllling.

13.REAEL shall be ligble for violation under the Bio-Medical Wasm:s (Managemsnt and Handling)
Rulés, 1993 from the time the weste is handéd over to REAEL. .

i ,;}J'PMM
Ve
Chaiman -
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3 TAMILNADU POLLUTION CONTROL BOARD

From To
Tmt, M. Viiavalakshmi, M.E.,MBA., The Chariman,

M/s. Velammal Medical Cohege and

District Environmental Engineer Research Institute,

Tamiinadu Pollution Control Baard Velammal Village,
Kappalur Madurai-Tuticorin Ring Road,
Madurai 625 008 Anuppanadi,

Madurai-9

Letter No. F.MDU-1821/RL/DEE/TNPCB/MDU/2015 dated: 18.12,2018

Sub: TNPCB - O/o. DEE, Madurai —Contravention of sction 25 of the: Water
(PE&CP) Act, 1674 as amended in 1988 — Show cause notice issted —r=a.

Ref:  1_Your application for consent under Watar 8 Air Acts dated:02.01,202%
2 ‘Board’s Mema ‘No: mpcafanwzonszzsmumnuizum dated: 15.05.2014.
.Board’s l.etter No: TNPCB[BMWM{OUBZB}MDU/RL{ZOM dated 05.12.2014
4.Hon'ble NG‘T‘ Court Case In application No.130 of 2015.

- -

I'am to inform that, The Tamil Nadu Pbiluti_‘onj Control Board enforces the provislons of
the Water (Prevention and Control of Pollution) Act, 1974 as amended, the Air (Prevention and
Control of Pollution) Act, 1981 as amended, Bio-Medical Waste (Management & Handling)
Rules, 1998 as amended and the Environment (protection) Act, 1986 as amended and the
relevant rules framed there under.

As Per Section 25 ¢f the Water (Prevention and Centro! of Pollution) Act, 1974 as
emended, nc person shali without the previous consent of the state "s‘oard, estabnsh (or) take
any steps to establish any Industry, operation (or) process (or) any treatment and disposal
system (or) an extension {or) addition thereto which is likely to dizcharge sewage or trade
effluent into any stream (or) well (ar) sewer (or) on land. As per sub section (2) of Section 25
of the said Act, an application for consent of the State Board under sub- section(1) shall be
made In s_uch' farm contain such particulars and shall be accompaniec: by such fees as may be
prescribed.

f.fh
/_/_)_ ’7\/)& m\; iy S F h ___..‘ P
s bk _ AN E "‘xjﬁ.'r‘*"' LN S
‘/ F B e l:\‘ ‘:—:.('I‘_,ﬁ‘;' "’"T‘{ 4“";‘.— ’. -
JI_Y_:) f__ﬁ-“\f {"-q't‘f-:f"l e L oy
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Also as per Section 21 of the Afr (Prevention &nd Control of Poliution) Act, 1981 as
amended, no parson shall without the previous consent of the state Board, establish or
operate an industrial plant/Hospitals In air poliution centrol area. The Government af Tamil
Nadu vide G.O.No.4 E & F department dated 28.9.1983 have declared entire State as Air

Pollution Contral Area,

As such the Health Care Establishments/Hospltals have to apply for consent of the
Tamil Nadu poltution Cantrol Beard under the provisions of the Water {Prevention and Control
of Poltution) Act, 1974 ag amended & the Air {Prevention and Controi of Pollutlon) Act, 1981 as
amended for the generatlon of sewage and trade effluent from laboratories and letting out
emission from diesel generator sets which needs treatment to meet the standards before let
out. The treatment system should be monitored by the Tamil Nadu Pollution Control Board.

Further as per the Blo-madical Waste (Management & Handing) Rules, 1898, every
occupler of an institution generating, callecting, receiving, storing, transporting, treating,
disposing and/ or handing bio-medical waste In any cther manner, except such occupler of
clinics, dispensaries, pathological |aborataries, blood banks providing treatment/ service to the
less than 1000 (one thousands) patients per month, shall make an application in Form I to tha
Tamil Nadu Pellution Control Board for arant of autherization.

“The application filed by your unit'is returned vide Board’s letter dated: 05.12.2014 but
till date you have not taken any steps to resubmit the application for obtalning ‘the consent of
TNPCB.

Hence, you are directed to show cause within 7 days from the date of receipt of this

notice as to why not to issue directions under Section 33-A of the Water (P&CP) Act 1974 as
amended In 1988 for closure of the unit, stoppage of power supply, water supply etc.

It is infermed that non recsipt of any reply within the prescribed period will be
construed that you have no satisfactory explanation to offer for the above contraventioh and

action wili be taken accordingly.

The recelpt of this notice shall be acknowledged.

6o onkt0) glyel g

DISTRICT ENVIRONMENTAL ENGINEER
@/ TNPC BOARD, MADURAI

S




AEER

=

_. _. . “. .._.._ ........erll- .:
,_;.I.a.f.E_:._.,_;___:_M__.__. tr;;.: e
' . A vl el . "

» r




B
m,.—d”.ul.ac .

!... "
ﬁ (% » . .... - & : . % 3 - - ,
- L g2 ~ A - ot S B P T e 2 el i), I . i s Lt s 4 L

B
i
] 4 L

==
it

Ty e Ty | P

e e e . 8

ST e—

L

H

e
=L

LA




. ’5?\9.}
3 3 q_\\ SreTUNERD, LOFTET

PR T
NN

4 “\t?"

Ve )
AR
n
e
AT

(r’g.

1_'; A \_3:1
) };J: e ™
s =

0
f" {‘:‘ |
,u‘\\%\h&

177

%
i

T m;a:'r;
D BTG j &5y
2 St -
oy /z""-‘\“l/"""k [

e

sy

)
.
),

N
a

WA
A

o

2

~

sOLETH H\'ﬂﬂ? TAMIL NADU
- T. shswGaasnsiv
g waBenrdane epuenerwnent

g St Between

Ms. !Ramk’ Energy and Environment Ltd, functioning at No:7D,Venkateswara 19 street, Velmurugan

Nagar, Bye Pass Road, Madurai-625 010 and having its registered office at 6-3-1089/10&11, Gulmohar
Avenue, Rafbhayan Road. Somajiguda, Hyderabad — 500 082 (herein after called as REAEL) represented by

its Authotized Signatory.

And - o
VELANNA L MEDICAL CoLLEGE Ho;c’,oxrﬁaz REcERRCH INSIITUTE
£oAD s Sl NI RIATOWRE 1~ E25eos

A DUEH ). = TRTLCoRA.. RING

MY/,

i. Whegeas REAEL is establishing a common facility in accordance with the Bio-Medical Waste
(Mafagement and Handling) Rules, 1998, for collection, treatment and disposal of the bio-medial
generated by the “Health Care Establishments” (Hospitals, Nursing Homes. Diagnostic

was
Cenﬁs, Labs. Dental Clinics, Blood Bank...). . 77
P : Pecearer INSTTGTE | yypped
2. ‘Whereas \leLanmibl MEneal CoLLe ﬁzﬂ—?l is a hospital haviu'g-—-—---_-—-(&oNgs)
beddgl is generating Bio-Medical Wastes which need to be managed in accordance with the Bio-
IMedical Wastes (Management and Handling) Rules, 1998 of Govt. of India.

. |

Fos ' Jslamma! Medical Coliege Hospital &
Reseawch Instituta
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: COlLEGIE. 7 PECEARCH TNSTITUTE
3. The YELBAMNMAL NERICAL who uses the service of REAEL shall pay a one time
Membership fee of Rs.2000/- towards membership.

4 Whereas REAEL offers to provide the services required for the members of HCE to be complied
with the above said rules, on a “user-pay-principic” at Rs6.50/- bed/day to be paid on monthly

basis. This rate will be reviewed and increased by minimum of 15% every year.
i HO_SPWF?L < PESEARCH INETITOTE
s MErnspanl XEDlcaL COLULERE shail pay 45 day’s charges, as advance to the

REAEL.

VELRMMAL MEPICAL CotlEsE

6. REAEL & TNPCB will make periodic inspections of the Hagpiznt..: --mgﬁfilﬁﬂf? u7€
------ regarding the Number of Beds, Collection and Segregation of Bio/Medical Waste etc.,

7. The Health Care Establishments shall segregate the wastes in accordance with the Bio — Medical
Waste (Management and Handling) Rules, 1998 of Govt. of India. ’

&. REAEL shall provide the initial training, free of cost, about segregation of wastes, collection of
wastes in color coded bags as well as occupational safety in management and handling of Bio-
Medical Wastes.

9. REAEL shall distribute color coded bags and puncture proof containers, (Bags cost Rs.4,
Puncture proof containet Rs.65/- (one time purchase)).

10. The HCE shall ensure that all the syringes disposed shall not have any part of the needle.
VELBNNMAL MEDICAL COLLEGE HASPITAL.
11.REAEL shall collect the wastes from ---7 Resehper:. [ENSTIUTE. at times and
frequency mutually agreed by both the parties! In case REAEL fails to collect the waste within
24 hours of previous collection, Eranmat MEenenat COLEGEhall inform REAEL and the

salne shall be cleared within the next 24 hours. - Hooprzm s ;}; PEcEsReH TNETITUVIE

12.If for some reason, REAEL has not cleared the BMW within 48 hours that day’s charges will be
reduced in the billing.

13.REAEL shall be liable for violation under the Bio-Medical Wastes (Management and Handling
Rules, 1998 from the time the waste is handed over to REAEL.

z

For Velammal Medica! College Hospitai &
! - ‘Ressarch Institute
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14. REAEL shall meet all the rules and regulations stipulated by the Tamil Nadu Pollution ceatrol
Board.

15. REAEL promises to keep high standards of pollution control and shall update equipment as and
wlen required.

16. All complaints (if any) shall be attesided to in the shortest possible time,
(48 hours).

17. REAEL shall send bill for the preceding month by the 3™ of the next month and the same shall
be, paid by DD ./ Account payee Cheque only drawn in favour of Ramky Energy and
Environment Ltd., payable at Madurai.  ° ' ‘

18. The DD or Cheque should reach Madurai Office on or before 15" of the same month.

19. Payments made after 1 5™ shall attract a penalty of Rs.30/- per day.

20. REAEL shall stop services if payments are not made within 20 days from the date of billing.

21. Any change of Rules or ﬁisputes will be sorted om a joint committee of REAEL & HCE.
22.REAEL & Yﬂ&MMBLMEDML-CﬁuEEngZeC;er ﬁfcfeﬁ?lﬁsufo 'ﬁﬁﬁﬁﬁuﬁs

“Agreement of Service” for a miniraum period of 1 year.

23. Agreement can be terminated by giving ane month notice by both the parties.
¥ , 4

=

mmal Medical College Hospita! 3
ForVela A thite

Chaiman

Authorized Signatory
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Kappalur Anuppanadi

Madurai 625 008. Madurai-9 / 3’
Lr. No. TNPCB/BMW/MDU/F. 1821/2016 dated : 19.05:2016

Sir,

Sub: TNPCB - Biomedical Waste Management Rules, 2016 — Duties of the
occupier — To comply with the said Rules and to furnish time bound action
plan - Reg.

Ref: Biomedical Waste Management Rules 2016 notification dated 28" March
2016
K ok % %
Your kind attention is invited to the reference cited wherein Ministry of Environment,
Forest and Climate Change, Government of India has notified the Biomedical Waste
Management Rules 2016 dated 28.03.2016. These rules apply to all persons who generate,
collect, receive, store, transport, treat, dispose, or handle bio medical waste in any form
including hospitals, nursing homes, clinics, dispensaries, veterinary institutions, animal
houses, pathological laboratories, blood banks, ayush hospitals, clinical establishments,

research or educational institutions, health camps, medical or surgical camps, vaccination

camps, blood donation camps, first aid rooms of schools, forensic laboratories and research
labs. In this regard, you are hereby informed to take necessary action for the following:

As per the Rule (4) of the said Rules, the duties of the occupier of health care facilities
have been prescribed and you are kindly requested to strictly adhere to the occupier’s duties
and responsibilities as per the said Rules.

1%

It is notified that the health care facilities shall establish bar coding for handling of
bio- medical waste; phase out use of chlorinated plastic bags, gloves and blood bags; ensure
segregalion, pre-treatment or neutralisation of liquid chemical waste; ensure treatment and
disposal of liquid waste as per Water (P&CP) Act, 1974; provide training to all its health care
workers and others; ensure occupational safety of workers; make available annual report on
its website and so on.

As per Schedule I of the said Rules, all the heaith <are facilities segregate and collect
biomedical waste into four categories namely, Yellow, Fed, White (Translucent) and Blue

= G S "
R g /?5 O”Y‘\f’( e
il 7
TAMIL NADU POLLUTION CONTROL BOARD
From To
Thiru. T.S.Kumaravel, ME, MBA.., M/s. Velammal Medical College Hoﬂnital And
District Environmental Engineer (i/c), Vellammal Village,
Tamil Nadu Pollution Control Board, Madurai-Tuticorin Ring Road, lﬁ .

/
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and the same shall be disposed to Common Bio-medical Waste Treatment Facility
accordingly within specified period of tme. The pre-requisite measures as specified in the
given Schedule-I shall be strictly adhered before disposing to the CBWTF.

It is notified that chemical treatment for chemical liquid waste / discarded linen,
mattresses, beddings contaminated with bload or body fluid / microbiology, biotechnology
and other clinical laboratory waste / glassware & metallic body implants shall be treated
using at least 10% Sodium Hypochlorite having 30% residual chlorine for twenty minutes or
any other equivalent chemical reagent that should demonstrate Logjo4 reduction efficiency
for microorganisms.

In case of any major accident, at any institution or facility or any other site while
handling bio-medical waste, the authorised person shall intimate immediately to the
prescribed authority and shall submit report regarding remedial measures within 24 hours.

As per Rule 10 of the said Rules, the occupier shall make an application in Form Il to
the TNPCB for grant of authorisation. Also, the occupier shall make fresh application if there
is any change in the bio-medical waste generation, handling, treatment and disposal for which
authorisation earlier granted.

It is notified that the occupier shall submit annual report to the TNPCB in Form-1V,
on or before the 30th June of every year.

As per Rule (18) of the said Rules, the occupier shall be liable for all the damages
caused to the environment or the public due to improper handling of bio- medical wastes and shall be
liable for action under section 5 and section 15 of the Environment (Protection) Act, in case of any
violation.

Hence, you are requested to strictly adhere to all the provisions of Biomedical Waste
Management Rules, 2016 and in this context, TNPCB shall propose a joint meeting with all
stake holders to fix a time bound action plan on implementation of the said Rules. The date
and venue of the meeting will be intimated accordingly.

The receipt of this Jetter shall be acknowledged.

< 9
- [sdn
él)istrij? Environment ‘éngincer

) -

TNPC Board, Madurai
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VELAMMAL

EDUCATIONAL TRUST

driven bv a thought

02 June 2016

104/VMCH/Gen/ 01/2016

The District Environmental =ngineer (i/c)
Tamil Nadu Pollution Control Board,

Kappalur,
Madurai-625 008

Sir,
Sub: VET: VMCH & RI TNPCB -Biomedical waste Management —
Duties — compliance Submitted —Reg.

Ref: - Letter No YNPCB/BMW/MDU/F/821/2016 dated 19 May 2016.

Reg. The Bio Medical waste management Rules 2016, the contents
are nofed. This is to inform that all the wastes are disposed as per the
Rules & Regulations. The Madurai Corporation & Ramki are the agencies
and all the colour codes and instructions are carmied ouf strictly. Also
periodical inspection is also being done by the respective officials.

Submitted for information.

With regards

Yours sincerely,

ch e

(R.Manivannan)
Chief Operating Officer

‘Velammal Village’, Madurai - Tuticorin Ring Road, (Near Chinthamani Tollgate}, Anuppanadi, Madurai - 625 009 Tel : 0452 - 2698971

Velammal Nagar, “Velammal New-Gen Park’, Amtattur-Red Hills Road, Chennai - 600 066. Tamil Nadu, India,
Tel ; 044 - 65161766 / 39666042, Fax : 044 - 2659 0757 E-mail : infofivelammaltrust.com Website : www.velammaltrust.com




TAMIL NADU POLLUTION CONTROL BOARD
; FORM-11
Application for consent under section 25/25 of the Water (Prevention ard Control of Pollution) Act 1974,
as amended (Ceéitral Act 6 0of 1974
(See rule 26 of Tamil Nadu Water (Prevention and Control of Pollution) Rules, 1983)
(To be submfftted in Duplicate)

I. [a] Full Name of the applicant
(Occupier of the unit)
[b] Designation
[c] Office address with pin code

[d] Factory address with pin code

[c] Phone no. with STD code
[f] Fax no. with STD code
[g] Email Id
[h] Website address
[i] Mobile No.

2. Full Name of the Unit

3. Location of the unit
[a] Sturvey No/TS No

[b] Village/Town

[c] Taluk

[d] District
4. Local body Name & Type
5. Land Status

Extent of land (in Hectares)

[a] Total

[b] Build up area

MYV Muthuramalingam

The Chairman

Anuppanadi Village, Madurai South
Taluk, Madurai District,625009

S.F.No.
61/1,61/2,61/3,61/4,61/5,61/6,61/7,6
1/8,61/9,61/10,62/4,62/5A,62/6,62/1,
63/1,63/3,63/6,63/9A,63/9B,63/9C,6
3/10,63/11,64/1,64/2, etc,
Anuppanadi Village, Madurai South
Taluk, Madurai District.,625009

provetmadurai@gmail.com

8489903334

VELAMMAL MEDICAL
COLLEGE HOSPITAL &
RESEARCH INSTITUTE

61/1,61/2,61/3,61/4,61/5,61/6,61/7,6
1/8,61/9,61/10,62/4,62/5A,62/6,62/7,
63/1,63/3,63/6,63/9A,63/9B,63/9C,6
3/10,63/11,64/1,64/2,64/3,64/4,64/6,
64/7A,64/7B,64/8B,65/2,65/8A,65/1
1%
65/12A,65/12B,65/13,65/14A,66/1,6
6/4,66/5,70/1A,70/1B,70/2A,70/2B,7
0/4A,70/6(P),71/1,71/2A,71/2B,71/3,
71/4A,71/4B,71/5,71/6B1A,
71/6B1B,71/6B2,72/1,72/2,72/3A,72
/3B,72/4A,72/4B,72/4C,72/4D,72/5,
72/6,72/7,72/8,72/9A,72/9B2,72/10,
72/11A,72/11B,72/12,72/13,73/3(P),
73/4A(P),73/4B,73/10(P),73/11(P),7
3/12(P),73/13,73/14(P),80/3A,80/5,8
1/7(P),80/8,80/9,80/10,80/11,80/19
and 80/20A

ANUPANADI
MADURAI SOUTH
Madurai

MADURALI Corporation
Owned

295
1.49




1

[z] Solid waste Storage/Disposal area 0.06
[{] Green Belt/Irrigation area 6.5
[¢c] Vacant area {a-(b+c+d)) 0.9
6. Details of raw materials used
SL.No. |Name of the raw material Quantity | Unit Principal
Use
1. No manufacturing activity 0 - -~
involved
2, This is a Hospital 0 -- -
7. Details of fuel used
SL.No. [Name of fuel Points of | Quantity | Calorific | Ash Sulphur
use in T/d Value Content |Content
1. Diesel DG Set | 1.05 10300 | Traces | 1%
(1010
KVA)
2. Diesel DG Set | 1.05 10300 | Traces | 1%
(1010
KVA)
8. Details of products manufacured
SL.No. |Name of the product ]Quantity Unit End Use
Products
1. No of beds in hospital 900 Nos
2. In Patients 900 Nos
3. Out Patients 500 Nos/Day
By Products
1. | Nil 0 - | -
Intermediate Products
9. Manufacturing Process
This is a hospital.
10. [a] Water Source Details
SL. No. |Source Type. Source Name Quantity
1. Ground Water Madurai Corporation 622.13
(outside premises)
[b] Water Consumption Details
SL. No. |Source Consumption Quatity (K1./D)
1. WC-| : Cooling & Boiler fized 0.0
2. WC-II: Domestic ' 600.0
3. WC-II: Process (Easily Mio degradable) 22.13
4 WC-IV: Process (Not eaily Bio degradable) | 0.0
1. Details of sewage/trade effluent

generation

81




a). Sewage Generation Letails

Total Sewage Generation Quantity :452.00 KL.D

S.No. Source Quantity(KLD)

LN Domestic 452.0

b). Trade Effiuent Generation Details

Total-Trade effluent Generation Quantity : 20.00 KLD

S.No. Source Quantity(KLD)
1. Lab Washing & Laundry 20.0
Washing

12. Details of Sewage/effluent treatment
plant

a). Sewage Treatment Plant Details
Treatment status: Individual STP

SL. No. Eame of the Treatment |No. of Units Dimensions in metres
nit
1. Sewage Treatment | 1 -
Plant | (400 KLD)
2. Collection Tank 1 15.0x8.0x 3.0
3. Aeration Tank 1 13.0x5.0x3.5
4. Clarifier Tank 1 6.0 dia x 2.5 hgt
5. Clarified Water Tank | 1 10.0x4.0x25
6. Treated Water Tank | 1 10.0x4.0x2.5
7. Sludge Drying Beds | 6 3.0x3.0x1.0
8. Pressure Sand Fliter| 1 1.6 dia x 2.3 hgt
9. Activated Carbon 1 1.6 dia x 2.0 hgt
Filter
10. Sludge Pump 1 20KLH@ 15m
11. Disinfection System | 1 0-5LPH@5
kag/sgq.cm

b). Trade Effluent Treatment Plant Details
Treatment status: Individual ETP

SL. No. gar.ne of the Treatment | No. of Units Dimensions in metres
nit
1. For Bio Medical e
Waste
2. Collection Tank 1 2.5x25x20
3. Dis Infection Tank 1 3.0 dia x 1.5 hgt
4. Sludge Drying Bads | 1 1.5x1.5x1.2
5. For Laundry Waste T
6. Collection Tank | 1 4.0x4.0x2.0
7. Neutralization Tank | 1 3.0 dia x 1.5 hgt
8. Sludge Drying Bed | 1 1.5x1.5x 1.2
13. Details of sewage/trade efluent

disposal

82
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a). Sewagc Disposal Details _
S.No. Description of Qutlet | Quantity(KiD) 1Disposal
1. Sewage 1 100.0 On land for
gardening
2. | Sewage 2 352.0 Utilized for HVAC
b). Trade Effluent Disposal Details
S.No. |Description of Outlet | Quantity(KLD) Disposal
1. Trade Effluent - 1 10.0 STP -1
2. Trade Effiuent - 2 10.0 STP -1
14. [a] Detaiis of Non Hazardous Solid
Wastes
SL. No. |Nature of Solid '|Quantity | Unit Mode of Area of
Waste disposal land
earmarked
for
storage/dis
posal(in
sq.Metre)
1. Bio Medical Waste | 230 Kgs/Day | Common | 50
Facility
2. Biodegradable 674 Kgs/Day | Usedas [ 250
Waste Manure
3 Non Biodegradable | 825 Kgs/Day Disposed | 250
Waste through
| Authorized
4. Sludge from STP | 60 Kgs/Day | Used as 50
Manure
14. [b] Details of Hazardous Waste
SL. |[Name of Process |Name of [Quantit [Waste |Waste |Waste [Area
No. Process |y T/Y Type Storage |Disposal |earmar
Waste ked for
(Catego Storage/
ry No) Disposal
15. Total Gross Fixed Assets (GFA) (Rs. in 46103.0
Lakhs)
16. Cost of water Pollution Control 10.96
Measures (Rs. in Lakhs)
17. No. of Employees working per day 550
(including contract workers)
18. Date of commissioning 01/06/2013
19. Details of habitation: (All the habitation
located within 1KM radius of the uxnit)
SL.No. Name of habitation Distance in Kms | Population
1. Chinna Anuppanadi 2 26158
2. Madurai 0 1500000

20. [a] Name of the nearby Roadways

NH-45 B (Madurai - Tuticorin)
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21.

22.

23

24.

25.

[b] Distance from the site in Kms

Details of water bodies like
lakes/rivers/canals within a radius of
1 KM and rivers within a radiusof
5KM

[a] Name of the Water Source

[b] Distance (in meters)

[a] Land use ciassification of the site : Institutional use Zone
[b] Authority which classified the land : DTCP

use
Name and distance of the sensitive area

like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

Is the unit is located within 1 Km from : NO
marine coastal area (sea, estuaries, back
waters)

If yes please mention the distance from
the unit

Name and address of all
Directors/Partners
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SL.No. Name of Partner De:signation Address

1. M V. Muthuramalingam TheChairman Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

2. M.V.M. Velmurugan Trustee Nambikkai,
No.21-A,

Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

3. M.V.M. Velmohan Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

4. M.V.M. Sasikumar Trustee Nambikkai,
No.21-A,

Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

5. M. Kunjaravalli Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

List of Documents as per rule:-

1. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant. ~ (Attached)

2. Copy of Memorandum of Articles in case of Public/Private sectors or registered partnership
deed in case of partnership company.  (Attached)

3. Topo sketch showing the distance of water bodies, roads, existing/proposed residential areas,
agricultural lands, important religious locations, educational institutions, ancient monuments,
archeological places and other sensitive areas for 1 KM. radius from the units.  (Attached)

4. Detailed manufacturing process for each product along with detailed process flow chart.
(Attached)

5. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by a
Chartered Accountant in the prescribed format.  (Attached) '

6. Land use classification certificate as obtained from CMDA / DTCP/LPA.  (Attached)
7. Details of Material balance for each proslucts and process.  (Attached)
8. Ground water clearance obtained from the competent Authority(If applicable).  (Attached)

9. Industries attracting EIA Notification shall submit I’nvironmental Clearance obtained from
the MOEF/SEIAA along with the Environmental Impact Assessment Report (If applicable).

(Attached)
10. Building Plan (Attached)
11. Fire NOC (Attached)
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12. NOC frcin Public Health Department  (Atiached)

13. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

14. Consent fee under Water and Air Acts payabic to the Board.  (Attached)
15. Commitment letter for Organic Waste Convertor ~ (Attached)

[6. Piezometric well layout  (Attached)

17. Building Approvai  (Attached)

18. Reply for Query  (Attached)

19. Sewage Treatment Plant(STP) proposal which must contain details of design characteristics
of sewage, treatment methodology, mode of disposal, design criteria for various units, detailed
drawing of STP and its layout, diagram showing the hydraulic profile and mode of disposal of
treated sewage and its adequacy(1f applicable).  (Attached)

20. Effluent Treatment Plant(ETP) proposal which must contain details including breakup
quantity of water requirement with sources, breakup quantity of trade effluent, sources of trade
effluent, characteristics of wastewater, treatment methodology, mode of disposal, design criteria
for various units, detailed drawing of ETP and its layout, diagram showing the hydraulic profile
and mode of disposal of treated effluent and its adequacy(If applicable). (Attached)

21. DD for arrears fees  (Attached)

22. Annexure I (Attached)

23. Covering letter for DD  (Attached)
24. Additional Demand Draft  (Attached)

25. In casc of transport of hazardous chemicals, details of chemicals transported, method of
transport and its safety measures (If applicable). (Attached)

26. Layout plan showing the location of various process equipments, utilities like boiler,
generator etc, effluent treatment plant, outlet location, non-hazardous and hazardous waste

storage yard.  (Attached)

27. Reply for Query dated 12.04.2017 (Attached)

28. Additional Demand Draftrev  (Attached)

29. Covering letter for DD rev  (Attached)

30. Details of Water Balance and wastewater balance for process.  (Attached)
31. Request Lelter  (Attached)

32. Request Letterrev  (Attached)

33. Request letter revised ~ (Attached)

34. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by a
Chartered Accountant in the prescribed format.Audited balance sheet is compulsory for all large
and medium scale Industries  (Attached)

35. Additional Demand draft- I  (Attached)

Declaration

1. 1 certify that all the information / data supplied are true and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under section 42 of
Water (P&CP) Act, 1974 as amended.

2. I hereby undertake to make a fresh application for consent in case of change of
either of a product/point of discharge or of the quantity of discharge or its quality.

3. I hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. T hereby undcrtake to apply for consent to operate/renewai of consent along with the
required details 30 days prior to the expiry of consent order.

Signaturs of the Applicant
Name and Designation

Place: :
Irate :
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To.
The District Environmental Engineer,
Tamilnadu Pollution Control Board,
Kappalur, Madurai.

Sir/Madam,

SUB: Reply for your letter

Ref; Query Received in OCMMS

- ]
VELAMMAL

EDUCATIONAL TRUST

driveen by a thought

Date:og 08.201b

With reference the letter cited above, we would like to inform you the following

» During the building plan approval, we have planned to include 72/9B1, but
during the time of application we have decided to not include the 72/9B1.

» We have obtained approval for 900 beds as per EC. But currently only 400
beds are occupied in our hospital. We have signed an agreement with Ramky

Energy and Environment Ltd for 400 beds.

» We will apply for getting the authorization for the Bio Medical Waste and

Hazardous Waste to TNPCB within immediately

Thanking You

Yours Faithfully
tr' Velammal Educational iras!

Nﬂ\)'

Ly




Annexure - I

uantity of BMW handied, treated or dis

89

Quantity
Generated Method of Treatment and Disposal as
Category Type of Waste or collected per Schedule-I
in Kg/day
a) Human Anatomical 30 Incineration
Waste
b) Animal Waste 0 Incineration
c) Soiled Waste 20 Incineration
d) _E?(pired ofy ABiscarded 15 Incineration
Medicines
e) Chemical Solid Waste 15 Incineration
Yellow
. e Onsite ETP to treat and conform to the
f) Chemical Liquid Waste 10 discharge standards.
g)Discarded linen,
mattresses, beddings - . . .
v thID ot 25 Disinfection followed by Incineration.
body fluid
h)Microbiology,
Biotechnology and other 15 Sterilization followed by Incineration.
clinical laboratory waste
Autoclaving followed by shredding. Treated
Red Contaminated waste 40 waste to be sent to Authorised recyclers or
(Recyclable) for energy recovery or plastic to Diesel or
fuel oil or for road making.
) Autoclaving followed by shredding. Treated
White Waste sharps including 15 waste to be sent to Iron foundries or
(Translucent) Metals sanitary landfill or designated concrete
waste sharp pit.
Glassware 40 Autoclaving followed by shredding. Treated
Blue waste to be sent to Iron foundries or
sanitary landfill or designated concrete
Metallic Body Implants 10 waste sharp pit.
Total 230
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Between

_

M/s. Ramky Energy and Environment Lid., functioning at No:7D,Venkateswara 1 street,Velmurugan
Nagar, ByefPass Road, Madurai-625 010 and having its registered office at 6-3-1089/10&1 1, Gulmohar
Avenue, Rajbhavan Road, Somajiguda, Hyderabad — 500 082 (herein after called as REAEL) represented by
its Authorizgd Signatory. G )
VELAMMBL MEDICAL corLeseAnd HespiraL S KESERRC i ST e
pn1—b252%

franperar- furicoRInl Kiale Laal, Suatlangnn NTAZY

M/s.
1. Whéreas REAEL is establishing a common facility in accordance with the Bio-Medical Waste
(Management and Handling) Rules, 2016, for collection, treatment and disposzl of the bio-medial
wasfes generated by the “Health Care Establishments” (Hospitals, Nursing Homes, Diagnostic
Centers, Labs, Dental Clinics, Blood Bank...).
5. E Hel pRED
2 mreas - VagcH ‘4,* et is a hospital having------------(+3-Nos)
bedS is generating Bio-Medical Wastes which need to be managed in accordance with the Bio-
-Megical Wastes ‘Management and Hand ling) Rules. 2016 of Govt. of India.

e

—

Fer %WN ospital
~& R@ nstitute

5 : ",/ | - . (’i 1"-"{.1;



. The ------- Y “\""'Cfi---‘% k1 _ who uses the service of REAEL shall pay a one time
Membership fee of Rs.__Jnopn /- towards membership.

W

4. Whereas REAEL offers to provide the services required for the members of HCE to be complied
with the above said rules, on a “user-pay-principle™ at Rs.£.50. /- bed/day to be paid on
monthly basis. This rate will be reviewed and increased by minimum of 15% every year.

\IACLCH 5 £ ; shall pay --—-- day’s charges, as advance to the
REAEL.

L]

¢ REAEL & TNPCB will make periodic inspections of the ———¥-LLCEL SRl
regarding the Number of Beds, Collection and Segregation of Bio-Medical Waste etc.,

7 The Health Care Establishments shall segregate the wastes in accordance with the Bio — Medical
Waste (Management and Handling) Rules, 2016 of Govt. of India.

8. REAEL shall provide the initial training, free of cost, about segregation of wastes, collection of
wastes in color coded bags as well as occupational safety in management and handling of Bio-
Medical Wastes.

9. REAEL shall distribute color coded bags (cost is Rs.5/Bag + Tax)

10. The HCE shall ensure that all the syringes disposed shall not have any part of the needle.

11.REAEL shall collect the wastes from VNICH 5,’ 2.1 at times and
frequency mutually agreed by both the parties.

12. REAEL shall be liable for violation under the Bio-Medical Wastes (Management and Handling)
Rules. 2016 from the time the waste is handed over to REAEL.

13. REAEL shall meet all the rules and regulations stipulated by the Tamil Nadu Pollution control
Board.

14. REAEL promises to keep high standards of pollution control and shall update equipment as and
when required.

15. All complaints (if any) shall be attended to in the shortest possible titme,

(48 hours).
For Velamm:| Medi liege Hospital
"~ &lesedroh Institute
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16.REAEL shal! send bill for the preceding month by the 3™ of the next month and the same shall
be paid by DD / Account payee Cheque only drawn in favor of “Ramky Energy and
Environment Ltd”., payable at Madurai.

17. The DD or Cheque should reach Madurai Office on or before 15 of the same month.

18. Payments made afier 15%, shall attract a penalty of Rs.30/- per day.

19.REAEL shall stop services if payments are not made within 20 days from the date of billing.

20. Any change of Rules or Disputes will be sorted out by a joint committee of REAEL & HCE.

21.REAEL & VAICH 5 R hereby undertakes to adhere to this
“Agreement of Service™ for a minimum period of 1 year.

22. Agreement can be terminated by giving one month notice by both the parties.

Jorvs o = sl
Velamr"‘y/ rl
¢ 'f{v\‘!uulw-i ak da el o .
-/ "OR HCE Chairmary FOR REAEL
£~ Coouiman

Authorized Signatory Authorid Signatory
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TAMIL NADU POLLUTION CONTROL BOARD

FORM-1

amended (Centrai Act 14 oi 1981)
(See rulz 7 of Tamil Nadu Air (Prevention and Control of Pollution) Ruiles, 1983)
(To be submitted in Duplicate) ,

I. [a] Full Name of the applicant
(Occupier of the unit)
{b] Designation
[c] Office address with pin code

[d] Factory address with pin code

[e] Phone no. with STD code
[fl Fax no. with STD code
[g] Email Id
[h] Website address
[i] Mobile No.

2. Full Name of the Unit

3. Location of the unit
[a] Survey No/TS No

[b] Village/Town
[c] Taluk
[d] District
4. Local body Name & Type
5. Land Status
Exter:t of land (in Hectares)
[a] Total

MYV Muthuramalingam

The Chairman

Anuppanadi Village, Madurai South
Taluk, Madurai District,625009

S.F.No.
61/1,61/2,61/3,61/4,61/5,61/6,61/7,6
1/8,61/9,61/10,62/4,62/5A,62/6,62/7,
63/1,63/3,63/6,63/9A,63/9B,63/9C,6
3/10,63/11,64/1,64/2, etc,
Anuppanadi Village, Madurai South
Taluk, Madurai District.,625009

provetmadurai@gmail.com

8489903334

VELAMMAL MEDICAL
COLLEGE HOSPITAL &
RESEARCH INSTITUTE

61/1,61/2,61/3,61/4,61/5,61/6,61/7,6
1/8,61/9,61/10,62/4,62/5A,62/6,62/17,
63/1,63/3,63/6,63/9A,63/9B,63/9C,6
3/10,63/11,64/1,64/2,64/3,64/4,64/6,
64/7A,64/7B,64/8B,65/2,65/8A,65/1

1
65/12A,65/12B,65/13,65/14A,66/1,6
6/4,66/5,70/1A,70/1B,70/2A,70/2B,7
0/4A,70/6(P),71/1,71/2A,71/2B,71/3,
71/4A,71/4B,71/5,71/6B1A,
71/6B1B,71/6B2,72/1,72/2,72/3A,72
/3B,72/4A,72/4B,72/4C,72/4D,72/5,
72/6,72/7,72/8,72/9A,72/9132,72/10,
72/11A,72/11B,72/12,72/13,73/3(P),
73/4A(P),73/4B,73/10(P),73/11(P),7
3/12(P),73/13,73/14(P),80/3A,80/5,8
1/7(P),80/8,80/9,80/10,80/:1,80/19
and 80/20A

ANUPANADI
MADURAI SOUTH
Madurai

MADURALI Corporation
Owned

2.95
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Application for coasent under section 21 of the Air (Prevention and Control of Pollution) Act 1981, as

1



[0] Build up area 1.49
[c] Solid waste Siorage/Disposal urca 0.06
[d] Green Belt/Ircigation a1ea 0.5
[e] Vacant area {a-(b+c+d)} 0.9
6. Details of raw materials used
SL.Ne.  |Name of the raw material Quantity Unit Principal
Use
F No manufacturing activity 0 - -
involved
2. This is a Hospital 0 -- -
7. Details of fuel used
T
SL.No. |Name of fuel Points of | Quantity | Calorific | Ash Sulphur
use in T/d Value Content |Content
1. Diesel DG Set | 1.05 10300 | Traces | 1%
(1010
KVA)
2. Diesel DG Set | 1.05 10300 | Traces | 1%
(1010
KVA)

8. Details of products manufactured

SL.No. [Name of the product Quantity ]Unit End Use
Products
1& No of beds in hospital 900 Nos
2. In Patients 900 Nos
3. Out Patients 500 Nos/Day
By Products
1. Nil 0 -- -
Intermediate Products
9. Manufacturing Process
This is a hospital.
10. No. of Employees working per day 550
(including contract workers)
11. Date of commissioning 01/06/2013

12. (a)Details of Point source emission with

stacks
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ESL.Nn. Stack | Source |Contro | Top Height | Materi | Exit Exit Max
1 Neo ! dimers jabove |alof [Gas Gas Discha
Measu |ion GL Counstr |Velceit [Temp |rge
i res netion |y
S T DG 03 |¢5 |MS |[105 |210 [765
i Set  |Acoust
i (1010 |ic
t KVA) |enclos
! ures
with
stack
2. 2 DG 0.3 9.5 MS 10.5 | 210 765
Set Acoust
(1010 |ic
KVA) |enclos
ures
with
stack
12. (b)Details of Fugitive or Noise emission
SL.No. Source of Type of Pollution Capacity in HP
Fugitive or emission Control
Noise emission Measures
13. Total Gross Fixed Assets (GFA) (Rs. in 46103.0
Lakhs)
14. Cost of Air Pollution Control Measures 50
(Rs. in Lakhs)
15. Details of habitation: (All the habitation
located within 1KM radius of the unit)
SL.No. Name of habitation Distance in Kms |Population
i Chinna Anuppanadi 2 26158
2. Madurai 0 1500000

16. [a] Name of the nearby Roadways
[b] Distance from the site in Kms

17. [a] Land use classification of the site
[b] Authority which classified the land

use

18. Name and distance of the sensitive area
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

19. Is the unit is located within 1 Km from
marine coastal area (sea, estuaries, back
waters)

If yes please mention the distance from
the unit (In Meter)

20. Name and address of all
Directors/Partners

NH-45 B (Madurai - Tuticorin)

Institutional use Zone

DTCP

NO

(V3]




i

SL.No.

Name of Pariner

!Desiguation

Address

M.V. Muthu-ramalingam

The Chairman

Nambikkai,

No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

2. M.V.M. Velrnurugan Trustee

Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

3. M.V.M. Velmohan Trustee

Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

4. M.V.M. Sasikumar Trustee

Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

b M. Kunjaravalli Trustee

List of Documents as per rule:-

1. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant.  (Attached)

2. Copy of Memorandum of Articles in case of Public/Private sectors or registered partnership
deed in case of partnership company.  (Attached)

3. Topo sketch showing the distance of water bodies, roads, existing/proposed residential areas,
agricultural lands, important religious locations, educational institutions, ancient monuments,
archeological places and other sensitive areas for 1 KM. radius from the units.  (Attached)

4. Detailed manufacturing process for each product along with detailed process flow chart.
(Attached)

5. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by a
Chartered Accountant in the prescribed format.  (Attached)

6. Land use classification ceriificate as obtained from CMDA / DTCP/LPA.  (Attached)
7. Details of Material balance for each products and process.  (Attached)
8. Ground water clearance ottained from the competent Authority(If applicable).  (Attached)

9. Industries attracting EIA Notification shall submit Environmental Clearance obtained from
the MOEF/SEIAA along with the Environmental Impact Assessment Report (If applicable).
(Attached)

10. Building Plan  (Attache:)
11. Fire NOC (Attached)
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12. NOC from Public Health Department  {Attached)

13. A covering requisition letter stating the status of tl ¢ industry and activities clearly.
(Attached)

14. Consent fee under Water and Air Acts payable to the Board.  (Attached)
15. Commitment letter for Organic Waste Convertor  (Attached)

16. Piezometric well layout  (Attached)

17. Building Approval (Attached)

18. Reply for Quety  (Attached)

19. Sewage Treatment Plant(STP) proposal which must comain details of design characteristics
of sewage, treatment methodology, mode of disposal, design criteria for various units, detailed
drawing of STP and its layout. diagram showing the hydraulic profile and mode of disposal of
treated sewage and its adequacy(If applicable).  (Attached)

20. Effluent Treatment Plant(ETP) proposal which must contain details including breakup
quantity of water requirement with sources, breakup quantity of trade effluent, sources of trade
elfluent, characteristics of wastewater, treatment methodology. mode of disposal, design criteria
for various units. detailed drawing of ETP ard its layout, diagram showing the hydraulic profile
and mode of disposal of treated effluent and its adequacy(If applicable).  (Attached)

21. DD for arrears fees  (Attached)

22. Annexure ]  (Attached)

23. Covering letter for DD (Attached)
24, Additional Demand Draft  (Attached)

25. In case of transport of hazardous chemicals, details of chemicals transported, method of
transport and its safcty measures (If applicable).  (Attached)

26. Layout plan showing the location of various process equipments, utilities like boiler,
generator etc, effluent treatment plant, outlet location, non-hazardous and hazardous waste
storage yard.  (Attached)

27. Reply for Query dated 12.04.2017  (Attached)

28. Additional Demand Draftrev  (Attached)

29. Covering letter for DD rev  (Attached)

30. Details of Water Balance and wastewater balance for process.  (Attached)
31. Request Letter  (Attached)

32. Request Letterrev  (Attached)

33. Request letter revised ~ (Attached)

34, Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous financial Years duly certified by a
Chartered Accountant in the prescribed format.Audited balance sheet is compulsory for all large
and medium scale Industries  (Attached)

35. Additional Demand draft - II  (Attached)

Declaration

1. 1 certify that a!l the information / data supplied are true and 1 have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under Chapter VI of the
Air (Prevention & Control Of Pollution) Act, 1981 as amended.

2. I hereby undertake to make a fresh application for consent in case of change in
either of a product/point of discharge or in quantity of emission or of its quality.

3. I hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. T hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of conseat order.

Signature of the Applicant
Name and Designation

Place :
Date :
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' EDUCATIONAL TRUST

TdTivem by a thowght

TO

5 The Member Secretary,

~ State level environment il‘npact assessment authority, \ :

3" Floor, Pahagal Maaligai, . ey .
~“No.1 Jeenis Road, Saadapet ' ' 3"
. Chennai = 15. =

_Dear Sir,

Sub: Submission nf detatls:‘:" put the add:tional buult up area in
£ 3 our medical’ college & hospital -~ Request for Amendmernit -
'Reg.

Ref: Ltr No. SEIAA/TN/F.518/EC/8 (a)/143/2012 dt: 17.04.2013

We as M/S - Velammal Edudattofjal Trust ~Medical College & Hospital
o located at S.F.No.- 61/1, 61/2, 61/3, 61/4, 61/5, 61/6, 61/7, 61/8, 61/9,
1 61/10 62/4, 62/5A, 62/6 62[7; 63/1, 63/3, 63/6, 63/9A, 63/9B, 63/9C,
63/10,: 63{11 64/1 64/2 64 1,"3, 64/4, 64/6, 64/7A, 64/78, 64/8B, 65/2,
65/8A, 65/11 65}12}\ 65/123 65/13 65/14A, 66/1, 66/4, 66/5, 70/1A,
'.70/1B 70/2A, 70,’25 70/4A 'DIG(P), 71/1, 71/2A, 71/2B, 71/3, 71/4A,
71/4B, 71/5, 71/6B1A, 71{682 71/6B1B, 72/1, 72/2, 72/3A, 72/38,
'72/3B, 72/4A, 72/4B, ?2/4(: ?2/40 72/5, 72/6, 72/7, 72/8, 72/9A,
72/9B2, 72/10, 72/11A, 72/11B, 72/12, 72/13, 73/3(P), 73/4A(P), 73/48,
73/10(P), 73/11(P), 73/12(PJ, 7/13, 73/14(P), 80/3A, 80/5, 80/7(P),
80!3 80/9 80/10 -80/11, 80/19 and 80/20A Velammal Village, Madurai

With reference to the Iet't"er cited. above, we have recewed Environmental
Clearance for the built up area of 1,43,163.015 m? Bu_t we got plan
approval from DTCP for the 'built up area of 1,72,184. 66 m?. We request
your good selves to amend th built up area details in our Environmental
Clearance for our medical college & Hospital,

Thanking you,

Yours faithfully,

) AR
Velammal Educational Trust” =~

elammal Naga: “Yeiammal Ncw-GenPnr P.méfyattuhg’ Jills Road, Chennm«ﬁbg 066, Tamﬂ Nadu lndls,, '

5161?66 ;39&55942 F«x 044 2656075?... o

ifo@velammaltrust.com Website : www. vclemmaurusi om0

g Sl
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Dr. HMALLESHAPPA,LF.S & STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRETARY ASSESSMENT AUTHORITY ~ TAMIL NADU

3rd Floor, Panagal Maaligai,

No.1 Jeenis Road, Saidapet,

Chennai-15.

Phone No.044-24359974

Fax No. 044-24359975

Letter No.SEIAA-TN/F.No. 518/ AE-11 /2012 dated: 24.07.2017

To

M/s. Velammal Educational Trust
Velammal Village,
Madurai-Tuticorin Ring Road,
Anuppanadi (Neai Chinthamani Tollgate),
Madurai - 625 009 :
Sir.
Sub:  SEIAA-TN — M’s. Velammal Educational Trust — Medical College & Hospital
located at S.F.No. 61/1, 61/2, 61/3, 61/4, 61/5, 61/6, 61/7, 6178, 6119, 61/10, etc.
) Vcié}f{iﬁéﬁ}{ﬁage, Madurai — _ Tuticorin Ring Road, Anuppanadl Madural Somh
Taluk, Madurai District — Request for Amendment - Reg
Ref:  |. Your application dated: 17.07 2012
2. EC issued vide letter No. SEIAA-TN/F No. 518/EC/8(a)/143/2012 dated:
17.04.2013.
3. Your letter dated: 13.06:2017
[ invite kind attention and references cited above wherein you have appled for construction
of M/s. Velammal Educational Trust — Medical Lollege & Hosp'ital located at S.F.No. 61/1, 61/2,
61/3, 6174, 61/5, 61/6, 6117, 61/8, 61/9; 61/ 10, etc, Velammal Vlllage, Madurai — Tuticorin Ring Road,
Anuppanadi, ‘Madurai South Taluk, Madurai District.

Subsequently Bnvironmental Clearance was issued vide letter No. SEIAA-TN/F.No.
518/EC/8(a)/143/2012 dated: 17. 04.2013. In the reference 3 cited above, you have requested for
Amendment in the EC already issued.

In this regard, you are requested to submit the application and additional details through
online along with Certified Compliance Report from the Regional Office, MoEF and submit the
Acknowledgment for submitting the proposal through online to this office.

The receipt of this letter may be acknowledged. Q/’" P

_—

AnS
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; AGREEMENT OF SERVICE
Jarnva *
This agreemml:t is entered into on the - 05 (day) o'?:—-—-- :ll onth) of .Apl8..

Between

M/s. Ramky F and Environment Ltd., functioning at No:7D,Venkateswara 1% street,Velmurugan
Naga:, Bye Road, Madurai-625 010 and having its registered office at 6-3-1089/10&11, Gulmohar
Avenue, Rajbhavan Road, Somajiguda, Hyderabad — 500 082 (herein after called as REAEL) represented by

its Autho Si
: YtL’ﬂ:imuoL?Mem(‘a[ Corleéw.. And Hesplial c!i‘ &SMCH,EHSHE:!J&:&_:
mans ‘M‘aowm-‘-"

Ws.._'tﬂmmngt =Tukicemin Ring Poad , Chitha R

1. \ms REAEL is establishing a common facility in accordance with the Bio-Medical Waste
( ement and Handling) Rules, 2016, for collection, treatment and disposal of the bic-medial
wastes gencrated by the “Health Care Establishments” (Hospitals, Nursing lomes, Diagnosﬁc
Centess, Labs, Dental Clinics, Blood Bank...).

Om’ﬂ-'\oos
2. W]m{as _\/MeH 5 L1 - is a hospital hamg-w——————-( %o 's)

beds is -generating Bio-.-Medical Wastes which need to be managed in accordance
Medl@l Wastes (Management and Handling) Rules, 2016 of Govt. of India.

sl Medical Cofiege Hosp(tat o

& Rempw /
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T -- who uses the service of REAEL shall pay a one time
Membership fee of Rs.2000 /- towards membership.
Whereas REAEL offers to provide the services required for the members of HCE to be complied
with the above said rules, or a “user-pay-principle™ at Rs7.50/ bed/day to be paid on monthly
basis. This rate will be reviewed and increased by minimum of 15% every year.

Ve 5,* K shall pay 90 day’s charges, as advance to the
REAEL.
REAEL & TNPCB will make periodic inspections of the VMCcH 5! R\
regarding the Number of Beds, Collection and Segregation of Bio-Medical Waste etc.,
The Health Carc Establishments shall segregate the wastes in accordance with the Bio — Medical
Waste (Management and Handling) Rules, 2016 of Govt. of India.
REAEL shall provide the initial training, free of cost, about segregation of wastes, collection of
wastes in color coded bags as well as occupational safety in management and handling of Bio-
Medical Wastes.
REAEL shall distribute color coded bags (cost is Rs.5/Bag + GST Tax)

10. The HCE shall ensure that all the syringes disposed shall not have any part of the needle.

11.REAEL shall collect the wastes from YV reH % RI at times and

frequency mutually agrced by both the parties.

12, REAEL shall be liable for violation under the Bio-Medical Wastes (Management and Handling)

Rules, 2016 from the time the waste is handed over to REAEL.

13.REAEL shall meet all the rules and regulations stipulated by the Tamil Nadu Pollution control

Board.

14.REAEL promises to keep high standards of pollution control and shall update equipment as and

when required.

15. All complaints (if any) shall be attended to in the shortest possible time,

(48 hours).

&%)le/,

airman

For Velammal Medicel Collsge Hospital /_
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16.REAEL shall send bill for the preceding month by the 3" of the next month and the same shall
be paid by DD / Acccunt payee Cheque only drawn in favor of “Ramky Enerzy and
Environment Ltd”., payable at Madurai.

17. The DD or Cheque should reach Madurai Office on or before 15% of the same month.

18. Payments made after 15" shall attract a penalty of Rs.30/- per day.

19.REAEL shall stop services if payments are not made within 20 days from the date of billing.

20. Any change of Rules or Disputes will be sorted out by a joint committee of REAEL & HCE.

21.REAEL & Vet 5; Kl hereby undertakes to adhere to this
“Apgreement of Service™ for a minimum period of 1 year.

22. Agreement can be terminated by giving one month notice by both the parties.

FOR HCE a2

Fd
i 4

3 L~

Authorr;;a}gﬂa%.f?x - ]
/Chmrman




AT THR
GOVERNMENT OF INDIA -
G ATV @ Ue Srerary QRade ey
A, MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE
s L CHANGE
Regional Office (South Eastern Zoxze),
1" & 2" figor, HEPC Building, No.34, Cathedral Garden Road,

Nungambaklkam, Chennai - 600034

F.No. EP/12.1/SEIAA/201 7-18!26!'1‘Nf0369.
i 09.03.2018

The Chairman

M/s. Velammal Medical College & Hospital,
Anuppanadi Village,

Madurai South Taluk,

Madurai District — 625 009,

Subject: SEIAA, TN - Environmental Clearance — Proposed construction of Medical College
- “VELAMMAL MEDICAL COLLEGE & HOSPITAL”", S.F. No. 6171, 61/2,
61/3, 6174, 61/5, 6116, 61/7, 61/8, 61/9, 61/10, 62/4, 62/5A, 62/6, 62/7, 6311, 63/3,
63/6, 63/9A, 63/9B, 63/9C, 63/10, 63/11, 64/1, 64/2, 64/3, 64/4, 6416, 64/7A,
64/1B, 64/8B, 65/2, 65/8A, 65/11, 65/12A, 65/128B, 65/13, 65/14A, 66/1, 66/4,
66/5, T0/1A, 70/1B, 70/2A; 70/2B, 70/4A, 70/6{P], 71/1, 7112A, 71/2B, 7143,
11/4A, T1/4B, 71/5, T1/6B1A, T1/6B2, T1/6BIB, 72/1, 72/2, T2/3A, 72/3B, T2/4A,
T2/4B, 72/4C, 72/4D, 7215, 72/6, 72/7, 72/8; T219A, 72/9B2, 72/10, 72{/11A,
72/11B, 72/12, 72/13, 73/3[P), 73/4A[P}, 73/4B, 73/10[P], 73/11[P], 73/12[P},
73/13, 73/14[P], 80/3A, 80/5, 80/7[P}, 80/8, 80/9, 80/10, 80/11, 80/19 and 80/20A

of 29 Anuppanadi Village, Madurai South Taluk, Madurai District — Issued —
Regarding,

Reference: 1) Letter No: SEIAA/TN/F.518/EC/8(a)/143/2012 dt: 17.04.2013.
Sir/Madam,

Please find enclosed herewith a certified copy of the compliance report. This has
been approved by the Addl.PCCF(C) vide diary n0.242 dt. 28.02.2018.

Yours faithfully,

(Dr.C.Kaliyapervmal)
Director (S)

Dr. C. KALIYAPERUMAL, ME,, FhD
— Direclor (S
Encl: As above. Government c(n IJndia
Ministry of Environment, Forects & Climata Change
Reglonal Office (South Eastern Zone)
HEPC Building, No.34. Calhedrsl Garden Road,
Nungambakkam, Chennal-600 034,
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Certified copy of the compliance report

Subject: SEIAA, TN — Envircnmental Clearance — Proposed construction of Medical
College — “VELAMMAL MEDICAL COLLEGE & HOSPITAL”, S.F. No.
6171, 6112, 61/3, 61/4, 61/5, 61/6, 61/, 61/8, 6119, 61/10, 62/4, 62/5A, 62/6,
62/7, 63/1, 63/3, 63/6, 63/9A, 63/9B, 63/9C, 63/10, 63/11, 64/1, 64/2, 64/3,
64/4, 64/6, 64/TA, 64/7B, 64/8B, 65/2, 65/8A, 65/11, 65/12A, 65/12B, 65/13,
65/14A, 66/1, 66/4, 66/5, 70/1A, 70/1B, 70/2A, 70/2B, 70/4A, 70/6[P], 71/1,
T12A, T112B, 71/3, 7T1/4A, 71/4B, 71/5, T1/6B1A, 71/6B2, 71/6B1B, 72/1,
1212, T213A, 72/3B, 72/4A, 72/4B, 72/4C, 72/4D, 72/5, 72/6, 12/7, 72/8,
T219A, 72/9B2, 72/10, T2/11A, 72/11B, 72/12, 72/13, 73/3[P], 73/4A[P],
73/4B, 73/10[P), 73/11[P), 73/12[P}, 73/13, 73/14[F], 80/3A, 80/5, 80/7[P],
80/8, 80/9, 80/10, 80/11, 80/19 and 80/20A of 29 Anuppanadi Village,
Madurai South Taluk, Madurai District — 1ssued — Regarding.

Reference: No: SEIAA/TN/F.518/EC/8(a)/143/2012 dt: 17.04.2013.
Prescnt Status of the Project:

The Project Authority (PA) has constructed the buildings (hospital main block — B+G+3
floors — 1 no, 900 beds hospital, Institute block — G+4 floors — I no, Mortuary building
- G floor — 1 no, Work shop — G floor — 1 no, Dining & Kitchen building - G+3 floors
— 2 nos, Staff quarters 3 BHK - Stilt + 7 floors — 1 no, Staff quarters 2 BHK - Stilt + 5
floors — 3 nos, Staff quarters — 2 BHK - Stilt + 6 floors — 2 nos, Boys hostel — G+3
floors — 1 no, Boys hostel — G+6 floors — 1 no, Girls hostel — G+4- floors — 2 nos,
Library building — G+3 floors — 1 no, Individual house ~ G+1 floor — 3 nos,
Maintenance office — G+1 — 1 no) and under operation. As per the Environment
Clearance the total buildup area is 1,43,163.015 m’ for construction of hospital building
and institutions (Medical College). Only for the hospital building the total area is
92,559.605 m”. The PA wanted to increase the floor height in hospital main block (ie
from B+G+3 floors to B+G+5 floors) without increasing the number of beds. They are
planning to increase the size of the room only and not increasing the number of beds.

Datc of Monitoring: 05.01.2018
SPECIFIC CONDITIONS:

Construction Phase:

S.No. Conditions Compliance

I “Consent for Establishment” shall be | Refer below

obtained from the Tamilnadu Pollution| The PA informed that an application
Control Board and a copy shall be | was submitted to Tamilnadu Pollution
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submitied to the SEIAA Tamil Nadu|Control Board for consent for
before taking up of any construction | establishment.
activity at the site.
ii. |The entire water requirement during | Complied
construction phase shall be met From | As informed that the entire water

Madurai Corporation as committed.

requirement during construction was
met from Madurai Corporation as
committed.

i1i.

All required sanitary and hygienic
measures should be in place before
starting construction activities and they
have to be maintained throughout the
construction phase.

Complied

The PA informed that all required
sanitary and hygienic measures were in
place before starting the construction
activities and it has been maintained
throughout the construction phase.

v,

A First Aid Room shall be provided in

Complied

A First Aid Room with required

the project site during the entire| medicines has been provided in the

construction phase of the project. project  site during the entire
construction phase of the project.
Complied

Adequate drinking water and sanitary
facilitics should be provided for
construction workers at the site .The safe
disposal of waste water and solid wastes
generated during the construction phase
should be ensured.

Adequate drinking water and sanitary
facilities has been provided for
construction workers at the site. The
waste water and solid wastes generated
during the construction phase has been
disposed safely.

Complied
vi. | All the laborers to be engaged for|All the laborers engaged for
construction should be screened for| construction has been screened for
health and adequately treated before and | health and adequately treated before
during their employment in the work at| and during their employment in the
the site. work at the site.
Complied
vii. | The solid waste in the form of excavated | The solid waste in the form of

carth excluding the top soil generated
from the project activity shall be
scientifically utilized for construction of
approach roads and peripheral roads, as

reported.

excavaled earth generated from the
construction activity was utilized for
construction of approach roads and
peripheral ‘roads and the topsoil
removed was stored and used for green
belt development activities.

viit.

All the top soil wxcavated during
construction activities should be Stored
for wuse in horiculture/landscape

Complied

As stated above the entire top soil
excavated during construction activities
was stored and used for
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development within the project site.

horticulture/landscape development
within the project site.

1X.

Disposal of construction debris during
construction phase should not create any
adverse effect on the neighboring
communities and be disposed off only in
approved sites, with the approval of
competent Authority with necessary
precautions for general safety and health
aspects of the people.

Complied

The muck/debris generated during the
construction phase was used within the
project site to make internal roads.

Construction spoils, including bituminous
materials and other hazardous materials,
must not be allowed to contaminate
watercourses. The dump sites for such
materials must be sccured so that they
should not leach into the adjacent
fand/lake /stream etc.

Complied

Construction spoils has not created any
contamination. Muck was utilized
within the project site for developing
infrastructure.

Low Sulphur Diesel shall be used for the
operating diese! generator sets to be used
during construction phase. The air and
noise emission shall conform to the
standards prescribed in the rules under
the Environment (Prat) Act 1986 and the

Rules framed there on.

Complied

Low Sulphur Diesel (whatever was
available in the local petrol bunk) was
used as fuel in the diesel generator sets
during construction phase. The air and
noise emissions were monitored and the
levels are within the limit.

xil.

Vehicles hired for bringing construction
materials to the site should be in good
condition and should conform to air and
noise emission standards, prescribed by
TNPCB/CPCB. The vehicles should be
operated only during non-peak hours.

Complied

Vehicles hired for bringing construction
materials to the site was generally in
good condition and the air as well as
noise emissions were monitored and the
levels were within the limit. The
vehicles were operated only during
non-peak hours as informed.

xiil.

Ambient air and noise Jevels should
conform fo  residential standards
prescribed by the TNPCB both during
day and night incremental pollution loads
on the ambient air and noise quality
should be closely monitared during the

constructicn phase.

XiV.

Complied

Ambient air quality and noise levels
were monitored through exiernal lab as
well as TNPCB and the levels were

within the limit.

Complied o
Fly-Ash bricks were used as building |

Fly-Ash bricks should be used as building

{
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materials in the construction as per the
provision of Fly Ash Notification of
Septembers, 1999 as amended.

materials in the construction as per the
provision of Fly Ash Notification of
Septembers, 1999 as amended.

XV,

Ready mix concrete of high quality
should be used in building construction
and necessary cub-tests should be
conducted lo ascertain their quality.

Complied
Ready mix concrete of high quality was
used for building construction.

XVI.

Storm water control and its reuse shall be
as per CGWB and BIS standards for
various applications,

Complied
The PA has provided storm water
collection system.

XVii.

Water demand during construction should
be reduced by use of premixed concrete,
curing agents and other best practices
prevalent.

Complied

Water demand during construction has
been reduced by use of premixed
concrete, curing agents and other best
practices prevalent.

Xviil.

Fixtures for showers, toilet flushing and
drinking water should be of low flow
type by adopting the use of acrators /
pressure reducing devises/sensor based
control.

Complied.

Fixtures for showers, toilet flushing and
drinking water of low flow type by
adopting the use of aerators / pressure
reducing devises/sensor based control.

XiX.

Use of glass shall be reduced up to 40%
to reduce the electricity consumption and
load on air conditioning if necessary,
high quality double glass with special
reflecting coating shall be used in
windows.

Complied.
It is a hospital and medical college
building. Glasses are used only for
windows.

Roof  should meet  prescriptive
requirement as per energy Conservation
Building Code by using appropriate
thermnal insuifation material, to fulfill the
requirement.

Complied

Roof meets the prescriptive requirement
as per energy Conservition Building
Code by wusing appropriate thermal
insulation material as informed.

Adequate- measures to reduce air and
noise poliution during construction shall
be adopted. Conforming to nomms
prescribed by the TNPCB on noise limits.

Complied

Water spraying was made to control
dust  suppression and  acoustic
enclosures are provided for DG to
control the noise. The ambient air
quality and roise levels were monitored
and the levels were within the limis.

'

XX11,

Opaque wall should meet prescriptive

Complied.

The PA informed that ECBC Was

(-"'1
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requirement as er Energy Conservation
Building Code - (ECBC) Which is
mandatory for a!l air conditioned spaces
by use of appropriate therma! insulation
material to fulfill the requirement.

followed.

XXiii.

The project proponent is requested to
indicate  the  probable date of
commissioning of the project supported
with necessary bar charis.

Complied.
The project construction works are
completed and the buildings are under

use.

XX1V.

Adzsquate fire protection equipment and
rescue arrangements should be made as
per the prescribed standard.

Complied

Adequate fire protection equipments
and rescue arrangement have been
provided as per the prescribed standard.

Proper approach road for fire fighting
vehicles and for rescue operations in the
event of emergency shall be made.

Complied

Proper approach road has been
provided for fire fighting vehicles and
for rescue operations in the event of

emergency.

XXVI.

should bec in
Seismic Zone

Design of buildings
conformity with the
Classifications.

Complied.
Design of buildings is in conformity
with the Seismic Zonc Classifications.

xXXvii.

All ECBC norms have ta be adopted.

Complied
All ECBC norms have been adopted.

XXViii.

The proponent should also ensure to keep
necessary road width as per O.M dated
7.2.12 of MOEF, GOI, and New Delhi
with respect to high rise buildings.

Complied

The PA made/ provided necessary road

width as per the O.M dated 7.2.12 of
MOEF, GOI, and New Delhi with

respected to high rise buildings. ]

XXiX.

Personal working in dusty areas should
wear protective respiratory devices and
they should aiso be provided with
adequale training and information on
safety and health aspects. Occupational
health surveillance program of the
workers  should  be  undertaken
periodically to observe any contractions
due to exposure (o dust and take
corrective measures if needed.

Complied

Personal working. in dusty areas was
provided personal protective respiratory
devices and training on safety as well as
health aspects were also provided to the
workers. Occupaticnal health
surveillance program of the workers
have been done periodically to ebserve
any constructions.

Periodical medical exzmination of the
workers engaged in the project shall be
carried out and records maintained. For

Complied

Periodical medical examination of the
workers engaged in the project has been
carried out. The workers were provided

4

R
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[ the purpose, schedule of healta

examination of the workers should bs
drawn and followed accordingly. The
workers shall be provided with personnel
protective measures such as masks,
ploves, boots etc.

with personnel protective measures
such as masks, gloves, boots etc.

Operation Phase:

Conditions

Compliance

S.No.
I

The entire water requirement during
operation phase shall be met from
Madurai  corporation afler getling
permission as cominitted scientifically
throughout the period of operation.

Complied

The entire water requirement js mct
through Madurai corporation and
whenever there is a scarcity water is
purchased from privatc water tankers.

it

The proponent as committed shall utilize
100 KLD of treated sewage water
greenbelt development usage and 372
KLD for HVAC purposes throughout the
period of operation,

Complied

They are utilizing 100 KLD of treated
sewage water for greenbelt
development and 372 KLD is for
HVAC purposes. ,

1ii.

The proponent shall ensure that storm
water drain provided at the project site
shall be maintained without choking or
causing stagnation and should also ensure
that the storm water shall be properly
disposed off in the natural drainage /
channels without disrupting the adjacent
public. Adequate harvesting of the storm
water should also be ensured.

Complied

They have provided storm water drains
and informed that it is maintained
without causing any choking ar
stagnation and also agreed to dispose
properly in the natural drainage /
channels  without disrupting the
adjacent public. Arrangements are
made to harvest adequate storm water.

iv.

The proponent should also ensure that
necessary trenches for openings shall be
provided at periodic intervals along the
compound wall, so as to let out the storm
water during rainy season, without
stagnation / ponding.

Complied.

The PA has provided necessary
trenches at periodic intervals along the
compound wall, so as to let cut the
storm water during rainy Sscason,
without any stagnation / ponding.

V.

The proponent shall ensure that rain
water collected from the covered roof of
the buildings etc. shall be scientifically
harvested so as to ensure the maximum
beneficiation of rain water harvesting.

Complied
Armmangements are made to collect rain
water from roof top.

vi.

Rain water harvesting for roof run-off
and surface run-off, as per plan submitted
should be implemented. Beforc
recharging the surface run-off pre-

treatment with screens, sctlers, ete. must

Complied

Rain water harvesting for roof run-off
and surface run-off has been
implemented. Before recharging the
surface run-off pre-treatment facilitics
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be donz to remove suspended matters, oil
and grease clc.

such as screens, settlers. etc. has been
provided to remove suspznded matters,
oil and grease etc.

vii.

The Biodegradable solid waste and STP
sludge generated from the project activity
shall be disposed through Organic Waste
Convertor. Non — Biodegradable solid
waste fiom the project activity shall be
disposcd through authorized vendors and
bio medical waste shall be sent to Ramky
Ensergy & Environments Lid as
committed and as per the prescribed
method of collection and segregation at
source etc.

Complied -

The Biodegradable solid waste and STP
sludge generated from the project
activity ~are  disposed  through
corporation and  Organic ~ Waste
Convertor (OWC) is installed and
planning to install bio-gas plant. Non —
Biodegradable solid waste from the
project activity is collected, stored and
are disposed through authorized
vendors and bio medical waste are sent
to Ramky Energy & Environments Ltd
as committed and as per the prescribed
method of collection and segregation at
source etc.

viii.

The biodegradable municipal solid waste
and STP sludge generator shall be treated
through organic waste convertor and the
manure shail be used as compost for
greenbelt  development  /  avenue
plantation as committed.

Complied

OWC is installed for biodegradable
municipal solid waste and STP sludge
generated is used as a manure within a
project site.

ix.

A First Aid Room shall be provided
during operation of the project, with
necessary. equipment’s and lifesaving
medicines.

Refer below
It is a hospital building and the
available services are utilized whenever
it is required.

The Plastic wastes shall be segregated
and disposed as per the provisions of
Plastic Waste (management & Handling)
Ruies 2011.

Complied

The Plastic wastes arc segregated,
stored and disposed to authorized
recyclers as per the provisions of
Plastic = Waste  (management &
Handling) Rules 201 1.

x1.

The acoustic enclosures shall be installed
at all noise generating equipment’s such
as DG sets, air conditioning sysiems, elc.
and the noise level shall be maintained as
per MoEF/CPCB/TNPCB
guidelines/norms both during day and
night time.

Complied

Acoustic enclosures are installed at all
noise generating equipments such as
DG sets, air conditioning syslems, etc.
and the noise level are maintained as
per MoEF/CPCB/TNPCB
gmdellnesfnorlm both during day and
night time. Noise level monitoring is
carried out and the levels are within the

limit.
s
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XIi.

The green bzlt design aiong ths periphery
of the plot shall achieve attenuation
factor conforming to the day and night
noise standards prescribed for residential
land use. The open spaces inside the plot
shall be suitably landscaped and covered
with vegetation of suitable variety.

Complicd

The green belt is developed all along
the periphery of the project site, on both
sides of the internal roads and other
places in the project site. The plantation
works, survival rates and maintenance
are good. However there are some
vacant lands and the undersigned
directed the PA to take up plantation
and for that they have agreed to take up
plantation in a phased manner.

Xl

Incremental pollution loads on the
ambient air quality, noise and water
quality shaill be periodically monitored
after commissioning of the project.

Complicd
The PA monitoring ambicent air quality,
noise level and agreed to continue also.

XIV.

Application of solar energy should be
incorporated for illumination of common
areas, lighting for gardens and street
lighting in addition to provision for solar
water heating. A hybrids system or fully
solar system for a portion of the
apartments shall be provided.

Complied.

Solar energy facilities (5000 KW) are
installed for common lighting and
water heating facilities.

XV,

Traffic congestion near the entry and exit
points from the roads adjoining the
proposed projects site shall be avoided.
Parking shall be fully internalized and no
public space should be utilized.

Complied

The PA informed that traffic congestion
near the entry and exit points from the
roads adjoining the site are avoided.
Parking is fully internalized and no
public space is utilized.

XVvi.

A report on the energy conservation
measures  conforming to  energy
conservation norms prescribed by the
Bureau of Energy Efficiency shall be
prepared incorporating  details about
building materials & tecknology R & U
factors etc. and submitted to the SEIAA
in three months’ time.

Refer below

The PA informed that energy
conservation measures are carried out
as per the norms: prescribed by the
Bureau of Energy Efficiency. However
a report on the energy conservation
measures has not been submitted within
three months and agreed to submit in
future.

XViL,

The proponent shall install two STP units
of bar screen chamber, collection tank,
Aeration tank, Ciarifier, Pressure sand
filter, Activated carbon filter, UV & UF
systems, treated water taik, sludge
drying beds and filter water tank as
committed (Capacity of 400 KLD & 100

Complied

The PA has installed two STP units
provided with bar screen chamber,
collection tank, Aeration tank, Clarifier,
Pressure sand filter, Activated carbon
filter, UV & UF systems, treated water
tank, sludge drying beds and filter

-
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KLD) with laundry waste treatment set
up units of collection tank, neutralization
tank and flocculator and BMW treatment
set up of collection tank, disinfection
tank and flocculator and operated
continuously to achieve the standards
prescribed by the TNPC Board,

water tank as committed (Capacity of
400 KLD & 1G0 KLD) with laundry
wasle ftreatment set up units of
collection tank, neutralization tank and
flocculator and BMW treatment set up
of collection tank, disinfection tank and
flocculator are operated continuously to
achieve the standards prescribed by the
TNPC Board. The inlet and outlet of
the sewage is monitored through
external agency and after meeting the

standards, the treated sewage is used

for greenbelt development activities.

xviil. |It is the sofe responsibility of the | Complicd
proponent to utilize 372 KLD of treated | They are utilizing 372 KLD of treated
sewage for HVAC purposes and|sewage for HVAC purposes and
biomedical waste shall be sent to Ramky | biomedical wasts is sent to Ramky
Energy & Environment Ltd throughout | Energy & Environment Ltd throughout
the period of operation as commitied. the opcration as committed.
xix. |[It is the sole responsibility of the | Complied
proponent that the treated scwage walter | The PA informed that the sewage is
disposed for green belt development /| treated and  the treated water is
avenue plantation should not pollute the | disposed for green belt development /
soil / ground water / adjacent canals /| avenue plantation within the project
lakes / ponds, etc. areas and it is not polluting the soil /
ground water / adjacent canals / lakes /
ponds, elc.
xx. | No construction activity of any kind shall | Complied
be taken up in the OSR area Consent of | No construction activity has been taken
the local body concemed should be | up inthe OSR area.
obtained for using the secondary treated
sewage in the OSR area.
xxi. | Spent oil from DG scts should be stored | Agreed to comply
in HDPE drums in an isolated covered | Spent oil from: D.G sets are stored in
facility and disposed as per the |HDPE drums in an isolated covered
Hazardous wastes (Management, | facility and agreed to dispose to the
handling, transboundary movement) | authorised recyclers.
Rules 2008 Spent oil from D.G sets
should be disposed off thro registered
recyclers.
xxii. [The e-waste generated should be | Refer below

collected and disposed to a nearby
authorized e-waste Centre as per e-waste
(Management & Handling) Rules 2011,

It is a hospital building. Generation of
e-waste is not ruch. However the PA

has agreed to collect e-waste penerated
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and dispose to a ncarby authorized ¢-

waste Centre as per e-wasie

(Management & Handling) Rules 2011.
xxiii. | To facilitate easy dispusal and making | Refer below

the solid waste disposal less laborious,
chute shall be provided in each floor with
a collection bin (wheeled bins with top
lid arrangement) in the bottom of the
chute to be kept in the ground floor level
which the bins shall be transferred to the
solid waste disposal area identified
within the facility.

The PA informed that this is a hospital
and providing chute is difficult. The
solid wastes are collected by using bins
with top lid from all areas. Then it is
sent to collection areas for [further

disposal.

XXIV.

A terrace garden (40% of roof top area)
over a possible larger space shall be
developed and mainiained continuous by

the proponent.

Agreed to comply
The PA has agreed to provide terrace
garden.

GENERAL CONDITIONS:

S.No

Conditions

Compliance

L

It is mandatory for the project proponent
tc function to the SEIAA Half yearly
compliance report in Hard and Soft
copied onlstJune and 1% December of
each calendar year in respect of the
conditions  stipulated  the  prior
Environmental Clearance.

Refer below

The PA has not submitted Half yearly
compliance report to SEIAA and has
agreed to submit in future.

ii.

In the case of any change(s) in the scope
of the project, a fresh appraisal by the
SEAC/SEIAA shall be obtained.

Refer below

The PA planning to increase two more
floors in hospital building ie from
B+G+3 floors to B+G+5 floors and for
this they have requested an amendment.

1l

A copy of the clearance letier shall be
present proponent (o Commissioner of
Corporation / municipalities / executive
officers of town panchayat/ black
development officers of panchayat union
whichever is applicable and the local
NGO .if any, from whom suggestions
/representations .if any have been
received while processing the propesal
.the clearance letter shall also put on the
website of the proponent.

Complied

The PA stated that a copy of
Environmental Clearance letter was
sent to ‘the Commissioner of
Corporation. The clearance letter was

uploaded on their website.

it o
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iv,

The SEIAA reserves the right to add
additional safeguard measures
subsequently, if noncompliance of EC
conditions are found and to take action
including revoking of this Environmental
Clearance as the case maybe.

Agreed to comply

All other statutory clearances such as the
approvals for storage of diesel from Chief
Controller of Explosives, Fire and Rescuc
services Department Civil  Aviation
Department. Forest Conservation Act
1980 and Wild Life (protection) act 1972
State / Central ground water authority,
coastal Registration Zonc Authority,
other statutory and other authorities as
applicable to the project shall be obtained
by project proponent from the concerned
competent authorities.

Complied

The PA informed that all required
Stafuary clearances were obtained from
ali departments.

Vi,

The project authoritics should advertise
with basic details at least in twao local
newspaper widely circulated ,one of
which shall be in the Circular language of
the locally concerned ,within 7 days of
the issue of clearance and a copy of the
clearance letter is available with the state
Pollution Control Board and also at
website of SEIAA,TN and copy of same
should be forwarded to the Regional
office of the ministry of Environmental
and Forests located at Bangalore

Complied

The PA had given advertisement in two
local newspapers (Dinamani and Indian
Express) on 22.04.2013.

vil.

Under the provisions of Environmental
(protection) Act, 1986, legal action shall
be initiated against the project proponent
if it is found that Construction of the
project has been started without obtaining
Environmental Clearance and any other
action resulting in violation of any
condition stipulated in the environmental
Clearance.

Agreed to comply

viii,

The proponent shall upload the status of
compliance of the stipulated EC
conditions, including results of monitored
data on their website and shall update the
same periodically. it shall simultaneously

Complied.

The PA informed that the monitored
data and status of the compliance were
uplorded on the Hospital’s web site.
The monitored data are not displayed

o Lo
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be sent to the Regional Office of MOEF,
Bangalore .the respectively zonal office
of CPCB, Bangalore and the TNPCB .the
criteria pollutant levels namely, SP'M,
RSPM, SO2, NOX (ambient levcls as
well as stack emissions) or critical
sectoral parameters, indicated for the
project shall be monitored and displayed
at a convenient location near the main
gate of company in the public domain.

near the main gate of the l:ospital and
agreed to display.

1X.

A separate environmenta] management
cell with suitable qualifies personnel
should be set up under control of a senior
Executive, who will report directly to the
head of the contro! organization.

Refer below
A scparate Environmental Cell is not

set up. However STP operator, solid
waste collection team, bio-medical
waste  collection  facilities  and
horticulture departments are available.
Environmental parameters are
monitored through external Jaboratory.

The funds earmarked for environmental
protection measures should be kept in
separate account and not be diverted for
other purpose year wise expenditure
should be reported office located at

Bangalorc.

Complied.

The PA informed that an amount of Rs.
120 Lakh was ecarmarked for
Environmental Management Activities
and spent (Capital Cost). An amount
Rs. 40 lakh is allocated for recurring
expenditure.

Xi.

The regional office of the ministry
located at Bangalore shall monitor
compliance of the stipulated conditions
the project authorizes should extend full
cooperation to the officer (s) of the
Regional Office by furnishing the
requisite  date/information /monitoring

reports.

Complied.
The PA has extended full co-operation

to the undersigned during the visit.

xil.

The project proponent shall submit six
monthly reports on the status of
compliance of the  stipulated
environmental  clearance  condition
including results of monitored detail
(both in hard copies as well as by e-mail)
to the respective Zonal Office of central
Pollution Control Board, SEIAA, TN and
State Pollution Control Board.

Refer below
Six monthly reports on the status of

compliance ~ of  the  stipulated
environmental clearance  condition
including results of monitored data
were not submitted to the respective
Zonal Office of central Pollution
Control Board, SEIAA, TN and State
Pollution Control Board. And has
agreed to submit in future.

Sy~
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Xiil.

The environmental statement for cach
financial year ending 31* march in Ferm-
V as is mandated to be submitted by the
proponent to the concerned State
Pollution: Control Board as predicted
under the Environmental (protection)
Rules, 1986, as amended subsequently,
shail also be put on the website of the
company along with the status of
complaints of enviroamenial clearance
and shall also be sent to the Regional
Office of the ministry of Environmental
and forests, Bangalore by e-mail.

Refer below

Form-V was not submitted to TNPCB
and agreed to submit in future. Also
they have agreed to submit the same to
MoEF, RO through Email and also
upload the same on their website.

X1V.

The environmental Clearance does not
absolve the applicant/praponent of his
obligation /requirement to obtain other
statutory and administrative clearance
front other statutory and administrative
authorities.

Agreed to comply

XV.

This environmental Clearance does not
imply that the other statutory /
administrative authorities such authorities
would be considering the projcct on
merits and be taking decisions
independently: of the Environmental
Clearance.

Agreed to comply.

xvi,

The SEIAA, TN may alter /modify the
above conditions. or stipulate any other
condition in the interest of cnvironmental
protection, even during the subsequent
period.

Agreed to comply

xvii.

3 34 Skt

L L
W PR
NS G
3160 inl)s
IR s by BT

The SEIAA, TN may cancel the
environmental clearance granted to this
project under the provisions of EIA
Notification 2006.if,at any stage of the
validity of this environmental clearance if
«fourdion comes o the knowledge of this

(PREIAAT, TN that the project proporent

'ﬁﬁ%ﬂﬂﬁﬁbﬁﬁﬂ}‘ il concealed and /or

gub mnuﬂﬂh}samﬁmlsleadmﬂ information

“ﬁ‘;axﬂaﬂmma Yilil for obtaining the

environmental clearance.

Agreed to comply
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xviii. |Failure to comply with any of the | Agreed to comply
condition mentioned above may result. In
withdrawal of the clearance and aftract
aclion once the provisions of the
Environmental (prot) Act, 1986.

xix. | The above conditions will be enforced | Agreed to comply.
inter alia under the provisions of ‘the
water (prevention & Control of
pollution) Act ,1974, the air prevention
& control of pollution ) Act ,1981, the
environmental protection Act, 1983, the
public Liability insurance act 1991, along
with their amendments, draft minor
Mineral Conservation &Development
Rules,2010 framed under MMDR Act
1957, national commission for protection
cf child Right Rules 2006 and made there
under and any other orders passed by the
Honorable Supreme Court of India,
Honorable High Court of Madras and any
other courts of law including the Hon’ble
Naturzl Green Tribunal Relating to the
subject matter.

xx. |Any appeal against this environment | Complied.

clearance shall lie with the Hon’ble | The PA informed that no appeal was
National Green Tribunal, if preferred | made against this project.

within a period of 30 days as prescribed
under Section 16 of the National Green
Tribunal Act, 2010

This has the approval of the ADDL. PCCF (C) vide diary no. 242, dt: 28.02.2018.

(Dr.C Kaliyapg&iumal)
Director (S)

Dr. C. KRUYAPERUMAL, M.E., PhD
Director (S)
‘ Governmanl of india
Ministry of Environment, Forests & Climale Change
Reglonal Office (South Easlern Zone)
HEPC Bullding, No.34. Cathedral Garden Road,
Nungambakkam, Chennal-600 034,
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Area Breakup (Existing & Afler Expansion)
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Annexure — 1

Existing Now Applied _
S.No Description Existing (As Description (Exnst.mg + .
per EC) m’ Expansion) m
1. | Hospital Main Block (B 62132.64 Hospital Main Block (B | 90870.573
+ G + 3 Floors) \ + G + 5 Floors)
2. | Institution Block (G + 4 23805.178
Floors)
3. | Animal House (G 23231
Floor) '
4. | Mortuary Building (G 4235 Mortuary Building (G 445.03
Floor) Floor)
3. Work Shop (G Floor) 328.05
6. | Dinning & Kitchen (G ;
+ 3 Floors) - 2 nos 11610:09
7. | Staff Quarters 3 BHK
(Stilt + 7 Floors) S033:86
8. | Staff Quarters 2 BHK
(Stilt + 5 Floors) - 3 nos D107
9. | Siaff Quarters 2 BHK 5118.2
(Stilt + 6 Floors) - 2 nos .
10. | Boys Hostel (G +3 3716.16
Floors) :
11. | Girls Hostel (G+4 4141.42
Floors) )
12. | Boys Hostel (G + 6 6896.96
Floors) )
13. | Girls Hostel (G + 4 4776.88
Floors) -
Floors) )
15. | Individual House (G + 1 771.9
Floors) - 3 nos :
16. | Maintenance Office _
Building (G + 1 Floors) Za3llh
143163.02 m’ 91315.61 m*
1540993.92 982913.05 ft*
ﬂz
2, No of beds (Existing & after Expansion)
SNe [ Description | Existing Now Applied
(Existing +
Expanston)
1 No of Beds 900 900
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This agreement is entered-inte on the --Qf,l---- (da}')'ag-_---—-« {Ntonth) of O?Of? § ' B
R Between 1;::\ i~

..(‘- : )
M/s. Rawky Energy and Environment Ltd., lunctioning at No:7D,Venkateswara 1* sticet,Velmurugan
Nagar, Bye Pass Road. Madurai-6235 010 and having its registered office at Ramky: Grandiose. 12" & 13%
Floor,Ramky Towers complex.Gachibow li. Hyderabad- 300032 (herein after called as REAEL) represented

by its Authorized Signatory. :
VELAMmOL NEDICAL Colieheand PESEARCH Ths7VTE
Vel

; .
s, e mripn 1 Tl comins BrNe Rosp , CHITHALIAMN higas £2 5009

1. Whereas REAEL is establishing a common facility in accordance with the Bio-Medical Waste
(Management and Handling) Rules, 2016, for collection, treatment and disposal of the bio-medial
wastes generated by the “Health Care Establishmeits” (Hospitals, Nursing Homes, Diagnostic
Centers, Labs, Dental Clinics, Blood Bank...). g

Whereas Vfﬂ CH '-@ £l is a hospital I'savingﬂimM%ﬂﬂNo’s)

beds is generating Bio-Medical Wastes which need to be managed in accordance with the Bio-
Medical Wastes (Management and Handling) Rules, 2016 of Govt. of India.

=2

& Research Institu

For Velammai Me‘dica@g—% ['o ( /yg, N '
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. The -------\[-MC-H---i-EL-------------- who uses the service of REAEL shall pay a one time

Membership fee of Rs.2000 /- rowards membership.

with the above said rules, or a “user-pay-principle” at Rs.T.Bel:./ bed/day to be paid on
monthly basis. This rate will be reviewed and increased by minimum of 15% cvery year.

_____~________}/._M.Q-&{'_-E___E.J ------------------ shall pay 90 days or L - day’s charges, as
advance to the REAEL.

Whereas REAEL offers to provide the services required for the mcn}bcrs of HCE to be complied

REAEL & TNPCB will make periadic inspections of the ------ Videet S BE. s
regarding the Number of Beds. Collection and Segregation of Bio-Medical Waste etc.,

The Health Care Establishments shall segregate the wastes in accordance with the Bio — Medical
Waste (Management and Handiing) Rules. 2016 of Govt. of India.

REAEL shall provide the initial training. free of cost. about segregation of wastes, collection of
wastes in color coded bags as well as occupational safery in management and handling of Bio-

Medical Wastes.

REAEL shall distribute color coded bags (cost is Rs.5/Bag ~ GST Tax)

10. The HCE shall ensure that all the syringes disposed shall not have any part of the needle.

11.REAEL shall collect the wastes from --\/E‘IQH-‘j‘EJ ---------------- at times and

frequency mutually agreed by both the parties.

12.REAEL shall be liable for violation under the Bio-Medica! Wastes (Management and Handling)

Rules, 2016 from the time the waste is handed over to REAEL.

13.REAEL shall meet all the rules and regulations stipulated by the Tamil Nadu Pollution control

Board.

14.REAEL promises to keep high standards of pollution control and shall update equipment as and

when required.

15. All complaints (if any) shall be attended to in the-shortest possible time,
( 3 1L P

(48 hours). . —
/’ L/ // ] /’,—’

< -

For Velamma.lm&ﬁal College Hospltal
& Research Instituts

Chairman 6‘5\'-

=




16.REAEL shall send bill for the preceding month by
be paid &y DD ' Account payee Chegue only
Esviromsess Lad™_ pevable at Madursi

the 3™ of the next month and the same shall
drawn in favor of “Ramky Energy and

17.The DD or Cheque should reack Madurai Office on or before 15™ of the same month.

18. Payments made after 15® shall attract a penalty of ks.3ﬁf~ per day.

I9.REAF] shall stop services if payments are not made within 20 days from the date of billing.

20. Any change of Rul=s or Disputes will be sorted out by a joint committee of REAEL & HCE.

21.REAEL & VM CH: Q: R 1 hereby undertakes to adhere to this r
“Agreement of Service” for a minimum period of 1 year.

22. Agreement can be terminated by giving one month notice by both the parties.
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TAMIL NADU POLLUTION CONTROL BOARD

FORM-II

Application for consent under section 25/26 of the Water (Prevention and Control of Pollution} Act 1974,
as amended (Central Act 6 of 1974)
(See rule 26 of Tami! Nadu Water (Prevention and Control of Pollution) Rules, 1983}
(To be submitted in Duplicate)

1. [a] Full Name of the applicant
(Occupier of the unit)
[b] Designation
[c] Office address with pin code

[d] Factory address with pin code

[e] Phone no. with STD code
[f] Fax no. with STD code
[g] Email 1d
[h] Website address
fi] Mobile No.

2. Full Name of the Unit

3. Location of the unit
[a] Survey No/TS No

[b] Village/Town
[c] Taluk
[d] District
4. l.ocal body Name & Type
5. Land Status
Rent per Year(i: Lakhs)
Extent of land (ia Hectares)
[a] Total
[b] Build up arca

[c] Solid waste Storage/Disposal area

MYV Muthuramalingam

The Chairman

Anuppanadi Village, Madurai South
Taluk, Madurai District,625009

S.F.No. 61/1, 61/2,61/3, 61/4, 61/5,
61/6,61/7,61/8,61/9, 61/10, etc,
Anuppanadi Village, Madurai South
Taluk, Madurai District.,625009

provetmadurai@gmail.com

8489903334

VELAMMAL MEDICAL
COLLEGE HOSPITAL &
RESEARCH INSTITUTE

61/1, 61/2, 61/3, 61/4, 61/5, 61/6,
61/7, 61/8, 61/9, 61/10, 62/4, 62/5A,
62/6, 62/7, 63/1, 63/3, 63/6, 63/9A,
63/9B, 63/9C, 63/10, 63/11, 64/1,
64/2, 6413, 64/4, 64/6, 64/TA, 64/7B,
64/8B, 65/2, 65/8A, 65/11, 65/12A,
65/12B, 65/13, 65/14A, 66/1, 66/4,
66/5, 70/1A, 70/1B, 70/2A, 70/2B,
70/4A, 70/6(P), 71/1, 71/2A, 71/2B,
71/3, 71/4A, 71/4B, 71/5, 71/6B1A,
71/6B2, 71/6B1B, 72/1, 7212, T2/3A,
72/3B, 72/4A, 72/4B, 72/4C, 72/4D,
72/5, 7216, 72/7, 72/8, T2/9A,
72/9B2, 72/10, 72/11A, 72/11B,
72/12, 72/13, T3/3(P), T3/4A(P),
73/4B, 73/10(P), 73/11(P), 73/12(P),
73/13, 73/14(P), 80/3A, 80/5,
80/7(P), 80/8, 80/9, 80/10, 80/11,
80/19 and 80/20A of 29

ANUPANADI
MADURAI SOUTH
Madurai

MADURAI Corporation
Owned

15.16
4.31
0.5
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[d] Green Belt/Irrigation area 2.85
[e] Vacant area {a-(b+c+d)} 5
6. Details of raw materials used
SL.No. |Namc of the raw material (tuantity | Unit Principal
Use
1 No manufacturing activity 0 - -
involved
2. This is a medical college with 0 - -
hostel and quarters
7. Details of fuel used
SL.No. |Name of fuel Points of | Quantity | Calorific | Ash Sulphur
use in T/d Value Content |Content
1. Diesei DG Set | 4 10300 | Traces | 1%
(5280
KVA)
2. Diesel DG Set | 1.05 10300 | Traces [ 1%
(1250
KVA)
3. Diesel DG Set | 1.05 10300 | Traces | 1%
(1250
KVA)
4, Diesel DG Set | 0.45 10300 | Traces | 1%
(625
KVA)
5. Diesel DG Set | 0.45 10300 | Traces | 1%
(625
KVA)
6. Diesel DG Set | 0.45 10300 | Traces | 1%
(625
KVA)
7. Diesel DG Set | 0.45 10300 | Traces | 1%
(625
KVA)
8. Diesel DG Set | 0.18 10300 | Traces | 1%
(180
KVA)
9. Diesel DG Set | 0.1 10300 | Traces | 1%
(100
KVA)
8. Details of products manufacured
SL.No. |Name of the product |Quantity Unit End Use
Products
1k No of beds in hospital 900 Nos
2. In Patients 900 Nos
3. Out Patients 500 Nos/Day
4. College with students 750 Nos
= Hostel with Inmates 265 Nos
6. No of residence in staff quarters| 599 Nos
By Products
1. Nil 0 - --

Intermediate Products
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9. Manufacturing Process
This is a medical college hospital and research institute

10. [a] \Water Source Details

SL. No. [Source Type. Source Name Quantity

1. Ground Water Madurai Corporation 622.13
(outside premises)

[b] Water Consumption Details

SL. No. |Source Consumption Quatity (KL/D)
1. WC-I : Cooling & Boiler feed 0.0
2. WC-II: Domestic 600.0
3. WC-III: Process (Easily Bio degradable) 22.13
4 WC-IV: Process (Not easily Bio degradable) | 0.0
1L Details of sewage/trade effluent
generation

a). Sewage Generation Details

Total Sewage Generation Quantity :452.00 KLD

S.No. Source Quantity(KLD)

1. Domestic 452.0

b). Trade Effluent Generation Details

Total Trade effluent Generation Quantity : 20.00 KLD

S.No. Source Quantity(KLD)
e Lab Washing & Laundry 20.0
Washing

12. Details of Sewage/effluent treatment
plant

a). Sewage Treatment Plant Details
Treatment status: Individual STP
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SL. No. Eame of the Treatment |No. of Units Dimensions in metres
nit
1. Sewage Treatment | 1 o
Plant [ (400 KLD)
2 Collection Tank 1 15.0x8.0x 3.0
3. Aeration Tank 1 13.0x5.0x3.5
4. Clarifier Tank 1 6.0 dia x 2.5 hat
5, Clarified Water Tank | 1 10.0x4.0x2.5
6. Treated Water Tank | 1 10.0x4.0x2.5
7. Sludge Drying Beds | 6 3.0x3.0x1.0
8. Pressure Sand Fliter| 1 1.6 dia x 2.3 hgt
9. Activated Carbon 1 1.6 dia x 2.0 hgt
Filter
10. Sludge Pump 1 20KLH@ 15 m
11. Disinfection System | 1 0-5LPH@ 5
kg/sg.cm
12. Sewage Treatment | 1 .
Plant Il (100 KLD)
13. Collection Tank 1 6.5x6.5x2.5
14. Aeration Tank 1 6.0x5.0x3.5
15. Clarifier Tank 1 3.0 dia x 2.5 hgt
16. Intermittent Tank 1 3.0x3.0x25
17, Treated Water Tank | 1 3.0x3.0x25
18. Sludge Drying Beds | 3 3.0x3.0x1.0
19. Pressure Sand Fllter | 1 0.8 dia x 2.3 hgt
20. Activated Carbon 1 0.8 dia x 2.0 hgt
Filter
21. Sludge Pump 1 3.0LPS@ 15
22. Disinfection System | 1 0-5 LPH@2.5
kg/sg.cm

b). Trade Effluent Treatment Plant Details
Treatment status: Individual ETP

SL. No. gagne of the Treatment [ No. of Units Dimensions in metres
nit
1s For Bio Medical -
Waste
2. Collection Tank 1 2.5x25x20
3. Dis Infection Tank 1 3.0 dia x 1.5 hgt
4. Sludge Drying Beds | 1 1.5x1.5x1.2
[ For Laundry Waste e
6. Collection Tank 1 40x4.0x2.0
T Neutralization Tank | 1 3.0 dia x 1.5 hgt
8. Sludge Drying Bed 1 1.5x1.65x1.2
13, Details of sewage/trade effluent
disposal
a). Sewage Disposal Details
S.No. Description of Outlet EQuantitv(KLD) Disposal
1: Sewage - 1 1 372.0 Recycling to process
2. Sewage - 2 1 100.0 On land for
¥ ardening
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b). Trade Effluent Disposal Details

S.No. Description of Outlet |Quantity(KLD) Disposal
1. Trade Effluent - 1 10.0 STP -1
2. Trade Effluent - 2 10.0 STP -1
14. [a] Details of Non Hazardous Solid
Wastes
SL. No. |Nature of Solid Quantity Unit Mode of Area of
Waste disposal land
earmarked
for
storage/dis
posal(in
sq.Metre)
1. Bio Medical Waste | 43.8 Kg/Day Common | 100
Facility
14. [b] Details of Hazardous Waste
SL. [Name of Process |Name of |Quantit |Waste |Waste |Waste |Area
No. Process |y T/Y Type Storage |Disposal |earmar
Waste ked for
(Catego Storage/
ry No) Disposal
15. Total Gross Fixed Assets (GFA) (Rs. in 46103.0
Lakhs)
16. Cost of water Pollution Control 10.96
Measures (Rs. in Lakhs)
17. No. of Employees working per day 1300
(including contract workers)
18. Date of commissioning 01/06/2013
19. Details of habitation: (All the habitation
located within 1KM radius of the unit)
SL.No. Name of habitation Distance in Kms |Population
1. Chinna Anuppanadi 2 26158
2. Madurai 0 1500000
20. [a] Name of the nearby Roadways NH-45 B (Madurai - Tuticorin)

[b]
21.

[a]
[b]
22. [a]
[b]

Distance from the site in Kms

Details of water bodies like
lakes/rivers/canals within a radius of
1 KM and rivers within a radiusof
5KM

Name of the Water Source
Distance (in meters)
Land use classification of the site

Authority which classified the land
use

Institutional use Zone

DTCP
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23 Name and distance of 1}e sensitive area
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Recerved Forests,
Marsh Lands if any located within 10
KM radius of the unit

24. 1s the unit is located within 1 Km from : NO
marine coastal area (sea, estuaries, back
waters)

If yes please mention the distance from
the unit

25. Name and address of all
Directors/Partners

SL.No. Name of Partner Designation Address

1 M.V. Muthuramalingam The Chairman Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

2. M.V.M. Velmurugan Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

3. M.V.M. Velmohan Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

4. M.V.M. Sasikumar Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

5. M. Kunjaravalli Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

List of Documents as per rule:-

1. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant.  (Attached)

2. Copy of Memorandum of Articles in case of Public/Private scctors or registered partnership
deed in case of partnership company.  (Attached)

3. Layout plan showing the location of various process equipments, utilities like boiler,
generator etc, effluent treatment plant, outlet location, non-hazardous and hazardous waste
storage yard.  (Attached)
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4. Topo sketch showing the distance of water bodies, roads, existing/proposed residential arcas,
agricultural lands, important religious locations, educational institutions, ancient monuments,
archeological places and other sensitive arcas for | KM. radius from the units.  (Attached)

5. Detailed manufacturing process for each product along with detailed process flow chart.
(Attached)

6. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years {or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for the periods ending Previous. financial Years duly certified by a
Chartered Accountant in the preseribed format.  (Attached)

7. Land use classification certificate as obtained from CMDA / DTCP/LPA.  (Attached)
8. Details of Material balance for each products and process  (Attached)
9. Ground water clearance obtained from the competent Authority(If applicable).  (Attached)

10. Industries attracting EIA Notification shall submit Environmental Clearance obtained from
the MOEF/SEIAA along with the Environmental Impact Assessment Report (If applicable).
(Attached)

11. Building Plan  (Attached)
12. Fire NOC (Attached)
13. NOC from Public Health Department  (Attached)

14. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

15. Consent fee under Water and Air Acts payable to the Board.  (Attached)

16. In case of transport of hazardous chemicals, details of chemicals transported, method of
transport and its safety measures (If applicable).  (Attached)

17. Commitment letter for Organic Waste Convertor  (Attached)

18. Piezometric well layout  (Attached)

19. Building Approval (Attached)

20. Details of Water Balance and wastewater balance for process.  (Attached)
21. Reply for Query (Attached)

22. Sewage Treatment Plant(STP) proposal which must contain details of design characteristics
of sewage, treatment methodology, mode of disposal, design criteria for various units, detailed
drawing of STP and its layout, diagram showing the hydraulic profile and mode of disposal of
treated sewage and its adequacy(If applicable).  (Attached)

23. Effluent Treatment Plant(ETP) proposal which must contain details including breakup
quantity of water requirement with sources, breakup quantity of trade effluent, sources of trade
effluent, characteristics of wastewater, treatment methodology, mode of disposal, design criteria
for various units, detailed drawing of ETP and its layout, diagram showing the hydraulic profile
and mode of disposal of treated effluent and its adequacy(If applicable).  (Attached)

24. DD for arrears fees  (Attached)
Declaration

1. 1 certify that all the information / data supplied are true and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under section 42 of
Water (P&CP) Act, 1974 as amended.

2. I hereby undertake to make a fresh application for consent in case of change in
either of a product/point of discharge or in quality of emission or of its quality.

3. Thereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. 1 hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signature of the Applicant
Name and Designation

Place :
Date :
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_ TAMIL NADU POLLUTION CONTROL ‘BOARD
e OFFICE OF : DOC TYPZ : D D [:]

e o OFFICE CODE : CODE :

casHRecerTnO. 61081 ACCOUNTS sL.

Date: &1, 4919 | I [ | 1 l I
Received from ﬂh\hl&mﬁ‘\lo_oﬁmmlbae ..... H.'&?pfll‘-‘-
............. Pﬂ\u‘?&m«tlw{&mﬂ
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in cash / by DManker's Cheque No ~I0881....ciccinsisirienenn.. dated lETERs....... o
AraWN ON icueesivmnsinins 3..@) K e Payableat ............. MQMM
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TAMIL NADU POLLUTION CONTROL BOARD

A Odo. The Digtrict Ensironpicnia! Enguker,
TINPC Dourd, Kappalur, Madural - 625008

fmmwfgau;r@'pmymm1f4ga|2n, Dated 1903720240,

am».
il i ~ Sub: TNRC Bovrd - Mdural - lndustries = Issie of Show Canse Notice unde-
Lo Seation 21 of the Alr (Prevention and Contral Gf Pollution) Act, 1981 o3
iy - dmeanded in 1987 to the unit of M/s Velammal Medical College and Hospital,
o SFNo.61/1, 61/2 erc., Anumamldl Viltage, Hadural South Taluk, Madural
I S e -lem:t-regardlng

.

mn (l ) The Nr (PACF) m. 1981 as amended in 1987,
- {2) Blomedical Waste Management Rules, 2016
{3} lnSpmmn of the unit by GEE, & AEE, TNPCB, Medurai an 13.03.2020

'::4'_:--' scrigTiE S ; o 3 ol .)bi.!
. . - i Ll - J - l-\.

¥ 'rpn’ullnndu Pollmlon Contral Board M‘thgs Noticz to you for muaunnnn ol Section
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TAMIL NADU POLLUTION CONTROL BOAIRD

Qo he Distedet Environmentil Unginect,

1-1 B :-. 3 1] I ITNPC Boand, Kappalur, Modying < 52 54
ProcNe BN VRIL/DEEZINPCH IAWVA020, Dateds 1902520
Sir,

Sub: TNPC Board - Madural - Industries - Issue of Show Cause under
Section 25 of the Water (Provention and Cantrol of Pollution) Act, 1974 as
amended In 1988 to the unit of M/s Velammal Medical College and Hospital,

S.F.No. 6171, 61/2 etc., Anuppanadi Village, Madural South Taluk, Madural
District « regarding. et

Ref: (1) The Water (PBCP) Act, 1974 a5 amended in 1985,
(2) Blomedical Waste Management Rules, 2016
(3] Inspection of the unit by DEE, 8 AEE, TNPCS, Madural on 13.03.2020.

his Notice to you '[_ijfj'qi:!:g'l_rav_eﬂ_t;o'n of
) Act, 1974 o5 emended. !
Control of Poflution; Act, 1974 a5 )
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extent for six years and with fine and in case the fallure continyes

hich may extend o five thousand rupees for every day during whc
viction for the fiest such failure.

i cause within seven days from the date of receip

101 Action for the affence under Section 44 read With 454 o e Act

ou 2 ccuer o th cntraventons o condions e

'Jﬁf.;lf’bll'ﬁlﬁii};;&_é;j_ié_z-l_ as amended in 1988 acd issue of
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VELAMMAL

EDUCATIONAL TRUST

drivens ky a though:

Date 80.0S OO

To
The District Environmental Engineer,
Tamil Nadu Pollution Control Board,

Madurai District,

Dear Sir,
Sub: Reply to your Show cause notice - reg
Ref: Proc. No. F NAMDU/RL/DEE/TNPCB/MDU/A/2020. Dated: 19/03/2020
Proc No F.NA MDU/RL/DEE/TNPCB/MDU/W/2020. Dated: 19/03/2020

We as, M/ Velammal Medical College Hospitai and Research Institute, S.F. No.
61/1,61/2,61/3,61/4,61/5,61/6,61/7,61/8,61/9,61/10,62/4,62/5A 62/6,62/7,63/1,63/3,63/6,63/9A,63/9B 63/
9C,03/10,63/11,64/1,64/2,64/3 64/4,64/6,64/7A,64/7B,64/8B.65/2,65/8A,65/11,65/12A,65/12B,65/13.65/
14A.66/1,66/4,66/5.70/1A,70/1 B, 70/2A,70/2B,70/4A,70/6(P),71/1,71/2A,71/2B,71/3,71/4A,71/4B,71/5,7
1/6B1A71/6B1B,71/6B2,72/1,72/2,72/3A,72/3B,72/4A,72/4B,72/4C,72/4D,72/5,72/6,72/7,72/8,12/9A,7

/9B2,72/10,72/11A 72/11B,72/12,72/13,73/3(P),73/4A(P),73/4B,73/10(P),73/1 1(P),73/12(P),73/13,731
4(P).B0/3A,80/5,81/7(P),80/8,80/9,80/10,80/11,80/19, 80/20A, Anuppanadi Village, Madurai South
Taluk, Madurai District. The following are the Reply for the Show cause notice.

[ The unit was under operation  without | We have applied for obtaining consent of the

obtaimng Consent of the Board as required
| under Section 25 of Water (Prevention &
Control of Pollution) Ac, 1974.

Board through OCMMS with application
number 4297687 which 1s In progress.

K2

The unit was under operation without
obtaining Consent of the Board as required
under Section 21 of Air (Prevention & Cantrol
of Pollution) Ac, 1981.

We have applied for obtaining consent of the
Board through OCMMS with application
number 4297687 which is In progress.

{9y ]

The unit has not obtained authorization from
the Board as required under Biomedical Wastc
Authorization Rules 2016 for the handling and
disposal of Biomedical waste.

We have applied for Biomedical Waste
Authonzation through OCMMS  with
application number 6729128 which is In
progress.

The sewage wreament plant | & 1I was not
- under operation except the agration tank.

During the time of inspection, our sewage
treatment plant 1 & 1l are under maintenance
work. Right now, we are oporating and
maintaining the plant properly.

Disposal of particlly treated effiuent was also
noticed in the adjicent areas

Due to failure of pump in out treetment plant,
some partially treated effluent wiis spilled in
adjacent arcas. We have replaced the pump |

‘Velammal Village®, Madurai - Tuticcrin Ring Road, {Near Chinthamani Tollgate}, Anuppanadi, Madurai - 625 0C3 Tel : 0452 - 2698971

Velanimal Nagar, “Velamma! New-Gen Park ', Ambatiiar-Red Hills Road, Chennal - 600 066. Tamil Naca, [ndia

lel 1044 - 03181766 [ 39660542, Fix : U44 - 2658 0757 Lmail @ infowvelammaltrust.com Website : www veiammalirust.con
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a

VELAMMAL

EDUCATIONAL TRUST

driven bv a thought

Dnnle | \TEelieeeh Bl { 00 =patcweee | and spilled water 15 cleaned ol
0 The Effluent Treatment Plant provided for the | During the time of inspection, our Cffluent
| Laundry has not been properly operated and | Treatment Plant was under pump failure
mamtaied by the unit { problem. Right now, we have replaced the
| pump with new one and operating and
| maintainmg the plant properly

7 | The other solid waste was found to be dumped | We are collecting other solid waste n our
. | in the open yard without proper segregation. collection pomt and then segregated and
‘ ‘ disposed.
|

| 8 | The unit has not obtained / applied for | We will apply for Hazardous Waste |
| Authorization under Hazardous and Other | Authorization once after getting the consent
Waste Management and Handling Rules for | order.

the disposal of Bazardous waste.
g Trade effluent from the hospital has not been | As per TNPCB instructions, We are
collected and treated in the treatment plant. collecting and treating the Trade effluent

from our hospital.

Hence, we request your good selves to don’t take any further actions against us.
Thanking vou, Ve
i

Authorized Signatory, 7

For Velammal Medical College Hospital and Research Institute,

‘Velamm-1 Village', Madurai - Tuticorin Ring Road, {Near Chinthamani Toligate), Anuppanadi, Madurai - 625 009 Tel : 0452 - 2698971

Vel :mmal Nogar, *Velammal New-Gen Parg, Ambatiur-Red Hills Foad, Chennai - €90 066. Tamil Nadu, India.
Tel 044 - 63161766 F 39666042, Fax < 44 - 2659 0757 E-mail | infodyelanunaltrust.com Website : www.velammaltrust.com




Velar'nmal Medical College Hospital (2012-13)

Madurai Tuticonn Ring Road

Anuppanady

Madurai

Ramky Energy and Environment Ltd. (Bio)

Ledger Account

1-Apr-2012 tc 31-Mar-2013

138: <

Date

Particulars

Bank Reconcil Du

Vch Type. Veh No.

Dabit Credit

07-04-2012 Or Hospital Maintenance Exp

New Ref
New Ref

Being blo waste exps as per bno.1169,1207

05-05-2012 Cr 10B AJC No. 250 A/C

Cheque
Agst Ref
Agsi Ref

CH.NO:681752A/CNO:250 being payment made againts
bills as per bill no:1169,1207(V.NO:100)

16-02-2013 Cr 10B_0001(Anuppandl)

Cheque
New Ref

Being ch.no.416875 paid to Ramky Energy for the perlod

1.4.1210 31.1.13

01-03-2013 Dr {as per detalls)

House Keeping Materials Exp
TDS Contractor Payable{2%)
Agst Ref

Being biowaste for the period from 1.4.12 f0 31.1.13

25-03-2013 Dr (as per detalls)

House Keeping Materlals Exp
. TDS Contractor Payable{2%)
i
yNew Ref

Boing BMW Handling Charges as per bill

n0.7726/28.02.2013.

25-03-2013 Dr’ House Keeping Materials Exp

#

Cr

New Ref

Being purchase of BMW Bags 2000 nos as per bill

n0.7731/28.02.13.

Closing Balance

1163129.2.13
1207/29.2.13

BB1752
1169129.2.13
1207/29.2.13

416875
Adv

Adv

7728/28.02.2013

7731/28.02.13

450.00 Cr.
1000.00 Cr

3105-2012 145000 Cr
450.00 Dr
1000.00 Dr

18-02-2013 $0738.00 Cr
90738.00 Dr

$0738.00 Cr

27440.00 Cr

7350.00 Cr

Journal

Paymant

Payment

Joumal

Journal

Journal

159

142

1567

6386

7042

7043

1450.00

14560.00

90738.00

90738.00
82590.00 Dr
1852.00 Cr

27440.00
28000.00 Dr
560.00 Cr

7350.00

92188.00 126978 00
34790.00

126978.00 126978.00




Velammal Medical College Hospltal
Madurai Tuticorin Ring Road

Anuppanady

Madurai

Ramky Energy and Environment Ltd. (Bio)
Ledger Account

1-Apr-2013 to 31-Mar-2014

139

Dale Parficulars

Viech Type  Veh Mo Debit

Credit

11-04-2013 Dr Opening Balance
09-04-2013 Cr 1OB_0001(Anuppanadi)
Cheque
New Ref
New Ref
Being Ch.no.6577177 paid agst bills 7726,7731/28.2.13
08-04-2013 Dr (as per details)
House Keeping Materials Exp
TDS Contractor Payable{2%)
New Refl
Being Bio Medical Wastage handiing exp as bill
no.8388/31.03.2013
09-04-2013 Dr House Keeplng Materials Exp
New Ref
Being Bjo Medical Wastage handiing exp as per bill
no.8389/31.03.13
30-04-2013 Dr (as per details)
Bio Medical Wastage Expenses
TDS Contractor Payable{2%}
New Ref
Being BMW handling chgs 6000nos as per bno 511\30.4.13

01-05-2013 Dr Blo Medical Wastage Expenses
New Ref
Being BMW bags 10200 nos as per bno 533130.4.13
06-05-2013 Cr |0B_0001(Anuppanadi)
Cheque
Agst Ref
Agst Ref
Being cheque no:519935 paid
08-06-2013 Cr 10B_0001{Anuppanadi)
Cheque
Agst Ref
Agst Ref
Beling ch no.578108 paid
15-06-2013 Dr (as per details)
Bio Medical Wastage Expenses
TDS Contractor Payable{2%)
New Ref
Being BMW HANDLING CHARGES AS PER BILL
NO.936/31.05.2013
04-07-2013 Cr {OB_0001(Anuppanradi}
Cheque
Agst Ref
Advance
Being ch.no.576035 paid agst bill no 935/31.5.13
31-08-2013 Dr Blo Medical Wastage Expenses
On Account
being BNM handiing Charges for the month of Aug13
02-09-2013 Cr {OB_0001(Anuppanadi)
Cheque
New Ref
Being payment for bill no 2221/31.07.13
02-09-2013 Dr (as per details)
Bio Medical Wastage Expenses
TDS Contractor Payable(2%)
Agst Ref
Being BMW hendiing chgs as per bno.2221/31.7.13
19-10-2013 Dr (as per detalls)
Bio Medical Wastage Expenses
TOS Contractor Payahle{2%)
New Ref
Being Bio-waste for the month of June2013
29-10-2013 Cr I0B_0001(Anuppanadi)
Cheque
Agst Ref
Being Payment made against bills as per V.no:
30-11-2013 Dr Bio Medical Wastage Expenses
New Ref
Being BMW Handing Charges pvt 6000nas asper
bno;511130.11.13
31-12-2013 Cr 10B_0001(Anuppanadi)
Cheque
New Ref
Advance
Being Advance Payment as per V.no:1791\31.12.13
31-12-2013 Dr Bio Medical Wastage Expenses
New Ref
Being BMW Handing Charges pvt 6000nos asper
bno;5400031.12.13
28-02-2014 Dr Bio_ Medical Exp
New Ref
Being Bio medical Expenses as pser 8.n0:6656/28.2.14

Cr Closing Balance

sTHTT
7726/26.02.2013
7731126.02.13

8388/31.3.13

Blas

511130.4.13

633\30.4.13

519938
8388
8366/31.3.13

511\30.4.13
533130.4.13

936/31.5.2013

STE038
935/31.6.2013
July-13

046725

Ramiy-2221/31.7.13

Ramky-2221/31.7.13

3876\19.10.13

3676119.10.13

6113\30.11.13

05607
2571131813
1791

5400031.12.13

6666/26.2.14

L 34790.00 Cr
27440.00 Dr
7360.00 Dr

34134.00 Cr

29400.00 Cr

33034.00 Cr

37486.00 Cr

25052013 BISI00 Cr
28400.00 Dr
34134.00 Dr

3 70s18.00Cr
33034.00 Dr
3T1485.00 Dr

20-08-20

34134.00 Cr

25072013 J4831.00 Cr
34134.00 Dr
697.00 Dr

34831.00 Cr

33437.00 Cr
3343700 Dr

25-08-2013

34134.00 Cr

33034.00 Cr

29102013 33034,00 Cr
33034.00 Dr

33708.00 Cr

07-01-2014  #3000.00 Cr
34831.00 Dr
64169.00 Dr

52248.00 Cr

47191.00 Cr

Payment 013 34790.00

Joiimal 264
34831.00 Dr

Joumal 862
33708.00 Dr

Joumal 895

63534.00

T0518.00

Jouma! 16855
34831.00 Dr

34831.00

Joumal 3530

Paymant

Joumal 3545
34831.00 Dr

Joumnal 4485
33708.00 Dr

Payment 33034.00
Joumal 5269

Paymant 1t $9000.00

Joumal 5871

Joumal 7017

34790.00

34134.00

697.00 Cr

29400.00

33034.00

674.00 Cr

37485.00

34134.00

697.00 Cr

34831.00

34134.00

697.00Cr

33034.00

674.00 Cr

33708.00

52248.05

47191.0v

369145.00
68976.00

438123.60

438123.00

438123.09




Velainmal Medical Coliege Hospital
Maodural Tuticotin Ring Road

Anup.:anady
My sl

Ramky Energy and Environment Ltd. (Bio)

Ledgr: Account

1-Apt 2014 lo 31-Mar-201%

Date

Parliculars

Vieh Tyim  Veh 1o Dobit  Gredit

01-0¢ 2014 Dr
01-05-2014 Cr

30-04-2014 Dr

22-05-2014 Cr

31-05-2014 Dr

31-05-2014 Dr

30-06-2014 Dr

30-06-2014 Dr

31-07-2014 Dr

31-07-2014 Dr

31-07-2014 Dr

27-08-2014 Cr

27-08-2014 Cr

30-08-2014 Dr

30-09-2014 Dr

30-09-2014 Dr

28-10-2014 Cr

31-10-2014 Dr

30-11-2014 Dr

31-12-2014 Cr

31-12-2014 Dr

31-1.1-2014 Dr

31-12-2014 Dr

Opening Balance
Ramky Energy and Environement Ltd (Deposit)
New Ref
Being DEposit Transfer
Bio Medical Wastage Expenses
New Rel
Being Bio_wasteline as per B No:181\30.4.14
10B_0001(Anuppanadi)
Chegque
Advance
Being Advance Payment
Bio Medical Wastage Expenses
New Ref
Being Biowasle Handling Charges for the month of Mah14
Bio Medical Wastage Expenses
New Ref
Being Bio waste bag Charges for the month of May14
Bio Medical Wastage Expenses
On Account
Being BMW handling Charges as per B no:1466130.06.14
Bio Medical Wastage Expenses
On Account
Being BMW Bags as per B.no:1833\30.06 14
Bio Medical Wastage Expenses
On Account
Being Bio_wasleline as per B No:
Bio Medical Wastage Expenses
On Account
Bio Medical Wastage Expenses
New Ref
Being Bio wasle Bag Charges Rs 32708
TDS Confractor Payable{2%)
On Account
Being TDS Deducted for the payment (Rs 182186 *2%)
10B_0001(Anuppanadi)
Chegue
On Account
Being Payment made aginst bills as per V.No:
(as per details)
Blo Medical Wastsge Expenses
TDS Conlractor Payable(2%)
New Ref
Being bio wasleline exps
(as per details)
Bio Medical Wastage Expenses
TDS Contractor Payable(2%)
New Ref
Being BMW Handling Charges for the month of Sep14
Bio Medical Wastage Expenses
On Account
Being BMW Bag Exp as per 8 no:3847\30.09.14
10B_0001(Anuppanadi)
Cheque
Agst Rel
New Ref
being Payment made against bills as per V.No:1156\28.10.14

{as per details)
Blo Medlcal Wastage Expenses
TDS Contraclor Payable(2%)
New Ref
Being Bio waste Haniding Charges for the month of Oct14
(as per details)
Blo Medical Wastage Expenses
TDS Contractor Payable{2%})
New Ref
Being Biowaste handiing Charges for the month of Nov14
10B_0001(Anuppanadi)
Chegue
Agsl Ref
New Ref
Agst Ref
Agst Ref
Agst Ref.
Agst Ref
Agst Ref
New Ref
Being 01.04.14 to 31.12.12 all the bio-wastage Bills Passed
without Sig as per losed ( Bio Waste
agreemeni Renewal VC Sir Approval}
(as per details)
Blo Medical Wastage Expenses
TOS Contractor Payable{2%)
New Ref
Bsing Bio waste handiing Charges for the month of DEc14
Bio_ Medical Exp
Agst Rel
Agst Ref
Agst Ref
Agst Ref
Bio Medical Wastage Expenses
New Ref
Being Bic waste bag Exp as per B no:5648\31.1.14

1229

181130.04.14

043718
2443\adv

1001131,05.14

1000131.5.14

2598

040472

3183

3846130.09.14

3846130.09.14
384T\30.09.14

4814131.10.14

5382130.11.14

DAzdD
BG5620.2.14
4753131.10.14
5113\30.11.13
5400131.12.13

2598

3183
Ramky-2221/31.7.13
1638\adv

564T\31.12.14

1000121.5.14
1001\31.05.14
1229
1638\adv

5548\31.12.14

19-08-2014

To0-2014

16122014

6615¢.00 Dr

5056200 Cr

75000,00 Cr
75000.00 Dr

52248.00 Cr

8820.00 Cr

50562.00 Cr

367500 Cr

16854.00 Cr

3150C.00 Cr

32708.00 Cr

644,00 Dr

010200 Cr

99107 00 Dr

4557000 Cr

44100.00 Cr

10080.00 Cr

E4150.00 Cr
44100.00 Dr
410080.00 Dr

45570.00 Cr

44100.00 Cr

10013015 43156400 Cr

47181.00 Dr
46500.00 Dr
3370€.00 Dr
52246.00 Dr
3270&.00 Dr
45570.00 Dr

697.00 Dr
172947 00 Dr

4557C 00 Cr

8820000 Dr
5224F 00 Dr
6615000 Cr

4610690 Cr

126010.00 Cr

Journal

Journal

Payment

Journal

Journal

Journal

Journal

Journal

Journal

Journal

Journal

Payment

Journal

Journal

Journal

Paymant

Journal

Journal

Paymant

Journal

Journal

Journal

136 66150.00

68978.00 ..

708 50562.00

2443 75000.00

1321 52248.00

1322 8820.00

1919 50562.00

1934 3675.00

2649 16854.00

2650 31500.00

2651 32708.00

3256 3644.00

2857 99102.00

333 45570.00
48500.00 Dr
£30.00 Cr

4106 44100.00
45000.00 Dr
800.00 Cr

4110 10080.00

M5 5418000

4800 45570.00
46500.00 Dr
930.00Cr

5513 44100.00
45000.00 Dr
900.00 Cr

1838 431864,00

6059 45570.00
46500.00 Dr
930,00 Cr

6060 166143.00

6061 12600.00

729540.00 72964000
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Velammal Medical College Hospltal
Madural Tuticorin Ring Road

Anuppanady

Madural

Ramky Energy and Environment Ltd. {Blo)
gy Atcount

1A 2015 W 31-Mar- 7010

[ Partioutan. VE Tygm i e D it
F0A2GTS O [us par detaile) s bl [T
Bio_Maitical Wanats Line ) 00 O
TDS Contractor Payuble(zi) 10200 Cr
NewRet 691528.2.45 63509.00 Cr
% e 15
01-04:2015 Dr (as per detalls) ; Journal 2 59241.00
Blo_Medicsl Waseta Lina $0450.00 Or
TOS Contractor Peyable(Z%) 1200.00 ¢
New Ret ! T4sa312.15 s
Baing bio medwcal wasle 25 per bt no 749331 3.15
01-04-2015 Dr {au per delails) Serral n 67330.00
Bio_Medical Wassts Line 58500.00 Dy
TOS Contractor Payable(2%) 11ro00Cr
New Ref 17390415 57330.00 Cr
‘being bio medical waste 65 per b3 no
173030.4 2015
01042015 Dr (as per detalls) Joumal 8 923200
Bio Medical Wastage Expanses B400.00 Dr
TDS Comtractar Payable(24) 169.00Cr
New Ref B No 833730045 9232.00 Cr
Boing Bio mectical wastage desiroy exponses
amount to be paid.
31052015 Dr {aw per datalls) Joumal il 89241.00
Blo Wedical Wastage Expansas 430,00 Dr
TDE Contractor Payable(z%} 1200.00Cr
New Ref T16-Ramky1.5.45 5024100 Cr
boing bio medical waste as per bid 10.71631 5.15
01-07-2015 Dr (as per detsils) Jourmal 2040 6733000
Blo Mydical Westage Expermses 58500.00 Dy
TDS Contractor Payabie(2%) 11r0.00Cr
New Rel MRS 5713000 &
IN65A206.15
31072015 Dr (as per detalle) : dammn s 66241.00
Bio Medical Wastage Expensas ©0430.00 Or
TDS Contractor Payable{zh) 1209.00€r
New Ref ATALEAS 2024100 €r
BEing bio M WAL exp as per bl N0
51611 7.15
01-06-2015 Dr Blo Medical Wastage Expenses dnt e 18000.00
3226930815 840000 Cr
NewRef 6E0B1.7.15 1050000 Cr
', BEing meckcal wasiage exp as per billentared.
TS Cr 10B_TO0Y[Anwppanasi) Pep— MU 200 68
Cheque « L L]
AgsiRet LT SIM008 Or
Agst Rel TasN1315 5924100 Ov
Aget Rl 173800443 AT O
AgeRel Ti6-Rambyis1.3.95 5024100 D¥
Agel Rel S165230.6.15 113008 O
adalclaartng smourt ook o -
2509-2015 Cr 10B_0001{Anuppanadi) Popme A ETATLES
Cheque L it M MEE G
Aget Ref 0 H 62731, 103 809 Or
AgetRef UL IR XY 59241.00 Dr
Boing chequo 106985 issued for bio-medical
wastage desiroved amoun oext,
W0ORI010 Cr TOS Contracior Paysble{T%h) el A0 2370.00
New Ret 8561181015 1209,00 Dr
NewRet 10210030 9,15 11900 O
Baing tis cietechi foom ramiy energy amvifid 8s
per 2% tus .
30092015 Dr Blo Medical Wastage Expens Seurnal 425 118960.00
56131815 00450.00 Cr
Agel Ref 10270130995 0000 €4
Buwing bio mecical wastago exp as per bil entared
10.161031.8.96.1 645 (031.6.15
31-10:2015 Cr I0B_0001(;
Cheque Lt g
Agst Re STZEM0 A5
Agel Ret RIS
ey s | mado kil to bil a5 par vo no
[
31102015 Dr Blo Medical Wastage Expenses dnat wwal £0450.00
tiara bt BRSNS TS $0450.00 Cr
from campizs amount 0 b pasd for the month of
Octaber'{5 as par the above raerence bit.
QL1301 Cr TDS Contractor Payadle(%) Journal 120000
Agst Rel BRI5-16/124SHMDUNSZS 1209.00 Dr
Boing TDS dectuction an octaber b amount {0 be
28112015 Cr |0B_0001{Anuppanadi) Frpmesl  ONAGINT B30
Cheque L e seMLsdCe
AgstRef SE1515.45 59241.00 Or
Boing cheque 0.692103 isumd for bio mextocal
Westage dasioy .
30-112015 Dr Blo Medical Wastage Expenses Joumal s £8500.00
New Ref 450000 Cr
‘Baing blo medical wastage exp as per bid no
U116
30-13:2016 Cr TDS Contractor Payable{2%) Joural st 1470.00
Agst Ref 3251301115 1170.00 Ov
201115 v
01012016 Dr Bio Medical Waslage Expenses Jourmal 5731 €0450.00
New Ref 159061314243 045000 Cr
mrmmmnwmm
1215
01-01-2016 Cr TDS Contractor Payable{2%} Joumnal 5132 120900
Ref 15085131.12.95 1209.00 Dr
Boing Ids Batied from ramky eney expas par
410 15966131 12.15
OT012010 Cr 108_00011 Popmmpen  ZIAGETITY  ETAXO80
Cheque Lol sENN SN
Agei Ref TS STX000 Or
Being paymen| made against o bil 85 per vo 10
21121697273
01-02:2016 Dy Blo Medical Wastage Expenses dsammal oz £0450.00
New Ret 12131418 €0450.00 Cr
E:lnvbbm-ﬂaluw.wﬂr!vwﬂsm
01022016 Cr TDS Contractor Payable(2%) " 624 120900
Agst Rel 1I21.31.4.16 1209.00 Ov
‘Bolng TDS deduction amouni to be mmited.
020N Cr BOD_D0OH Anuppanaii) Prymmed  TVTLEEMET 11EATIR0
Cheque Tt BESNE S8 G
Agat Ret 01115 5733000 Or
AgetRet BRASAG124SHNDUBI2S $9241.00 Dr
Baing chaue o HIIEIT issuad for lomedical
10002016 Dr Blo Medical Wastage Expences Jourmal 347 66560.00
Ref 1005829216 W00 B
Fabniary'16 to be pakd,
18.03:2016 Cr VDS Gontractor Payable{2%) Journal 748 1131.00
AgstRef 10059,29218 113,00 Dr
Beng 115 datucton ancust 1 B =St
21-03-2018 Cr 10B_0001(Anuppanad]} Papmesm  LTEETNTY SEMIS0
Cheque S NeNW B
AgstRel 15960131.12.15 50241.00 Or

i chagm 0 CIS0IN dmumd 27 De'15 bio-
TR TG PSS PRE

Cr Closing Balance

673713.00 788373.00

768373.00_TB8373.00
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Velammal Medical College Hospital

Lyt Titsoon Sbomyg Fiaeg

‘Ramhy Energy and Envirenment Ltd. (Bio}

Ledger Account

¥ Mareti17(1.317 10 31 17} o be osid.

Closina Bafance

Nubgs 2000 b 31 A 00T
3 Farticalats Wank Ricaecd | W T ks [ e
[ Dparing Bataace KT
01042018 Cf TDS Cantractur PayabrelIiy dpteit CE T
NewRel eI 1240 00
Being s peid 6n ramiky emvrarement 2%&ds
01042018 D Blo Medical Wastage Expanses St * L)
Aget Ret Htenm A w008 o
Beiny blomedice! westage amoent for Bx month of
mach 31 3.10
1425000 Cr HOB_BOMANmaadl) P NTWONE WAL
Chegve e e WM
Aget Ret 1131116 MEeEz 6924100 Or
Bwing chequo 10.030822 jsswed for blomedical
. ‘wasieqe rolaed X0onses peld.
26052018 Dr Blo Medical Wastage Expentes Snat oar 500,00
New Rel 1817304 16 6930000 Cr
brmodicel weste axperises for the month of
Apnif16 lo be paid.
26052010 Cr TOS Comtractor Payable{Z%) sesrmat e 117000
Aget Rl 121730498 117000 Or
0.be 0wkt "
20062018 Cr 300_B48{Anuppanadi) Pepeern TRONIN BRATE 0N
Chaqus = I M
Aget Ret 1003829 218 1BR2016 6341000 Or
Dar vou.h.0, 1276600130 ]
20062518 v Bee Masliial Wiitage Bagamyat Jourmal 1”3 480 6
Ve ot SRHE-1THAITMDUI429.31.0 16 6045000 cr
Boing Bio Madical wastige axpenses kx ihg month of
May'16 t0 be paid.
F00 0 Cr TOS Contragion e Jourmal 1714 1209.00
Agst Rel BAHEATMASTMDUNA59,31 .18 1209.00 Or
Being TDS deduction amaunt 1o b remed
1807.2016 Cr 108_505(Anuppanadi) Fopeas | (SESOTICN  TTMATGS
Cheque L TR ITMIINCY
Agu Ret 2136931.3.18 89241.00 Or
AgriRet 181104146 E0a o
AgetRet SRASATUAIIMOUN489.21.5.16 89241.00 OF
Being cheque no.035039 issuer for Bio Medical
Wasiege Exo amounl paid
31072016 Dr Blo Medical Wastage Expentes vt 240 93450.00
New Ref SRUCATASIMOURITEITAS 045800 Cr
Beting blomedical waalsge exp.for Jul/10 fo be paid.
HOTION €1 108 Contracias Raysbile(Ti) il 240 AN0900
ApstRel SRAG-ITACSIMDUBITIALTAE 120900 Dy
i TS deduction amaurt 1 be emted.
17062018 Dr Blo Medlcal Wistage Expenses peial W5 0L 00
New Ref SAHEATHZA26MOUD200,31.8 16 w00 O
Purgust V8B 00 SRAG-
17112126MDUS200,31.6.18}0 b patd.
17082018 Cr TDS Contractor Payable(2%) Mernat 3T 120000
AgstRel SRIGAMIZIZENOUBZ0.31 816 1209.00 Or
Being TDS deduction emount o b remitied.
2900-2018 Cr I0B_506{Anuppanadi} _ . Peymes o000 QTTIALSG
Cheque o E o UL
AgRLRe! BRHE-TASSMDURNTES).T.16 89241.00 Dr
New Ret SNSRI 30018 000 DY
Bming chague 70.03306 | iesved far blo medicel
@00 Deid.
20002018 Cr TBS Contractor Payable{z%) Journal 81 417000
AgtRed L T 117060 D
‘Baing TDS deduction amout o be reaited (July bl
now deducted.).
200208 [ Blo Medical Wastage Expemies Jovmal E - $0600,00
Ref RT3 A 1 0300.00 Cr
Boiog tuo-ecdical sxpensas amourf 10 be paK.
0610-2018 Dr Blo Medical Wastage Expersses b o fos00.00
Hove Mol WA ITASIA0URINIE 118 8850000 Cr
‘be paid (841 dL.30.0. 16Y0310)
DA102008 €1 TOS Contractor Paysble(2%} Joumal %25 1170.00
At Ret A T a0, B 1 170,00 D1
‘Baing TDS deduction smout o be remitied.
16132010 Cr 108_806{Anuppanadl) oy TN aOTL 34
Cheque e IARKH TG
Aget Pt SRIBATHZAZUNDUS200,1.0.46 58071.00 DF
ernans
30112010 Dy Blo Medical Westage Expenrses Journal 963 $0450.00
New Ref 13187.20.11 18 430,00 Cr
Nov. 10 1o bw paid.
30112010 Cr TDS Contractor Paysble(2%) Jourmal W4 1200.00
Aot Rel 13107,3041.18 120000 Or
Baing TOS dwduction amount to be ramided.
01122010 Or Blo Medical Wastage Experses Journsl 5002 EER0.00
HNewRel SANE{IEMOMNDUSIE ‘saaane or
Dec.'t8 io be pakd.
9112:2010 Cr TDS Contractor Payable{2%} Joumal 0609 117000
Agsl Ref BRI S-1 IVRO000MDUGED 1170.00 Or
Buing TDS dwcuction amau > be rendied. )
2122016 Cr 108_SOS{Anuppanadi) Fupves WIAMIE L2308
Chequm - marEy  Mnescr
AgsiRet BANETPAAGARNOUA0 30 B 10 8453000 Dr
g rhagen o 41 mpend S blomedical
wuseeans By pesdretee 10
13012017 Cr (0B_S0S{Anuppanadi) Fupves AP (10ETY 80
Cheque rr PR et
AgtRel 1987.30.41.48 24100 Or
Mg Rel (BAI16-17/20000/MDUREEC §7330.00 Or
Being chegus no.60780Tissued For bio medical
exoonese
10012017 D Bo Madical Warstage Expenses Joumat Loy €0450.00
NewRet BRAG-1TR26TSMOUNOTEH 1218 043000 cr
o T B b B RS-
177228TEMOUNRTADLI1 1210,
1801-2017 Cr TDS Contractor Payable(Z%) Joumal 54 920000
Age Ret SANCATRZ2ATEMDURSTE 112,16 IR 0G O
Being TDS deduction emount 10 be remitied.
MO O (we pev dataiin] i L) 5824100
Bio Madical Wastage Expenses. e 6 O
TDS Contractor Payable(2%) 1209.00Cr
New Ret SN1E-1TRASI MOV 1299 a0
dant7 I be pad(SRAG-
17401 YMOUN 1209.031 117,
01:03-2017 Dr (as por datally) dmanl L Mt oa
Bio Wedical Wasage Expenses St 03 O
TOS Contractor Payabia(Z} [
NewRet AR T T2 wassaen e
Feu it berad -
13032017 Cr KH_SOHANSppaRm] Py AT (1TSS
[ Fmar b R AL
Agwi Ret SRAITHASUDURSNG 30516 3000.00 Df
Agst Ref SRHSATTNTEMNCOINIY 1210 $6241.00 Dr
Agst Ref BRI IO T 8433000 Dr
‘being chewwe 10223427 issmed far Diomedice!
westaow i e,
31032017 Dr (a8 pur details) Journal 7473 024100
Bio Medical Westage Expesses: 6048000 Or
TDS Confractor Peyadief2u) 12900 Cr
Wam Piyd E e R 80241.00 C7 n

ToEP0 00 6413000
11100000
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Velammal Medical College Hospital (2017-2018)
Mgl Tuteeln Hung Rosd

Anuppanady

Madurai

Conlacl : 2698970

Ramky Energy and Environment L*1_ {Bio)
Ledger Accounl

o 31 -hhst- 2018

Date Paiticutiln

Hank Reconall D

Vi i Dbt Civit

01-042017 Dr Opening Balance
26-04-2017 Cr 10B_606(Anuppanadi)
Cheque

AgsiRel
Agst Raf
AgsiRef

30-04-2017 Dr (as per details)
Bio Medical Wastage Expenses
TDS Contractor Payable{Z%)
New Ref

Being Blomadl wastag
Apri'147 to be pakd(Bill n0.2166)
10-06-2017 Cr 10B_606(Anuppanadi)
heque

Agst Ref

month of

2107-2017 Dr {as per delails)
o Matical Wiitaige Espentes
TOG Contuaetor PaystleIi)
s Hod

pakd as por the above roforonco Bi.
01-08-2017 Dr (as per detalls)
Blo Medical Wastage Expensen
TDS Contractor Payabie{Z%)
New Ref

Being July'17 m onth dlomedical wastage #spaases amount to bo
.

nakd a3 per the above reference bil
07-08-2017 Dr (as pes detalls)
Bas Mrdic ol Wastage Expames
TOS Contractor Payable{2%)
Hoews Rt

ot
da-0I Cr 10B_E08[ANUppanadi)
Cheque

AgsiRef

AT Wb

payment mede,
12092017 Cr 108_606(Anuppanadi)
Cheque

Advance
Agsi Ref

01-10-2017 Dr {as per defails)
Blo Medical Wastisge Expenses
OB Contactor Paysblefri)
Al Rad

11 10 b k.

THMIIT Or (O8_SD5{Anuppanadi)
Chegue

Ao

14-11-2017 Dr (as per details)
Blo Medical Enpenses
TDS Contractor Payable{2%}
New Rel

Boing bio (5p
Seplember’17 fobe paic(Bill receivod on 14.11.17)
14-11-2017 Dr fas per details)

TOS Contractor Payable(Z%)
New Rl

bo paie
05-12-2017 Dr (as per detalis)
Bio Medical Wastage Expenses
TDS Confractor Payable{2%)
New Ref

Boing

05-12-2017 Dr (as per detalls)
o Medical Expenses
TDS Contractor Payable(Z#)
New Ref

Belng TDS 2% deduction amount & be remitied and net smount to be

pald,
11-122017 Cr 108_806{Anuppanadi)
Cheque

AgstRel
Agst Ref

17 to be paid.

o

3101-2018 Dr (as per detalls)
Blo Medical Wastage Expenses
TDS Contractor Payable(Z%)
New Ref

Baing Blo modical wastage exp.for the month of January 18 1o be
paid.

31-012018 Dr {as per details)
Blo Medical Expenses

Balng March'18 blomedical #jenist to bo paid afer ded:~tion of
DS 2%.

0103010 Cr W0 BOS{Anuppansdi)
Cheaqua

Agst Ref
Agst Rt

g cheque no.§31032 lssued for
for Nov'17 and Dec'17 pakl.
GR-03-3010 Cr WIR_SOS{Anappanadi)

Cheque

Ags! Ref

g 70.700377 issued for
lan'18 pakd.
01-03-2018 Dr (as per details)
Bio Medical Wastsge Expenses
TOS Contiatad Pryablain)
s Bt

Being Blo medical wastsge SwES for the month of Fer=iary’18 to
bo paid

c Closing Batance

30041/MDU/13895 31 317
SRAE-17/2461YMDUI11299
SR/6-17/2T290/MDUN2633

SRA7-18/2166/MDU/B00,304.17

SANTARTIELANRIS0N3I 41T

146531617

10014,31.2.47

Jurw'3T

1465,31 617

duly-17
June'1y

1001430747

14031,30.9.17

16622,31.1047

18860,30.11.17

2000 ITALAT

Tonse

14031,30 927
15622,31.1047

R TERT]

16860,30.11.17
21000,81.1217

23400,31.1.18

27136,26218

30082017 147880.00 Cr

69241,00 Dr
4911.00 Or
53508.00 Dr

MdBEA Er

1082017 114580.00 Cr

11848200 Cr

11848200 Cr

11466000 Cr

DeaEAT VARG

118482.00 Or

10307 IOy

11848200 Dy
114660.00 Dr

1540200 Cr

BALINT TTML00 Cr

114660.00 Cr

11848200 Cr

11466000 Cr

B4E2.00 Cr

b T T T

114560.00 Dr
118482.00 Dr

B2 00 Cr

TEINNE0G O

el Taee

114660.00 Dr
118482.00 Dr

WO eI 00 C

129311.00 Cr

Journal

Joumat

Joumal

Joumal

Journal

Joumal

Journal

117660,00

170823077 117660.00

72 114680,00
117000 00 Dr
2M000Cr

114860.00

2012 118482.00
120900 00 D¢
241800Cr

a6 118482 00
120900.00 Dr
241809 Cr

bl 114560.00
117000.00 Dr
234000 Cr

5575 118482.00
0000 O
341000 Cr

7013 114660.00
117000 00 Dr
2340.00 Cr

7014 118482.00
12090000 Dr
241800Cr

7753 114660.00
117600 00 Dr
THI00Ce

sS4 11848200

ey

L) 118482.00

i80S Cr

3% 143165.00
145007 00 O
220

T 129311.00
13195000 Dy
263900 Cr

128719200 1550658,00
272476.00

1559668.00 1659668.00
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Velammal Medical College Hospital

Madumi Tuticorn Ring Road ]
Anuppanady

Madurai

Contect 2698970

Ramhky Energy and Environment Ltd. iBlo)

tedger Azcoun)

9.0 22114 m 30 e 2010
[

Farboriel - ead Rl B Vim Ty ik b st Erede
D104 B Oprning Hatince TR
TRSA W Cr 108_MMGAmappnady Fopnas  ITATOIN  ITMOOROS
Creque pate L R T
Tor et maszs 218 12634100 Or
New Ret T2 18 14316500 Dr
cn y i
Fustane
01052010 Dr {as par details) st 296 L]
Bio Medical Wastage Expenses AR O
T0S Contractor Payable(2%) e
New Ret 53300418 138347.00 ¢
L )
el e e AT B8y
Agv Ref 953300410 YHT I8 O
Ch : 340807 DI : 31-05-10 Baing Payment ogasl tho by
01-08:2018 Or (as per detalis) Joumel 1035 143186.00
Bio Medical Wastage Expenees. a0 O
TOS Contractor Paysbi(2¥) nIROCH
New Rl o 14316500 Ct
Baing Bio Medical Waslago Expemees (ar the Monih of
Mey'10 afer Tds Deductron paysdie amount o 50 paid
01072010 Dy (as par datalic) Journal 2850 138647.00
Blo Medical Wastage Expenses 141378.00 O
TR Conmuctor PrphiiniTy) W
New Rel 68037200618 1384700 G
Being Bio Medical Wastage Exponses for the iosih of
Jure'15 after Td> Dedusaon payadle amaunt fo be paid
R~ ) P PORSEGM NA1S08
Corme L BEW WINLRO
Ags\Rel 110518 14316500 Dr
Ch : 700704 DI - 17.08-18 Being Poyment sgainsi the bika
or Bi - Wtstege Clemning Charges far the Monfh of
Moy'15, Chagus Dreven in the Name of Remiy Energy and
Envionment Lia™
VEOIN O g e dhwtaihy) Sl ares ) 14216800
Bio Medical Westige Expentas Ao 68 e
TDS Contractor Paysdiet2%) Bl
NewRet FOT-10 0 Er
| AU W Tits Oohocion bl bimnd 18 e 1l
O 0M O Fupves DRSO MAIT 00
D nd fremmt Smme TR0
AgstRel eacoe18 AT O
CP : 701005 DI : 06-08-15 Seing Paymem! agains| the bits
for
Chogue Lrawn in the Nome of Remky Erergy ard
Environmen! Li™
SIEOIEE O (a4 pos detalia) s o7 143180.00
Blo Medical Wastage Expensen [
TOS Contractor Pyable(x) e
New Ret nBLo1e [Ty
Asa T ptar T3 Limdos= 30 ponable st b b rasd
R IE R 6ok Anppenesk x Pomast IS LINS00
AgstRel R TR e o
Ch : 314507 DX : 06-09-18 Basing Paymes« against the diks
or Blo - Wastaga Cleuning Charges fix ine Manth of
Augusi'15, Cheque O in the N of Ramiy Enegy
ad Envionment Ld*
01102016 Dr (ws per detalts) darnit 5753 1384700
Bio Medical Wastage EXpenses. LU
T0S Contractor Peysble{z%) mamo
NewRet VIR Ansaren &
‘Se0'15 ar Tds Deduction payabie smaunt o bo ot
01112018 Dy {us por detalls) Journat 682 143198.00
Bla Nadical Wasmege Expenses 146087.00 07
TDS Contractor Payable(24) 2zoncr
New Ret AP AL I Cr
DT T o s Dttt st w43 b 4
19O 14 Pepwesd | ENUASS EVMI0E
e SN MTOED
AgeiRel (] e o
AgetRel ] 3T 80 Dr
0. SESHFH D0, 050 111 Py Py gt o B
s Ervwreet (M
AT IR A—g] : Prpwe THSTT CHISE08
Crene L] L L L]
Al Ref. ARG IR0 O
Ch: 5 g
for Blo- Wastage Cloaning Chares & the Month of
Nov'15, Chague Drawn o 8o Nume of Ramty Energy sod
Environmml 161
©0112:2018 Dr (us per detaits) Joural e 138547.00
s Mednt Wartsgs Espemenn 141378.00 0
1O Contrastor Peynting7y) Z;Mo0Cr
L s o
e T8 e Bt Dt Bt el aewrnnd b0 0t pand I -
32 O 108 _MS{ Ayl S P TN AMTS
Crecm e (M OO
AgetRet 1TesT-A1-18 138547.00 Dr
Ch: SATDS9 DX 151216 Beiny Peymei sgainst the biks
for Bio - Wasiego Clearng Charges for the Manth of
Nov'15, Cheque Drmem in the Neme of ‘Remky Eergy and
Emvionment Lt
01012010 Dr (as per detaifs) e ani Jasnesse
Bio Medical Wastage Expanses 10700 D
TDS Contractor Payable{2%} e
NewRel A 14316500 €5
Doci18 oo Tida Decen o pivable sl 0,60 p6kd
Journal ve0s 170897.00
O
400.00Cr
TIII G Pt C
P MASENG MRS
L] Mok MnEmG
AgetRe e T bv
on: :0001 20 Baing
o Blo - Wasiege Clv 0 Charges kx the Manth of
Owc'18, Chequo Orewr. n the Mare of Ramky Enay and
Environment Lid*
01002010 Dr (as per detalls) et o ) 164360.00
AR08 00
e
e 104350.00 Cr

L T B TTORTTY De

e Jan
19, Choque Drewnin < Name of ‘Ramky Emegy and
Ermeired L4

1713376.00 18587726 00
& Ghens g Ralamen 154350.00
1967728.00 1887726.00




Medscal Hosjutal
Madura' *uiconn Ring Road
Anuppe ~3dy
Madum
Cantec) 2698970
Ramk Energy and Environment Ltd. (Bio)
Ledger ount

A2 b 31 00
[

Fartcuiary Maes Hacorsn O Vos Tapw W T [l L
o TRG00
01045210 Or (us par detalls) Journal 8 170887.00
Bto Medical Westage Expenses. 174375,00 Dr
TDS Contractor Payabie{Z¥) M8200Cr
New Ret empu avy 1Fnes7 00 Cr
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: v .
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d far 10 afler
Tds Deduction payable amoun io be paid
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o e Tt N0 O
AgstRel 1043006419 148976.00 Dr
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Wi Cnn oy €l o o M (F g T3 8 Wag TR
C1-07:219 Dr (s per detals) ' ' Joumal 2561 185375.00
Blo Medical Wastage Expenses 169T30.00 O
TDS Contractor Puysbie(Z%) 3375.00Cr
New Ret SR 3408 E3IT809 Cr
. . 10 after
Tds Daduction payadie amount to b6 paid
01-08:2010 Dr (a5 por detaiks) Joumal n 170887.00
Bio Medical Wastage Expenses 114378.000r
TOS Contractar Payabie(2%} sc00Cr
[ ARTEE AT 1T08E7.00 Cr
« St of July 10 ot
Yeds Decluction pevable amound &0 be ol
10082010 Cr 10B_S05{Anuppanadi) Py il
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Gl TEeA7 O $0.10 ey Pevmant oot 1 v 50~
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i It 137310818 AT 8 Er
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e i "
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Velammal Medical Gollege Hospital
Madurei Tubcorin Ring Road
Anuppasady

Mador
Tavtaas WSS

Ramky Eneigy and Environment Ltd_ (Bio}
Ledger Account
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Velammal Medical College Hospital
Madurai Tuticorin Ring Road

Anuppanady

Madurai

Contact : 2698970

Ramky Energy and Environment Ltd. (Bio)
Ledger Account

1-Ape-2021 10 19-Jul-2021
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Dale Particulars

Bank Reconacil Dt

Veh Type  Veh N2

Debit Credit

01.04.2021 O Opening Balance
12-04-2021 Cr 10B_505(Anuppanadi)
Cheque
Agst Ref
Ch : 769066 Dt : 12-04-2021 Boing Paymanl agains! the bills for Blo - Wastage
Cloaning Charges for the Monih of Karch ‘21, Choque Draw in the Name of
“Rambky Eneigy and Erronmant Lid"
28-04-2021 Cr 10B_B06(Anuppanadi}
Cheque
Advance
Ch : 770423 Di : 28-04-2021 Being Payment against the bills for Bio - Wastage
Cloaning Charges for the Month of April '21, Cheque Drawn in the Name of
"Ramky Energy and Environment Ltd"
30-04-2021 Dr (as per details)
Bio Medlical Wastage Expenses
TDS Contractor Payable|2%)
Agst Ref
Baing Bio Medical Wastage Expenses for the Montt: of Aprit ‘21 aRter Tds
Deduction payable amount to be paid (inv No - 1500023746/30-04-2021)
31-05-2021 Dr (as per details)
Bio Medical Wastage Expenves
T0S Coniracior Payable{2%)
New Ref
Being Bio Medical Wastage Expsnses for the Month of May '21 after Tds
Deaduction payable amount to be paid
10-06-2021 Cr I0B_605{Anuppanadi}
Cheque
Agst Ref
4 Ch ; TT0570 (% - 10-05-2021 Bemng Paymant againal the bils for Bio - Wastege
Cloaning Charges for the Month of May 21, Cheque Drawn in the Name of
i “Ramky Energy and Envionmant Lid™
30-06-2021 Dr (as per details)
Blo Medical Wastage Expenses
TD$ Contractor Payable{2%)
New Ref
Being Bio Medual Waslage Expenses for the Month of June '21 after Tds
Deduction payable amount to be paid
10-07-2021 Cr 10B_505(Anuppanadi)
Cheque
Agst Rel
Ch: 771041 Dt : 10-07-2021 Being Payment against the bis for Bio - Waslage
Claaning Charges for the Month of June ‘21, Cheque Drawn in the Name of
“Ramky Energy end Environment Ltd"

760085 :
1500022667/31-03-2021

Advance/28-04-2021

1500005803/31-05-2021

TTOSTO
1500006603/31-06-2021

500032648/30-06-2021

TT1041
5000325640/30-06-2021

2043021 4250000 Cr -
492500.00 Df

7052021 4UES00.00 Tr
ATHT0 .00 T

462600.00 Cr

492500.00 Cr

14062021  492500,00 Cr

A9F500,00 Dr

492500.00 Cr

12072021 4%2500.00 Cr
492500.00 Dt

Payment  THoEL

Payment  TT04ZY

Journal 1040

Journal 1748

Payment 770510

Journal 2442

Payment 7710461

452500.00
492600.00

492500.00

492500.00
$500000.00 Dr
7500.00 Cr

492500.00
500000.00 Dr
7500.00 Cr

492500.00

492500.00
500000.00 Dr
7500.00 Cr

432800.00

1970000.00 1970000.00
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TAMIL NADU POLLUTION CONTROL BOARD
FORM-I
Application for consent under section 2} of the Air (Prevention and Control of Pollution) Act 1981, as
amended (Central Act 14 of 1981)
(See rule 7 of Tamil Nadu Air (Prevention and Control of Pollution) Rules, 1983)
(To be submitted in Duplicate)

I. [a] Full Name of the applicant : MV Muthuramalingam
(Occupier of the unit)
[b] Designation : The Chairman
[c] Office address with pin code *  Anuppanadi Village, Madurai South
Taluk, Madurai District,625009
[d] Factory address with pin code ¢ S.FNo. 61/1,61/2,61/3,61/4, 61/5,

61/6,61/7, 61/8, 61/9, 61/10, etc,
Anuppanadi Village, Madurai South
Taluk, Madurai District.,625009

[e] Phone no. with STD code e
[f] Fax no. with STD code 5

[g] Email Id ¢ provetmadurai@gmail.com
[h] Website address 2
[i] Mobile No. 1 8489903334
2. Full Name of the Unit : VELAMMAL MEDICAL
COLLEGE HOSPITAL &
RESEARCH INSTITUTE

3. Location of the unit

[a] Survey No/TS No . 61/1,61/2, 61/3, 61/4, 61/5, 61/6,
61/7, 61/8, 61/9, 61/10, 62/4, 62/5A,
62/6, 6217, 63/1, 63/3, 63/6, 63/9A,
63/9B, 63/9C, 63/10, 63/11, 64/1,
64/2, 64/3, 64/4, 64/6, 64/TA, 64/TB,
64/8B, 65/2, 65/8A, 65/11, 65/12A,
65/12B, 65/13, 65/14A, 66/1, 66/4,
66/5, 70/1A, 70/1B, 70/2A, 70/2B,
70/4A, 70/6(P), 71/1, 71/2A, 71/2B,
71/3, 71/4A, 71/4B, 71/5, 71/6B1A,
71/6B2, 71/6B1B, 72/1, 72/2, T2/3A,
72/3B, 72/4A, 72/4B,72/4C, 72/4D,
72/5, 72/6, T2/7, T2/8, T2/9A,
72/9B2, 72/10, 72/11A, 72/11B,
72/12, 72/13, 73/3(P), T3/4A(P),
73/4B, 73/10(P), 73/11(P), 73/12(P),
73/13, 73/14(P), 80/3A, 80/5,
80/7(P), 80/8, 80/9, 80/10, 80/11,

80/19 and 80/20A of 29
[b] Village/Town :  ANUPANADI
[c] Taluk : MADURAI SOUTH
[d] District ¢ Madurai
4. Local body Name & Type :  MADURAI Corporation

5. Land Status ¢ Owned
Rent per Year(in Lakhs) :
Extent of land (in Hectares)
[a] Total : 15.16
[b] Build up area : 431




1

[c] Solid waste Storage/Disposal area

[d] Green Bel/Irrigation area

[e] Vacant area {a-(b+c+d)}

6. Delails of raw materials uscd

=

2.35

z
J
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SL.No. |Name of the raw material Quantity Unit Principal
Use
1. No manufacturing activity 0 - -
involved
2, This is a medical college with 0 - --
hostel and quarters
7. Details of fuel used
SL.No. |Name of fuel Points of | Quantity | Calorific | Ash Sulphur
use in T/d Value Content |Content
1% Diesel DG Set | 4 10300 | Traces | 1%
(5280
KVA)
2. Diesel DG Set | 1.05 10300 | Traces | 1%
(1250
KVA)
3. Diesel DG Set | 1.05 10300 | Traces | 1%
(1250
KVA)
4. Diesel DG Set | 0.45 10300 | Traces | 1%
(625
KVA)
5. Diesel DG Set | 0.45 10300 | Traces | 1%
(625
KVA)
6. Diesel DG Set | 0.45 10300 | Traces | 1%
(625
KVA)
7. Diesel DG Set | 0.45 10300 | Traces | 1%
(625
KVA)
8. Diesel DG Set | 0.18 10300 | Traces [ 1%
(180
KVA)
9. Diesel DG Set | 0.1 10300 | Traces | 1%
(100
KVA)

8. Details of products manufactured




1 ! { 150

SL.No. |Name of the product Quantity | Unit End Use

Praducts

1. No of beds in hospital 900 Nos

2. In Patients ] 900 Nos

3 Out Patients 500 Nos/Day

4, College with students 750 Nos

[} Hostel with Inmates 265 Nos

6. Nc of residence in staff quarters| 599 Nos
By Products

1. Nil 0 - -
Intermediate Products

9. Manufacturing Process
This is a medical college hospital and research institute

10. No. of Employees working per day 1 1300
(including contract workers)
11. Date of commissioning 1 01/06/2013
12. (a)Details of Point source emission with
stacks




SL.No. |Stack |Source [Contro|Top Height | Materi | Exit Exit Max
No i dimenc:labuve al of Gas Gas Discha
Measu |ion GL Constr |Velocit [ Temp |rge
res uction |y
1 1 DG 0.3 9.5 MS
Sat Acoust
(5230 |Ic
KVA) |enclos
ures
with
stack
2. 2 DG 0.3 95 MS 105 | 210 765
Set Acoust
(1250 |ic
KVA) |cnclos
ures
with
stack
3. 3 DG 0.3 9.5 MS 105 | 210 765
Set Acoust
(1250 |ic
KVA) |enclos
ures
with
stack
4. 4 DG 0.2 7.5 MS 10.3 | 203 728
Set Acoust
(625 |ic
KVA) |enclos
ures
with
stack
5. S DG 0.2 7.5 MS 10.3 | 203 728
Set Acoust
(625 |ic
KVA) |enclos
ures
with
stack
6. 6 DG 0.2 7.5 MS 10.3 | 203 728
Set Acoust
(625 |ic
KVA) |enclos
ures
with
stack
7 7 DG 0.2 7.5 MS 10.3 | 203 728
Set Acoust
(625 |ic
KVA) [enclos
ures
with
stack
8. 8 DG 0.15 | 6.0 MS 76 90 394
Set Acoust
(180 |ic
KVA) |enclos
ures
with
stack
9. 9 DG 0.1 5.0 MS 76 90 394
Set Acoust
(100 |ic
KVA) |enclos
ures
with

stack
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<0, | 10-13 Stack | 0.4

12.

i i 152

Kitche |with
n-4 |Hood
nos

45 | Ms \

(b)Details of Fugitive or Noise emission

SL.No. Source of Type of

Fugitive or emission
Noise emission

Pollution ' Capacity in HP
Control ;
Measures

13.

14.

15.

Total Gross Fixed Assets (GFA) (Rs. in
Lakhs)

Cost of Air Pollution Control Measures
(Rs. in Lakhs)

Details of habitation: (All the habitation
located within 1KM radius of the unit)

46103.0

50

SL.No. Name of habitation

Distance in Kms |Pcpulation

i Chinna Anuppanadi

2 25158

2. Madurai

0 1500000

16.

17.

18.

19.

20.

[a] Name of the nearby Roadways
[b] Distance from the site in Kms
[a] Land use classification of the site

[b] Authority which classified the land
use

Name and distance of the sensitive area
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Park,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

Is the unit is located within 1 Km from
marine coastal area (sea, estuaries, back
waters)

If yes please mention the distance from
the unit (In Meter)

Name and address of all
Directors/Partners

NH-45 B (Madurai - Tuticorin)

Institutional use Zone
DTCP

NO




i {

SL.No. Name of Partner Designation Address

1 M.V. Muthuramaiingam The Chairman Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

2. M.V.M. Velmurugan Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

3: M.V.M. Velmohan Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

4, M.V.M. Sasikumar Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

5. M. Kunjaravalli Trustee Nambikkai,
No.21-A,
Velammal
Gardens, T.S.
Krishna Nagar,
Mogappair,
Chennai - 600
037

List of Documents as per rule:-

1. Copy of sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant.  (Attached)

2. Copy of Memorandum of Articles in case of Public/Private sectors or registered partnership
deed in case of partnership company. (Attached)

3. Layout plan showing the location of various process equipments, utilities like boiler,
generator etc, effluent treatment plant, outlet location, non-hazardous and hazardous waste
storage yard.  (Attached)

4. Topo sketch showing the distance of water bodies, roads, existing/proposed residential areas,
agricultural lands, important religious locations, educational institutions, ancient monuments,
archeological places and other sensitive areas for 1 KM. radius from the units.  (Attached)

5. Detailed manufacturing process for each product along with detailed process flow chart.
(Attached)

6. Audited Balance sheets indicating the existing Gross fixed Assets of the industry alone for
the periods ending Previous financial Years (or) Auditor Certificate with break up details for the
Existing Gross fixed Assets for ths periods ending Previous financial Years duly certified by a
Chartered Accountant in the prescribed format.  (Attached)

7. Land use classification certificate as obtained from CMDA / DTCP/LPA. (Attached)
8. Details of Material balance for zach products and process.  (Attached)
9. Ground water clearance obtained from the competent Authority(If applicable).  (Attached)

10. Industries attracting EIA Not:fication shall submit Environmental Clearance obtained from
the MOEF/SEIAA along with the Environmental Impact Assessment Report (If applicable).
(Attached)
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11. Building Plan  (Attached)
12. Fire NOC (Attacied)
13. NOC from Public Health Department  (Attached)

14. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

15. Consent fee under Water and Air Acts payable to the Board.  (Attached)

16. 1n casc of transport of hazardous chemicals, details of chemicals transported, method of
transport and its safcty measures (If applicable).  (Attached)

17. Commitment letter for Organic Waste Convertor  (Attachec)

18. Piezometric well layout  (Attached)

19. Building Approval  (Attached)

20. Details of Water Balance and wastewater balance for process.  (Attached)
21. Reply for Query  (Attached)

22. Sewage Treatment Plant(STP) proposal which must contain details of design characteristics
of sewape, treatment methodology, mode of disposal, design criteria for various units, detailed
drawing of STP and its layout, diagram showing the hydraulic profile and mode of disposal of
treated sewage and its adequacy(If applicable).  (Attached)

23. Effluent Treatment Plant(ETP) proposal which must contain details including breakup
quantity of water requirement with sources, breakup quantity of trade effluent, sources of trade
effluent, characteristics of wastewater, treatment methodology, mode of disposal, design criteria
for various units, detailed drawing of ETP and its layout, diagram showing the hydraulic profile
and mode of disposal of treated effluent and its adequacy(If applicable).  (Attached)

24. DD for arrears fees  (Attached)
Declaration

1. T certify that all the information / data supplied are trus and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under chapter 6 of the
Air (Prevention & Control Of Pollution) Act, 1981 as amended.

2. I hereby undertake to make a fresh application for consent in case of change in
either of a product/point of discharge or in quality of emission or of its quality.

3. 1hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. 1 hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

Signature of the Applicant
Name and Designation

Place :
Date :
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Thiru. K.V. GIRIDHAR, LFE.S., STATEZ LEVEL ENVIRONMENT IMPACT

MEMBER SECRETARY

ASSESSMENT AUTHORITY — TAMIL NADU

3™ Floor, Panagal Masligai,

4

No.1, Jeenis Road, Saidapet,

Chennai-15.
Phone No.044-24359973
Fax No. 044-24359975

TERMS OF REFERENCES (ToR)

Letter No.SEIAA-TN/F.No. 518/Vioiation/ToR - 822/2020 dated: 23.11.2020

To

The Director
M/s. Velammal Medical College & Hospital,

Velammal Village,

Madurai Tuticorin Ring Road

(Near Chinthamani Tollgate),

Anuppanadi,
Madurai-625009.

Sir,
Sub:

Pagz 1 0f21

SEIAA-TN — Terms of Reference (ToR) under violation for the Existing
Construction of Medical Hospital building by M/s. Velammal Medical College &
Hospital at S.F.Nos. 61/1, 61/2, 61/3, 61/4, 61/5, 61/6, 61/7, 61/8, 61/9, 61/10,
62/4, 62/5A, 62/6, 62/7, 63/1, 63/3, 63/6, 63/9A, 63/9B, 63/9C, 63/10, 63/11,
64/1, 64/2, 64/3, 64/4, 6416, 63/TA, 64/7B, 64/8B, 65/2, 65/8A, 65/11, 65/12A,
65/12B, 65/13, 65/14A, 66/1, 66/4, 66/5, T0/1A, T0/1B, 70/2A, 70/2B, T0/4A,
70/6(P), 7i/1, T1/2A, 71/2B, 71/3, 71/4A, 71/4B, 71/5, 71/6B1A, 71/6B2,

- 71/6B1B, 72/1, 7212, 72/3A, 72/3B, 72/4A, 72/4B, 72/4C, 72/4D, 7215, T26.

7217, 72/8, 12/9A, 72/9B2, 72/10, 72/11A, 72/11B, 72/12, 72/13, 73/3(P),
T3/14A(P), 73/4B, 73/iC(R), 73/11(P), 73/12(P), 73/13, 73/14(P), 80/3A, 80/5,
80/7(P), 80/3, 80/2, 30/10, 80/11, 80/19 & 80/20A of Anuppanadi Village,
Madurai South Taluk, Medﬁrai District, Tamil Nadu under Schedule S.No. 8(a) of
category “B" — TOR ,;_;s;;lad\ior the  preparation of ETA report, EMP report,
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Letter No.SEIAA-TN/F.No. 578/Violation/ToR - 822/2020 dated: 23.11.2029

ccolugical damage assessment, remediation plan, natural resource augmentation
and community resource augmentation —-Regarding
Ref: 1. MaEF & CC Notification S.0. 804 (E) dated 14.03.2017

2. MoEF & CC Notification S.0.1030 (E) dated 08.03.2018

3. Proponent application submitted to SEIAA-TN for amendment in increase in
Built up area dated: 13.06.2017

4. Office Memorandum issued by MoEF & CC vide F.No.22-10/2019-1A.111
dated: 09.09.2019

5. Request letter from the proponent appraising the application dated 13.06.2017
Under violation as per O.M MoLEF &CC dated 09.09.2019 submitted to
SEIAA-TN on 23.059.2019

6. Minutes of the 178" SEAC Meeting held on 01.10.2020.

7. Minutes of the 408" ShIAA Mcetmg held on 29.10.2020

8. Minutes of the 410" SBIAA Mceting held on 11.11.2020

=R R 'r‘.

s \%4-

The project proponent of M/s 1'\a'f:leu‘n;mal Medical College & Hospital, submitted
application seeking Tolt under the MoEF & CC Notification cited under reference 1 & 2™ the
proponent online application submltted for ,T erms of Reference to MoEF & CC dated on
14.09.2017 and same proponent submltted bmﬂ,cc:py application to SEIAA-TN for ToR on

L-;l-—

13.06.2017 under reference 3™ cucd for the m\.reasc in builtup area of 172184Sq.m in the
Existing Construction of Medical Hospltzﬁ%mfdmg at S.F.Nos. 61/1,61/2, 61/3, 61/4, 61/5, 61/6,
61/7, 61/8, 61/9, 61/10, 62/4, 62/5A, 6276 '%2)"? 63/1, 63/3, 63/6, 63/9A, 63/9B, 63/9C, 63/10,
63/11, 64/1, 6412, 64/3, 64/4, 64/6, 64/7A, 64/7B, 64/8B, 65/2, 65/8A, 65/11, 65/12A, 65/12B,
65/13, 65/14A, 66/1, 66/4, 66/5, 70/1A, 70/1B, 70/2A, 70/2B, 70/4A, 70/6(P), 7171, 712A,
71/2B, 71/3, 71/4A, 71/4B, 71/5, T1/6B1A, 71/6B2, 71/6B1B, 72/1, 72/2, 72/3A, 72/3B, 72/4A,
72/4B, 72/4C, 72/4D, 72/5, 7216, 72/7, 72/8, 72/9A, 72/9B2, 72/10, 72/11A, 72/11B, 72/12,
72/13, 73/3(P), T3/4A(P), 73/4B, 73/10(P), 73/11(P), 73/12(P), 73/13, 73/14(P), 80/3A, BO/5,
80/7(P), 80/8, 80/9, 80/10, 80/11, 80/19 & 80/20A of Anuppanadi Village, Madurai South Taluk,
Madurai District, Tamil Nadu.

The proposal seeking ToR was placed in the 178" SEAC Meeting heid on 01.10.2020.
Based on the propcsal submitted and the presentation made, the SEAC decided to recommends

the Terms of Refirence in 3 parts for the project for assessment of Ecological damage,

MEMBER SECRETARY
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Letter No.SEIAA-TN/F.No. 518/Violation/ToR - §22/2020 dated: 23.11.2020

remediaticn plan and natural & community resource augmentation plan to be prepared as an

independent chapter in the Environment Impact Assessment report by the Accredited consultant

and also with collection and analysis of data for the assessment of ecological damage,

preparation of remediation plan and natural & community resource augmentation plan to be done

by an Environmenta! laboratory duly notified under the Environment (Protection) Act, 1986,

accredited by NABET or a laboratory of council of Scientific and Industrial research Institutions

working in the field of Environment.

1.

10.

The project proponent shall carry out and submit EIA report for their entire campus with
layout and necessary documents of village “A” register along with village map and FMB
sketch.

Land document for all the survey numbers & subdivisions with extent of cach
subdivision of the survey numbers of the project site shall be tabulated and the photo
copy of the land documents shall be submitted along with the EIA report.

Deuails of Rainwater harvesting system proposed stiould be furnished.

A detailed storm water plan to drain out the water (coming into the site during heavy
rainy period) from site shall be prepared as per the contour levels of the project site
considening the maximum flood occurred in this area and surrounding development,
considering the project site located in flood prone arca.

The project proponent shall furnish the flood and inundation with recommendation
certificate obtained from PWD considering maximum flood occurred in the project area
and its surroundinug.

The project Proponent shall strictly follow the guidelines issued by MoEF& CC for 8(b)
Townships and Arca Development projects for the preparation of EIA report.

The project proponent shall abtain the certificate stating that no water body is encroached
by this project activity from the competent authority.

Water balance shall be furnished as per the MoEF&CC guidelines.

Design detail of Sewage Treatment plant along with performances shall be furnished.

In addition, the project proponent shall furnish the following: .

» Hazardous waste management plan

» Design adequacy report for STP & ETP from the reputed (Govt. Institutions.

4,,-/,— NG
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Letter No,.SEIAA-TN/F.No. 518/Violation/ToR - 822/2020 dated: 23.11.2020

» Record of bio-medical waste disposal & Hazardous waste Disposal for the existing
facility for the last Syears.

> Land use classification obtained from DTCP for the Survey numbers falls under the
project. Further, the project proponent shall submit the planning permission obtained
from the DTCP, if any.

> Details of the occupational health checkup carried out for the workers and employees
working in the Bio medical waste facility.

11. The proponent shall not use the laundry for discarded linen, mattresses, beddings
contaminated with blood fluid and soiled waste. Materials other than the matenals listed
above can be washed and cleaned in the laundry attached to the hospital.

12. The proponent should treat the effluent generated from the laboratories, operation
theatres and laundries separately and provide the dedicated ETP with separate RO system
for the same.

13. It was also decided to make a site-visit by the sub-committee of SEAC so as to assess the
present status of the project site since it is a violation project.

The subject was placed in the 410" SEIAA meeting keld on 11.11.2020. After detailed
discussion the Authority decided to accept the recommendations of SEAC to consider the
application dated 13.06.2017 and grant standard Terms of Reference for undertaking
Environment Impact Assessment and preparation of Environment Management Plan with
specific Terms of Reference for assessment of ecological damage, remediation plan and natural
and community resource augmentation plan and it shali be prepared asan independent chapter in
the Environment Impact Asﬁwsment report as recommended by SEAC and subject to General
conditions in addition to the following conditions:

1. The proponent shall furnish the analysis of the water quality of the bbre well/Open well
in and around atleast 1Km from the boundary of the project site.

2. The project proponent shall submit the suitable land use classification certificate obtained
from the DTCP/CMDA.

3. Details of the building along with floor wise area of the each building.

4, Details of study on social impact, including livelihood of local people.

S. A detailed plan on plastic waste management +hall be fumnished. Further, the proponent

should strictly comply with, Tamil Nadu Goyzmment Order (Ms) No.84 Environment

MEMBER SECRETARY
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Letter No.SE1AA-TN/F.No. 518/Violation/ZoR - §22/2020 dated: 23.11.2020

and forests (EC.2) Department date¢ 25.06.2018 regarding ban on one time use and

throw away plastics irrespective of thickness with effect from 01.01.2019 under

Environment (Protection) Act. 1986. In this connection, the project proponent has to

furnish the action plan.

6. A detailed post-COVID hcalth management plan for workers as per ICMR and MHA

guidelines or the State Govt. guideline may be followed and report shall be fumnished.
TERMS OF REFERENCE (TOR) FOR THE PURPOSE OF PREPARING THE
EIA/EMP_FOR THE EXISTING CONSTRUCTION OF MEDICAL HOSPITAL
BUILDING BY M/S. VELAMMAL MEDICAL COLLEGE & HOSPITAL AT S.F.NOS.
61/1, 61/2, 61/3, 61/4. 61/5, 61/6, 61/7, 61/8, 61/9, 61/10, 62/4, 62/5A. 62/6. 62/7, 63/1. 63/3,
63/6. 63/9A. 63/9B, 63/9C, 63/10, 63/11, 64/1, 64/2, 64/3. 64/4, 64/6, 64/TA. 64/7B, 64/8B,
65/2, 65/8A, 65/11, 65/12A, 65/12B. 65/13. 65/14A, 66/1. 66/4. 66/5. T0/1A, T0/1B, T0/2A,
70/2B. 70/4A, 70/6(P), 71/1, 71/2A. 71728, 71/3, T1/4A, 71/4B, 71/5, 71/6B1A, 71/6B2.
71/6B1B, 72/1, 72/2, 72/3A. 72/3B, 72/4A. 72/4B, 72/4C. 72/4D. 72/5. 72/6. 72/7, 72/8, T2/9A,
72/9B2, 72/10, 72/11A, 72/11B, 72/12, 72/13. 73/3(P), 73/4A(P), 73/4B. 73/10(P), 73/11(P),
73/12(P). 73/13, 73/14(P). 80/3A. 80/5, 80/7(P). 80/8, 80/9, 80/10, 80/11. 80/19 & 80/20A OF
ANUPPANADI VILLAGE, MADURAI SOUTH TALUK. MADURAI DISTRICT, TAMIL
NADU UNDER THE CATEGORY OF VIOLATION AS PER THE MOEF & CC
NOTIFICATION.

Part-1
STANDARD TERMS OF REFERENCE FOR CONDUCTING ENVIRONMENT

IMPACT ASSESSMENT _STUDY_ FOR CONSTRUCTION PROJECTS AND
INFORMATION TO BE INCLUDED IN EIA/EMP REPORT

1)  Examine details of land use as per Master Plan and land use around 10 km radius of the
project site. Analysis should be made based on latest satellite imagery for land use with
raw images. Check on flood plain of any niver.

2)  Submit details of environmentally sensitive places, land acquisition status, rchabilitation of
communities/ villages and present status of such activities.

3)  Examine baseline environmental quality along with projected incremental load due to the
project.

4)  Environmental data to be cnns:dg;;d it Jcla\ion to the project development would be (a)
land, (b) groundwater, (c) smﬁfce water, (d). azr. (e) bio-diversity, (f) noise and vibrations,
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Letter No.SEIAA-TN/F.No. 518/Violation/ToR - 822/2620 dated: 23.11.2020

3)

6)

8)

9)
10)

11)
12)
13)

14)

15)

16)

17)

18)

19)

(g) socic economic anc health.

Submit a copy of the csntour plan with slopes, drainage pattem of the site and surrounding
area. Any obstruction ¢.f the same by the project

Submit the details of the trees to be felled for the project.

Submit the present land use and permission required for any conversion such as forest,
agriculture etc.

Submit Roles and responsibility of the developer etc for compliance of envircnmental
regulations under the provisions of EP Act.

Ground water classification as per the Central Ground Water Authority.

Examine the details of Source of water, water requirement, use of treated waste water and
prepare a water balance chart.

Rain water harvesting proposals shquld be made with due safeguards for ground water

quality. Maximize recycling of wg.t et d u\tﬂxzahon of rain water. Examine detalls.
Examine soil characteristics and depth of g:‘ound water table for rainwater harvesting.
Examine details of solid waste gé{}g:__rgt_lor; 'tr‘eﬁatment and its disposal.

Examine and submit details of uscL .’Of --siolar energy and alternative source of energy to

reduce the fossil energy consumfpnon Energy conservation and energy efficiency.

DG sets are likely to be usea dlrmg cqnstmutlon and operational phase of the project.
Emissions from DG sets must be t?kt’ﬁ u;fo consideration while estimating the impacts on
air environment. Examine and subm?l_-___t c!:\_‘e%gxls. .

Examine road/rail connectivity to "fhcr‘;i‘rojcct site and impact on the traffic due to the
proposed project. Present and future traffic and transport facilities for the region should be
analysed with measures for preventing traffic congestion and providing faster trouble free
system to reach different destinations in the city.

A detailed traffic and transportation study should be made for existing and projected
passenger and cargo traffic.

Examine the details of transport of materials for construction which should include source
and availability.

Examine scparately the details for construction and operation phases both for

Environmental Manaj-ement Plan and Environmental Monitoring Plan with sost and

—
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Lotter No.SEIAA-TN/F.No. 518/Violation/ToR - 822/2020 dated: 23.11.2620

20) Submit details of a comprehensive Disaster Management Plan including emergency

evacuation during natural and man-made disaster.

21) Details of lit:gation pending against the project, if any, with direction /crder passed by any

Court of Law against the Project should be given.

22) The cost of the Project (capital cost and recurring cost) as well as the cost towards

implementation of EMP should be clearly spelt out.

23) Any further clarification on carrying out the above studies including anticipated impacts

due to the project and mitigative measure, project proponent can refer to the model ToR

available on Ministry website "http://moef.nic.in/Manual/Townships".

PART-II

Additional TOR specified by the SEAC to deal with the violation aspects of the

construction projects

As per the MoEF & CC Nonﬁca‘non S G 1030 (E) dated: 08.03.2018,

1.

Page 7 of 21

d

“The cases of violations vnll be appralsed by the Expert Appraisal Committee at the
Central level or State or Umon tcmtory level Expert Appraisal Commitiee constituted
under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 with a
view to assess that the ﬁ%o,]eﬂég lllnéséhee“z; constructed at a site which under prevailing
laws is permissible and e‘\;ansmn 'hab been done which can run sustainably under
compliance of environmental'n lgorms with adequate environmental safeguards, and in
case, where the findings of Eié)e;'t& Appraisal Committce for projects under category
A or State or Union Territory level Expert Appraisal Committee for projects under
category B is negative, closure of the project will be recommended along with other
actions under the law.

In case, where the findings of the Expert Appraisal Committee or State or Union
territory level Expert Appraisal Committee on point at sub-paragraph (4) above are
affirmative, the projects will be granted the appropriate Terms of Reference for
undertaking Environment Impact Assessment and preparation of Enyironment
Management Plan and the Expert Appraisal Committee or State or Union territory
level Expert Apprzaisal Committee, will prescribe specific Terms of Reference for the

project on assessment of ecoioglcal damaoe remediation plan and natural and
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Letter No.SEIAA-TN/F.No. 518/Violation/ToR - 822/2020 dated: 23.11.2020

community resource augmentation plan and it shall be prepared as an independent
chapter in the environment impact assessment report by the accredited consultants,
and the collection and analysis of data for assesement of ecological damage,
preparation of remediation plan and natural and community resource augmentation
plan shall be done by an environmental laboratory duly notified under the
Environment (Protection) Act, 1986, or a environmental laboratory accredited by the
Nationa! Accreditation Board for Testing and Calibration Laboratories, or a
laboratory of the Council of Scientific and Industrial Research institution working in
the field of environment.”

After the appraisal of the project, the SEAC decided that the Para No.2 stated above 1s

applicable to the project. Hence, the proponent is directed to prepare appropriate reports as

containad in the Para 2. Sy
While complying with the speczﬁc aspects of the MOoEF & CC directions as stated in the Para

v "*—Hr""qr‘

2 above, the following steps should be follow?d
= Ll o

Step 1: Enumerate the aspects of Viol \ﬁ?‘u "\'fz
a) The proponent should enumerate the violations as apslicable to the project.
b) Furnish a description of each violation with quantitative and qualitative data.
¢) Violation categon%s Lares h*’ be dhclded taking into consideration the stage at
which the project cxccunon stands
Step 2: Ecological Damage Assessment: !E i
a) For each aspect of v lation cnumerated in step (1), identify the resultant
environmental damage that may have been caused.
b) Fumish a description of the environmental damages with quantitative and
qualitative data.
Step 3: Remediation Plan:
a) For the Environmental damage(s) identified in the step (2) above, prepare the
remediation plan for the each or combination of damages.
b) The remediation plan should essentially consists of problem
statement, target to be achieved (quantity), standards, technology/procedure
for remediation, cquipment and machinery t¢ be used, time schedule and

remediation cost(direct and indirect cost, capitai as well as O&M costs).

\\ - -',“ z //
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Letter No.SEIAA-TN/F.No. 518/Violation/ToR - §22:2020 dated: 23.11.2020

SECTION B
1. Natural resource Augmentation:

a) The resources that should be considured for augmentation should essentially

consist of land, biota, air, water and other resources as applicable.

b) Proponent may choose one or more of the resource augmentation as applicable

and provide a description of the augmentation proposal in detail for each resource.

¢) The proponent should also furnish the cost for each augmentation scheme.

2. Community resource Augmentation:

a) The proponent should prepare a plan of action for addressing the needs of the
community in terms of resources in the sectors of education, health and sports
primarily and other such resources as applicable to the community in the
vicinity of the project; - _

b) The community resoilr.ée augmentahon plan should consist of rehabilitation of
houses and people, budgel a]locatxou and time schedule for completing the
activity. o A

SECTION C
The proponent should prepare content for the ecological damage assessment,

3"1;.

remediation  plan, nat% esquircelt augmentation  and  community  resource
in ptP.r aﬁ'd include in the EIA / EMP report.

augmentation separately

+ SECTIOND

a) After the appraisal ofE,BIA / EMP report submitted by the proponent, the
SEAC will make a judgement of the quality of the content in the EIA / EMP
report specifically with reference to the chapter covering the ecological
damage assessment, remediation plan, natural resource augmentation and
community resource augmentation.

b) In the judgement of SEAC, if the quality of the content in the chapter is not
satisfactory, the SEAC may direct the proponent to further revise the chapter
and resubmit the EIAJEMP report,

¢) If SEAC concludes that the technical part is satisfactory-and the costing aspect
is not satisfactory then the SEAC may revert to legal provisions, MoEF & CC

guidelines and similar expert committec recommendations for finalizing the

"*-r -
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Letter No.SEIAA-TN/F.No. 518/Violazion/ToR - 822/2020 dated: 23.11.2620

cost aspects or the SEAC may use its own expertise and experience in
finalizing the cost.

SECTION E
The proponent is directed to furnish data as per the CHECKLIST (Enclosure). It

will help the SEAC in arriving at the nature of violations, the ecological damage and
the associated cost.
PART III:

DEFICIENCIES TO BE RECTIFIED BEFORE SUBMITTING THE EIA REPORT:

ik,

The project proponent shall carry out and submit EIA report for their entire campus with
layout and necessary documents of village “A” register along with village map and FMB
sketch. .

Land document for all the survey numbers & subdivisions with extent of cach
subdivision of the survey numbers of the project site shall be tabulated and the photo

copy of the land documents shali be submitted along with the EIA report.

3. Details of Rainwater harvesting system proposed should be furnished.

8.
0!

A detailed storm water plan to draip out the water (coming into the site during heavy
rainy period) from site shall be prepared as per the contour levels of the project site
considering the maximum flood occurred in this area and surrounding development,
considering the project site located in flood prone area.

The project proponent shall furnish the flood and inundation with recommendation
certificate obtained from PWD considering maximum flood occurred in the project area
and its surrounding.

The project Proponent shall strictly follow the guidelines issued by MoEF& CC for 8(b)
Townships and Area Development projects for the preparation of EIA report.

The project proponent shall obtain the certificate stating that no water body is encroached
by this project activity from the competent authority.

Water balance shall be furnished as per the MoEE&CC guidelines.

Design detail of Sewage Treatment plant along with performances shall be furnished.

10. In addition, the project proponent shall furnish the following:

» Hazardous waste managemerst plan

» Design adequacy report for STP & ETP from the reputed Govt. Institutions.

MEMBER SECRETARY
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» Record of bio-medical waste disposal & Hazardous waste Disposal for the existing
facility for the last Syears.

Land use classification obtained from DTCP for the Survey numbers falls under the

N/

project. Further, the project proponent shall submit the planning permission obtained
from the DTCP, if any.
» Details of the occupational health checkup carried out for the workers and employees
working in the Bio medical waste facility.
11. The proponent shall not use the laundry for discarded linen, mattresses, beddings
contaminated with blood fluid and soiled waste. Materials other than the materials listed
above can be washed and cleaned in the laundry attached ta the hospital.
12. The proponent should treat the effluent generated from the laboratories, operation
theatres and laundries separatgly_.'agqgrdvide the dedicated ETP with separatc RO system

for the same.

13. It was also decided to make a site-i.risit by the sub-committee of SEAC so as to assess the
present status of the project s:te Smce 1& :ls a ‘violation project.

In addition to the abave. the follnwmg shall he furnished -

The Executive summary of the EIA!EMP report in about 8-10 pages should be prepared
incorporating the information on following points
1) Project name and location (V 111age,Dlstnct, State, Industrial Estate (if applicable).

2)  Products and capacities. 1f expansign proposal then existing products with capacities and

reference to earlier EC.

3)  Requirement of land, raw material, water, power, fuel, with source of supply (Quantitative)

4)  Process description in brief, specifically indicating the gaseous emission, liquid eftluent
and solid and hazardous wastes.

5)  Measures for mitigating the impact on the environment and mode of discharge or disposal.

6)  Capital cost of the project, estimated time of completion.

7)  Site selected for the project - Nature of land - Agricultural (single/dcuble crop), barren,
Govt/ private land, status of is acquisition, nearby (in 2-3 km.) water body, population,
with in 10km other industries, forest , eco-sensitive zones, accessibility, (note - in case of
industrial estate this information may not be necessary)

8) Baseline environmental data - air quality, surface and grOu_nd yzater quality, soil
characteristic, flora and faunz;_,l;tif;"fgf_t—:gﬁﬁomic condition of the nearby population

SUo23 NV MEMBER SECRETARY
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9)

16)
1)
12)
13)
14)
15)

Identification of hazards in handling, processing and storage of hazardous material and
safcty system provided to mitigate the risk.

Likely impact of the project on air, water, land, flora-fai:na and nearby population
Emergency preparedness plan in case of natural or in plant emergencics

Issues raised during public hearing (if applicable) and response given

CSR plan with proposed expenditure.

Occupaticnal Health Measures

Post project monitoring plan

Besides the above. the below mentioned general points should also be followed:-

a.

A note confirming compliance of the TOR, with cross referencing of the relevant sections
/ pages of the EIA report should be provided.

All documents may be properly refcrcnced with index, page numbers and continuous

page numbering. .
Copy of permission related to Port facrhty, Desalination plant wind mill /solar power
plant from competent Authorlty T T*
Where data are presented in the re_port é:s:;')_:écially in tables, the period in which the data
were collected and the sources should be indicated
While preparing the EIA reporf;"th,e :nstructlons for the proponents and instructions for
the consultants issued by r&éé’F’mﬁf '0 M. No. J-11013/41/2006-IA.1L (1) dated 4th
August, 2009, which are available’ qp the website of this Ministry should also be
followed. gh
The consultants involved in the preparation of EIA/EMP report after accreditation with
Quality Council of India (QCl)/National Accreditation Board of Education and Training
(NABET) would need to include a certificate in this regard in the EIA/EMP reports
prepared by them and data provided by other organization/Laboratories including their
status of approvals ctc. In this regard circular no F. No.J -11013/77/2004-IA-1K(I) dated
2nd December, 2009,18th March 2010, 28th May 2010, 28th June 2010 ,31st December
2010 & 30th September 2011 posted on the Ministry’s website http://www.moef.nic.in/
may be referred.

» After preparing the EIA (as per the generic structure prescribed in

Appendix-III of the EIA Notification, 2006) covering the above mentioned points, the

MEMBER SECRETARY
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proponent will take further necessary action for obtaining environmental clearance in
accordance with the procedure prescribed under the EIA Notification, 2006.

» The final EIA report shall bc submitted to the SEIAA, Tamil Nadu for
obtaining Environmental Clearance.

= The TORs prescribed shall be valid for a period of three vears from the
date of issue, for submission of the ETA/EMP report as per OMNo.J-11013/41/2006-
IA-II(T)(part) dated 29 August 2017.

MEMBER SECRETARY
SEIAA-TN

Copy to:
1. The Additional Cheif Secretary toQovéq%mem, L_anxronment & Forests Dept,

Govt. of Tamil Nadu, Fort St. Gcorgq. %u}g@g{
. ‘. ¥y

sl
2. The Chairman, Central Pollution CokﬁgggﬁBpﬁgél;PariveshBhavan,

CBD Cum-Office Complex, East Arjun Nagar, New Delhi 110032.

3. The Member Secretary, Tamil N%% Etion é& trol Board,

76, Mount Salai, Guindy, Chennai-600 032

4. The APCCEF (C), Regional Office, Minis {ry of Environment & Forest (SZ),
34, HEPC Building, 1¥& 2" Floor, Cathedral Garden Road, Nungampakkam, Chennai - 34.

5. Monitoring Cell, I A Division, Ministry of Environment & Forests,
ParyavaranBhavan, CGO Complex, New Delhi 110003

6. Stock File.

Page 13 of 21




i : i t 169

Letter No.SEIAA-TN/F.No. 518/Vio:ation/ToR - 822/2020 dated: 23.11.2020

Enclosure
CHECKLIST
To be filled in by the project proponent with supporting documents. Furnish reply to each

question listed below.

Name of the project:

Project location:

Stage at which the project execution stands:

Part - A — Applicable for Pre-construction:

1.

Have the constructions of STP, Solid Waste Management facility, E-waste management

facility, DG sets, etc., been made in the earmarked area only?

2. Have statutory clearances and approvals been obtained?

E.;J

5.

a) Chief Controller of Explosives, i
b)
c)
d) Forest Conservation Act,d 98’0 W] 1d Life (Protection) Act, 1972,

St W
e) State / Central Ground ‘e’g'aicr Authority,
f) Coastal Regulatory Zone Authority, Bio-Diversity Act, 2002, Wetland Authority

Act & Rules, other statut other authorities as applicable to the project been
_é; tfrem« he concerned competent authorities?

obtained by project pgopon

10?7
Have the Plastic wastes been scgregated and disposed as per ‘the provisions of Plastic
Waste (Management & Handling) _Rules 20162

Has a separate environmental ma’nag’emeni cell formed with suitable qualified personnel?

Have trees been cut? If yes, has cgp&nsat‘on plantation been done, in the ratio of 1:

Part - B —Pre construction phase:

6.

Has the approval of the competent authority been obtained for structural safety of the
buildings during earthquake, adequacy of fire fighting equipments, etc as per National
Building Code including protection measures from lightning etc before commencement
of the work? _

Have all required sanitary and hygienic measures for the workers were in place before
starting construction activities and the same bave been maintained throughout the

construction phase?

MCRETARY
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10.
1.

12.

13.

14.

15.
16.
17.
18.

19.

20.

Page 15 of 21

Are the designs ¢f buildings in conformity with the Seismic Zone Classifical:ons?

Has the construction of the structures been undertaken as per the plans approved by the
concerned local uthorities/local administration?

Has any construction activity of any kind been taken up in the OSR area?

Has the Consent of the local body concerned been obtained for using the treated sewage
in the OSR area for gardening purpose?

Are the height and coverage of the constructions in accordance with the existing
ESI/FAR norms as per Coastal Regulation Zone Notification, 20117

Is the basement of the building above the maximum flood level documented by the Water
Resource Department, PWD, Government of Tamil Nadu in consultation with the
CMDA?

Are the pipelines marked with dlfferent colors with the following details?

-':rn-f-

1. Location of STP,%comQ(‘J?f_isystcrn, underground sewer line.
ii. Pipe Line conveymg the treated effluent for green belt development.
iii. Pipe Line corweymg the treatcd effluent for toilet flushing
iv. Water supply pipeline
v. Gas supply plpc lme if progosed
vi. Telephone cab, E“ﬁ;a fjg:
vii. Power cable
viii. Strom water drains "??n% %
ix. Rain water harvcsnng sysbem 7
Has a First Aid Room been provided in the project site during the entire construction and
operation phases of the project?
Has the structural design of the proposed building been vetted by premier academic
institutions like Anna University, IIT Madras, etc?
Is there any threat to the biodiversity due to the proposed development?
Has the present land usc surrounding the project site got disturbed at any point of time?
Has the existing land use been altered due to the project and is it in consistent with the
surroundings?|
Has the green!be'lt area been planted with indigenous native trees, in adeq ate numbers

and areas? |

o
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21. Have the natural vegetation listed particularly the tress, been removed during the
construction phase? Was there disturbance to the aquatic eco-system within and outside
the area?

22.Did the construction activitics of the site adhere to all environmental and ecological
standards and safeguards?

23. Have the rain water harvesting system (storage + recharge pits) been designed as per the
Rain water harvesting and conservation manual of CPWD?

24. Has the land earmarked for OSR been identified, earmarked in coordination with CMDA
adjacent to the entry or exit and it has been fenced?

25. Does storm water generated within the premises find access to any water bodics
directly/indirectly? ;

26. Are proper Fire fighting plan and dlsaster management plan in place?
27. Does the building spoil the gr‘ _' vie

's'- and aesthetics of surroundings and does it

provide enough clean air spacc" 19

-

28. Are the DG Sets and STP lo :éway from the boundary of the project site to ensure
minimal disturbance to the ncighbuurs'? n

Part - C — Construction phase: PR
29. Have all the labourers engaged ifo;&nsn’uchon been screened for health and adequately

treated before and during ﬂlelﬁeﬁﬁgf{ner&on the work at the site?

30. Were Personnel working in dus vcu protective respiratory devices and provided

with adequate training and informati Jon safety and health : aspects? Have Occupational
health surveillance program of the workers been undertaken periodically to observe any
contradictions due to exposure to dust?
31. Have Periodical medical examination of the workers engaged in the project been carried
out and records maintained?
32. Water Supply:
i) If water requirement during construction phase was met from ground water
source, then approval of the PWD Department of water resources is necessary.
Was it obtained?
ii) Was provision made for the housing labour within the site with all necessary

infrastructures and facilities such as fuel for cooking, mobile toilets, mobile STP,

O =
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iii) Was adequate drinking water and sanitzry facilities provided for construction
workers at the site? Was the trcatmeni and disposdl of waste water through
dispersion trench after trcatment throuzh septic tank? The MSW generated
disposed through Local Body?

iv) Was water demand during construction reduced by use of pre-mixed concrete,
curing agents and other best practices prevalent?

v) Are the fixtures for showers, toilet flushing and drinking water of low flow type
by adopting the use of aerators / pressure reducing devises / sensor based contral?

33. Solid Waste Management:

i) Was the solid waste in the form of excavated earth excluding the top soil

generated from the project activity scientifically utilized for construction of

approach roads and pe_{;ip.hér;_il '.“l_'_'pagls‘_?

34. Top Soil Management: 5%
i) Was the top soil excavaged"durmg construction activities stored for use in

horticulture/ landscapc:cgg{glppmcnt--mthm the project site?

35. Did disposal of construction ‘33%}1"5 aunng construction phase affect the neighboring
communities and was it dispos‘ed off only in approved sites, with the approval of
Competent Authority with ne?1 g?( pggcautmns for general safety and health aspects of
the people? Was the constru
Demolition Waste Management Rl R"Tes 20 16?

n'and- dcmolluon waste managed as per Construction &

36. Did Constructioz spoils, includi bltummous materials and other hazardous materials,
watercourses? Was the dump sites for such materials secured so that they should not
leach into the adjacent land/ lake/ stream etc?

37. Diesel Generator sets:
i) For the diesel generator used during construction phase, was the air and noise

emission in conformity to the standards prescribed in the Rules under the
Environment (Protcetion) Act, 1986, and the Rules framed thereon?

il) Was the diesel required for operating stand by DG sets stored in underground
tanks fulfilling the safety norms? Was clearance from Chief Controller of
Explosives was taken?

1i1) Are the acoustic enclosures installed at :1l noise generating equipments such as
DG sets, air conditioning /s;;:;gcms, ?ggf)lin ¢ water tower, etc?

MEMBER SECRETARY
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38. Air & Noise Pollution Control:

i) Were vehicles hired for bringing construction materials to the site in good
condition and conformec to air and noise emission standards, prescribed by
TNPCB/CPCB? Were the vehicles operated only during non-peak hours?

i) Ambient air and noise levels should conform to residential standards prescribed
by the TNPCB, both during day and night. Was the Incremental pollution loads
on the ambient air and noise quality closely monitored during the construction
phasc? Was any pollution abatement measures implemented?

iii) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site shall be avoided. Is parking fully internalized and no public
space utilized? Is Parking plan as per CMDA norms?

iv) Do the buildings have adequate distance between them to allow free movement of
fresh air and passage of patlii‘al h‘_ﬂlt air and ventilation?

39. Building material: AN

i) Were Fly-ash blocks us;:? as}"l:;ulldmg material in the construction as per the
provision of Fly ash Nouﬁcat on of September, 1999 and amended as on 27th
August, 2003 and Notlﬁcatlon No. S 0. 2807 (E) dated: 03.11.2009?

| r‘#

i1) Was Ready-mix concret “sed in bu:ldmg construction and necessary cube-tests
conducted to asceﬂa:?ﬂl%é'guanﬁgi
ii1) Is the use of glass reducegup;lga 40% to reduce the electricity consumption and
load on air conditioning? . '
40. Storm Water Drainage:
Is Storm water management around the site and on site established by following
the guidelines laid down by the storm water manual?
41. Are the following Encrgy Conservation Mcasurcs been implemented?
i) Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material, to fulfill the requirement.
ii) Opaque wall should meet prescribed requirement as per Energy Conservation
Building Code which is mandatory for all air conditioned spaces by use of

appropriate thermal insulazion material to fulfill the requirement.

MEMBER SECRETARY
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iii) All norms of Encrgy Conservation Building Code (ECBC) and National Building
Code, 2005 as energy conservation have to be adopted Solar lights shall be
provided for illumiration of common areas. :

iv) Application of solar encrgy should be incorporated for illumination of common
areas, lighting for gardens and street lighting. A hybrids system or fully solar
system for a portion of the apartments shall be provided.

v) A report on the energy conservation measures conforming to energy conservation
norms prescribed by the Bureau of Energy Efficiency shall be prepared
incorporating details about building materials & technology; R & U factors etc
and submitted to the SEIAA in three month’s time.

vi) Energy conservation measures like installation of CFLs/TFLs for lighting the

areas outside the buldmg shéu}d be integral part of the project design and should

be in place before pro_;ect'comrplssmnmg

42, Fire Safety: ¥ “ ;: .

i) Are adequate fire p-otecﬁ’)’n eqmpn?cnts and rescue arrangements in place as per
the prescribed standards?

i1) Is proper and free appro h to for fire-fighting vehicles upto the buildings and
for rescue opcrauons‘!n tof‘ernergency in place?

43. Green Belt Development: _d :

1) Has the Project Propone 'p%é:ad tree species with large potential for carbon
capture 1n the proposed green*belt arca based on the recommendation of the
Forest department well before the project is completed?

44. Sewage Treatment Plant:

i) Is the Sewage Treatment Plant (STP) installed certified by an independent expert/

reputed Academic institutions for its adequacy?
45. Rain Water Harvesting:

i) Is roof rain water collected from the'covered roof of the buildings, etc harvested
so as to ensure the maximum beneficiation of rain water harvesting by
constructing adequate sumps so that 100% of'the harvested water is reused?

ii) Is Rain water harvasting for surface run-off implemented as per plan? Befare

recharging the surface /n.oﬁ‘-—zs -pre-treatment planned with screens, settlers etc

i

o
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46.

dore to remove suspended matter, oil and grease, etc? Are adequate number of
bor': wells / percolation pits/ as provided?
iii) Is the roof rain water collected and stored in the sumps propcsed to be treated
before water is put to any beneficial usc?
Building Safety:
i) Is lightning arrester properly designed and installed at top of the building and

where ever is necessary?

Part — D Operation Phase

1.

10.

11.

Has the “Consent to Operate” been obtained from the Tamil Nadu Pallution Control
Board before the start of the operation of the project?

Is the Proponent responsible for the maintenance of common facilities including

greening, rain water har\'esting, se\i}égc treatment and disposal, solid waste disposal and

5:-\ ‘"3 .' ,‘._ -,

oy

environmental monitoring mcludm e rmce gardemng for a period of 3 ycars?

Is the ground water level and its qua. ity mbmtored and recorded regularly in consultation
with Grour:d Water Authonty’? -'~“!'P' "‘ it _

Is treated cffluent cmanating from STP recycled / reused to the maximum extent
possible? Does the treated sewage confonn to the norms and standards for bathing quality
laid down by CPCB lnespccﬁvean.%n euse,?\ Are necessary measures in place to mitigate
the odour and mosquito problé’n‘rﬁfom STI’?

Is the STP continuously operated“lgpmv;dmg stand by DG set in casc of power failure?
Is the treated sewage used for green Belt development/ avenuc plantation without causing
pollution?

Are adequate measures being taken to prevent odour emanating from solid waste
processing plant and STP?

Is regular monitoring done regarding operation and maintenance of STP, reuse and
disposal of untreated sewage and effluent, swimming pool, Solid wasts Management?
Have any CSR / CER activities been carried out?

Is organic waste convertor proposed for managing the municipal solid waste (Organic
components) in place? If yes, is care taken to operate and maintain the OWC such a way
that there iz no problem to the nearby residents?

Is the Municipal solid waste generated collected, segregated and disposed as per Solid

Waste Maj:agement Rules, 2016

&
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' SEIAA-TN
Page 26 of 21



| . 176

Letter No.SEIAA-TN/F.No. SlS_/Violatiou/ToR - 822/2020 dateci: 23.11.2020

12
13.
14.
15.

16.

17.

Page 21 of 21

Iz the e - waste generated collected and disposed to a nearby authorized e-waste centre as
rer E- waste (Management& Handling), Rules 20167

Is the height of stack of DG sets equal to the height needed as per CPCB norms?

Is the noise level maintained as per MoEF/CPCB/TNPCB guidelines/norms both during
day and night time?

Is spent oil from D.G sets stored in HDPE drums in an isolated covered facility and
disposed as per the Hazardous& other Wastes (Management & Transboundary
Movement) Rules 20167

Is the storm water drain provided at the project site maintained without choking or
without causing stagnation? Is the storm water properly disposed off in the natural
drainage / channels without disrupting'the adjacent public?

Are the used CFLs and TFLs proper!ycp]lected and disposed off/sent for recycling as per

the prevailing gmdelmeslmlc & regulatory authority to avoid mercury

contamination?

Slgnature

Name of the proponent:

rEH MEMBER SECRETARY
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u This agﬂ:!ment’is catered inlo on the 10 (day) of 02 (Manth) 2020 Valid up to 09/02/2021 35 < ;
| : Betyeen g,

Mis. Ranfky E nd Enyironment Lid -

) i . functioning at D.No.2B/1,Vaigai Main Street, Velmurugan
Nagar, Byc Pass Road, Madurai-625 010 and having its registered office at Ramky Grandiose, 12* & |3%
-. <y Towers complex,Gachibowli, Hyderabad- 500032 (hercin afier called as REAEL) represented
by its Authorized Signatory., '

And

¢ Hospital & Research Institute Toll Gate, Madurai-Tuticorin Ring Road,
«  Anuppanadi Near Chiathamani, Madurai, Tamil Nadu 625008(herein afier called as HCE)
. . Whereas REAEL is establishing a common facility in accordance with the Bio-Medical Wasic
{Management and Handling) Rules, 2016, for collection, treatment and disposal of the bio-medial
stes generated by the “Health Care Establishments™ (Hospitals, Nursing Homes, Diagnostic
girs, Labs, Dental Clinics, Blood Bank...).
£

2. Whereas Velammal Medical Collese H C_ ¢h Tn: s a hospital having Nine
Hundred (200_No’s) beds is generating Bio-Medical Wastes which aced 1o be managed in
accordance with the Bio-Medical Wastes (Management and Hendling) Rules, 2016 of Govt. of India,

f —_— -

Velammal Medica! Callego Hospita

& Research Insfilute

L]
DY -
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3. The Velammal Medieal College Hospital & Research Institute who uses the scrvice of REAEL
shall pay a one time Membership fee of Rs.2000 /- towards membership.

4. Whercas REAEL offers to provide the services required fer the members of HCE to be complied
with the above said roles, on a “user-pay-principle” at Rs 8,50/ bed/day to be paid on monthly
basis. This rate will be reviewed and increased by minimum of 15% every vear.

5. Velammal Medical College Hospital & Research Institute.  shall nol pay 90 day’s charges, as
advance to the REATL,.

6. REAEL & TNPCB wil] make periodic inspections of the Velammal Medical College Hospital &
Research Institute regarding the Number of Beds. Collection and Segregation of Bio-Medical
Waste etc.,

7. The Health Care Establishments shall segregate the wastes in accordance with the Bjo — Medical
Waste {(Management and Handling) Rules, 2016 of Govt. of India.

8. REAEL shall provide the initial training, free of cost, about scgregation of wastes, collection of
wastes in color coded bags as well as occupatiotial safely in management and handling of Bio-
Medical Wastes.

9. REAEL shall distribute color coded bags (Non Cholorinated) (smail cost is Rs.5 & 7/Bag + GST
Tax) , Polythene cover are not be collected.

10. The HCE shall ensure that all the syringes disposed shall not have any part of the needle.

11.REAEL shall collect the wastes from Velammal Medical College Hospital & Research Institute,

at times and frequency mutually & greed by both the parties.

12.REAEL shall be liable for violation under the Bio-Medical Wastes (Management and Handling)
Rules, 2016 from the time the waste is handed over to REAEL,

13.REAEL shall meet all the rules znd regulations stipulated by the Tamil Nadu Pollution control
Board.

14.REAEL promises to kesp high standards of pollution control end shall update equipment as and
when required.

15. All complaints (if any) shall be attended to in the shortest possible time,
(24 hours).

! Hospital
mmal Medical College
Velamg‘ Resaarcn nstitute

1] 7% harman
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16.REAEL shall send bill for the preceding month by the 3™ of the next month and the same shall be
paid by DD / Account payee Cheque only drawn in favor of “Ramky Energy and Environment
Ltd™., payable at Madurai.

17. The DD or Chequc should reach Madurai Office on or before 15" of the same month.

18. REAEL shall stop services if payments are not made within 20 days from the date of billing,
19. Any change of Rules or Disputes will be sorted out by a joint committes of REAEL & HCE,

20.REAEL & Velammal Medical College Hospital & Research Institute hereby undertakes to adhere
to this “Agreement of Service” for a minimum period of one years.,

~ 21.For Convince of waste collection, bio medical waste bag should be placed in the ground floor
only, so that our vehicle will casily come and collect the bio medical waste, it also avoids
spillage waste.

22, Velammal Medical College Hos ital & Research Institute, shall generate waste received above
250 gm per day per bed (beds calculated over no.of sanctioned beds) will be totaled in kg
per month and will be additionally billed @ Rs. 25 per Kg wef 1*Jan 2019, over and
above regular BMW service charges per month,

23. Agreement can be terminated by giving one month notice by both the parties

24. Paynients made after 15", shall attract 2 penalty of Rs.30/- per day.

=g
Velammal Madien! =~Nsge Hospltal

& RuEEAIGH I~

Authorized Signatory

A

|
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STATE EXPEKT APPRAISAL COMMITTEE -TAMIL NADU
Minutes of the Meeting of 218" State Exnert Appraisal Committee (SEAC held on 09th

Juiv (Friday) for Building & Construction Projects, Township and Area Developmernt

projects & Mining Projects through video conference.

Agenda No: 218-01 (File No: 7946/2020)

Proposed Construction for Development of Tamil Nadu Commerce Hub Tower at
s.F.No. 1/1a(Oid), New No-4, Biock No-2 at Nandanam Village, Anna Salai Taluk,
Chennai District, Tamil Nadu by M/s. Tamilnadu Housing Board — For Environmental
Clearance.

(SIA/TN/MIS/177999/2020, dated: 08.10.2020)

The proposal was placed in this 218" meeting of SEAC held on 09.07.2021. The
details of the project furnished by the proponent are given in the website

(parivesh.nic.in).
The project proponent gave detailed presentation. SEAC noted the following:

1. The Proponent. M/s. Tamilnadu Housing Board has applied seeking
Environmental Clearance for the proposed construction Development of Tamil
Nadu Commerce Hub Tower at S.F.No. 1/1a(Old), New No-4, Block No-2 at
Nandanam Village. Anna Salai Taluk, Chennai District, Tamil Nadu.
2. The project/activity is covered under Category “B2" of ltem B(a) "Building and
Construction Projects" of the Schedule to the EIA Notification, 2006,
Based on the presentation made and documents furnished by the Project proponent,
SEAC decided to defer the application based on the following shortcomings observed
during the presentation and hence not recommended for grant of EC.
1. The project proponent has not furnished land transfer documents in the name
of project proponent TNHB for all survey nos. of the proposed project site.
2. The proponent has nol furnished administrative approval for the proposed
project.

3. The proponent has not furnished the land use conversion certificate to

o S
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institution like 1T, NIT, Anna University, Neeri, or any other NABET
approved Geologists/Geohydrologists, and the report may be submitted.

The proponent has furnished additional patticular: vide its Letter Dt:25.06.2021.

Once again the proposal was placed in this 218% meeting of SEAC held on
09.07.2021. SEAC after detailed deliberations decided to call the proponent for
presentation regarding additional details furnished in any one of the ensuing

meetings.

Agenda No: 218- 21 (File No: 518/2013)

Construction of Medical Hospital building without prior Environmental Clearance by
M/s. Velammal Medical College & Hospital & Research institute at S.F.Nos. 62/6,
62/7, 63/9A, 63/98B. 63/9C, 64/2. 64/7B, 70/2A, 70/2B, 7111, 71/3. 71/4A, 72/2,
72/3A, 72/3B, 72/4A, 72/4B, 72/4C, 72/4D, 72/5, 72/6, 72/7, 72/8, 72/9A, 72/98B1,
72/982, 72/10, 72/11A, 72/11B, 72/12, 72/13, 73/4A(P), 73/4B, 73/13, 80/5 of
Anuppanadi Village, Madurai South Taluk, Madurai District, TamilNadu-For
Environmental Clearance under Violation.

(SIA/TN/MIS/201965/2021, dated:05.03.2021)

The details of the project furnished by the proponent are given in the website

(parivesh.nic.in).

The SEAC noted the following:

1. The project proponent, M/s. Velammal Medical College & Hospital &
Research Institute has applied for Environmental Clearance for the Existing
Construction of Medical Hospital building at S.F.Nos. 62/6, 62/7, 63/9A.,
63/9B, 63/9C, 64/2, 64/7B.70/2A, 70/2B, 71/1, 71/3, 71/4A, 72/2. 72/3A,
72/3B. 72/4A, 72/4B, 72/4C,72/4D, 72/5, 72/6, 72/7. 72/8, 72/9A. 72/9BI,
727982, 72/10, 72/11A, '72/118.72/12, 72/13, 73/4A(P), 73/4B, 73/13, 80/5
of Anuppanadi Village, Madurai South Taluk, Madurai District, TamilNadu.

2. The project/activityiscoveredunderCategory"B2"of Item 8(a) "Building and
construction projects" of the Schedule to the EIA Notification, 2006.
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3. The existing EC built up area is 143163.0155q.m, now applied builtup area
is 101124.645q.m and total plot area is 50296.005q.m. Total projest cost is
46103Lakhs.

4. Terms of Reference under violation was issued by SEIAA-TN vide
Lr.No.SEIAA-TN/F.No.518/Violation/ToR-822/2020. Dated:23.11.2020.

Basedonthedirectionfromthe$ E[AAforapprising’rhisprojec‘runderviolationasperthe

O.M of MoEF & CC dated 09.09.2019 vide minutes of the 172"SEAC meeting
0on05.09.2020, the SEAC decided to recommend to issue the Terms of Reference
(ToR) to SEIAA in 3 parts for the project for assessment of Ecological damage,
remediation plan and natural & community resource augmentation plan to be
prepared as an independent chapter in the Environment impact Assessment report
by the Accredited consultant and also with collection and analysis of data for the
assessment of ecological damage. preparation of remediation plan and natural &
community resource augmentation plan to bed one by an Environmental
laboratory duly notified under the Environment (Protection) Act,1986, accredited
by NABETor a laboratoryof Council of Scientific and Industrial Research
Institutions working in the field of Environment. Subsequently, the SEIAA-TN
issued Terms of Reference (TOR) for existing hospital under violation category
videlLr.No.SEIAA-TN/F.No.518/Violation/ToR-822/2020,Dated:23.11.2020.

In the meantime, the Subcommittee visited the site on 21.01.2021. The site
inspection report of the proposal was placed in the 198'hmeeting of SEAC held on
05.02.2021. The following details were observed during the site inspection,

1. The proponent explained that exact survey numbers of the Hospital
buildings are only part of the survey numbers specified in the application
and they are in the process of submitting a letter to that effect.

2. The Existing EC was obtained earlier from SEIAA-TN vide Lr.No.SEIAA-
TN/F.518/EC/8(a)/I43/2012dated:l7.04.2013forthebuilt—up area of

143163.012m?2 includes institute buildings and hospital building(C+3).
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3. The committee during its visit rnoted that the Project Proponent had
constructed additional floors in the hospital building (G+3 to G+5)
constructing additional two floors (with additional built-up area of
27,777.655q.m) deviated from the original plan in Hospital Block without
increase in number of beds (permitted-900Beds).

4. The proponent has reported that earlier EC was obtained vide letter
No.17.04.2013 for total built up area 1,43,163.0158q.mts. The proponent
has further reported that excluding the institution buildings built up area
actual built-up area is 1,01,124.64 Sq.mts which is less than the permitted
Built-up area in the EC.

5. The committee instructed to furnish the village map with "A" Register.

6. The committee noted that the ETP effluent from operation theatre and labs
after disinfection has been mixed with sewage and Sent to STP for
treatment and laundry waste alone is being treated separately with
Chemical dosage.

7. Committee also visited the STP plant and objectionable smell was noticed
which shows that treatment unit was not functioning with required
efficiency.

8. Treated sewage water from STP may be utilized / recycled for green belt
development, toilet flushing, or for any other purpose where direct contact
with Human could be avoided.

9. A separate ETP needs to be constructed on priority as STP is not designed
for treating effluent from Lab and other floor washings, especially from
operation theatre or from wards of contagious diseases- Bio medical waste
storage needs tc be maintained as per CPCB protocol following the Bio
medical waste (Management and handling rules 2016).

10. The proponent claims 15.5% of greenbelt was maintained within the
premises.

11. However, the cormmittee noticed that the existing trees within the Hospital
Compound need to be improved and they could adopt the Miyawaki

scheme by adopting the locaily available native species. Further the
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committee recommended the proponent to submit the actual area of the
green belt around the Hospital buiiding, within the Hospital compound.

12. Siudge which comes out STP can be used as manure after due composting.

The SEAL accepted the recommendation of the subcommittee and directed that the
proponent shall furnish the details/particulars inrespect of the above additional
ToR in the EIA report, in addition to the standard ToR.

The project proponent submitted EIA report to SEIAA-TN on 05.03.2021,

The proposal was placed in this 207thSEAC Meeting held on 17.03.2021.The

project proponent gave detailed presentation.

Based on the presentation. the committee asked the proponent/consultant to
present the details of ecological damage, remediation plan and natural &
community resource augmentation plan and it was replied that they are not ready
with the details and requested the committee to allow them to make a
presentation about the same in one of the forth-coming meetings and the

committee agreed for the same,

The Proposal was once again placed in 211th SEAC held on 24.04.2021. Based on
the proponent presentation and documents furnished, the SEAC noted that the
consultant has not assessed the ecological damage, remediation plan and natural&
community resource augmentation plan correctly. Hence the committee instructed
the consultant to calculate the details of ecological damage, remediation plan and
natural & community resource augmentation plan as per the approved procedure

and submit the same,

The proponent vide its Letter Dt:14.06.2021 has also furnished the revised details
on the Ecological Damage Assessment, Remediation Plan, Natural Resources
Augmentation and Community Resource Augmentation Plan prepared &submitted
by the NABET consultant on behalf of the proponent as per the guidelines
mentioned in the MoEF & CC Notifications dated:14.03.2017 and 08.03.2018.
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The subject was placed in this 218" meeting of SEAC held on 09.07.2021 for

appraisal for seeking Environmental clearance under violation. The SEAC assed the

project based on Ecological camage, remediation plan and natural & community

resource augmentation plan pirepared and submitted by the NABET consultant on

behalf of the proponent as per the guidelines mentioned in the MoEF & CC
Notifications dated:14.03.2017 and 08.03.2018. The extract from the report is as
follows:

Ecological Damage Assessment:

§. | Ecological Damage Remediation Plan Amount
No| Assessment (in Lakhs)
1. | Dust/Particulate Isolated the construction area with flexible 2.00
Matter emissions enclosures.
from se f T
er;) anlzircc)’:(;cts/it Sprinkling of water was done at regular
P 15 interval in the construction area and
unpaved roads by truck mounted sprinklers.
Proper maintenance of vehicles.
The heavy vehicles moving offsite were well
covered.
Low sulphur fuels for transportation and for
DG sets were used.
Monitoring was done during construction
activity.
2. |lossof native flora | Plantation of native species.
and aesthetic view | Development of greenbelt all along the
| boundary.
3. | 1. The rainwater | Adequate toilets have been provided for
stored at stte was used | construction labours and the sewage were 1.80
for construction | discharged properly into soak pit through
purpose. septic tank.
2. Source of water | During monsoon season  runoff from
supply from | construction site were routed to a temporary
Madurai Municipal | sedimentation tank for settlement of suspended
Membgt Secr: Chairman
SEAC - SEAC - TN
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Corporation. solids.
3. Sediment load Sewage treatment plant.
4. Contamination of | Proper channelization of storm water with
runoff due to on | intermediate grit chambers in the public drain
point source | within the area.
pollution.
. Deterloration  of The Vicinity of the project site is frequently
the water channel / R

. ] cleaned to remove 3non-point sources before
drain and impact on oo
aquatic life, )

4. | Noise generation | The work was limited today time. 0.3
&increase ".‘ ellls Use of machineries having highest standard and
le.vel.. Noise ‘& comply with national standard that take care of
vubrat:orf due _ 9 noise and vibration. The impact due to noise
construction  actiVity | \,ac reduced by use of a coustic enclosures for
and operation  of [ . ineries and personal protective measures
D.G.Set. like, earplugs, earmuffs etc, 0

5. | Un-manage/un- The excavated topsoil was used to develop the 1.00
control storage of | greenbelt within the project site.

\ il. . .

cxcapatecisol Providing an isolated each at proof storage

losing its texture, | facility for hazardous waste.

productivity and

fertility status.

Chocking of drains

due to surface runoff

during rainy season.

Change in

topography and

drainage pattern.

Generation and

storing of Hazardous

waste,

Total Amount 5.1
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Natural Resource Augmentation Plan:
S.No.! Natural Resource Augmentation Amount (in
Activiti
ctivities Lakhs)

1. [Development of additional Rain water harvesting and ground wates 3.00
recharge structure

2. |Provision of additional solar panel lighting in common areas.

3. |Plantation in commaon areas of villages

4. Development of avenue plantation

Total Amount

3.00
Community Augmentation Plan:
S. Community Augmentation Activities Amount(in
No. Lakhs)
1. a)Installation of RO Plant for safe drinking water supply at School 4.00
2. a) Organize skill development program for sustainable income
generation & livelihood for the community like training on scientifid
agricultural practices. tailoring. embroidery, etc
b) Imparting entrepreneurship development training to local people
c)Awareness program for eduction of plastic waste reduction/ solid
waste Management
Total Amount 4.00

Total Fund allocated for Ecological remediation, Natural Resource Augmentation and
Community Resource Augmentation plan is Rs. 12.10 Lacs.

DAMAGE COST DETAILS (Year-wise):

Ecological remediation, Natural Resource Augmentation and Community Resource
Augmentation cost (total cost)
First Year Second Year Third Year Fourth Year Fifth Year
Rs12,10.000 Rs12,10.000 Rs$12,10,000 Rs12,10,000 Rs12,10.000
Total cost 60,50,600
Chairman(_("—
SEAC - TN SEAC-TN
_ ., %, MCHARN
o Chgirmarnr
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Corporate Environmental Responsibility:
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S.N Corporate Environmental Amount(in
o. Responsibility Activities in the village of Lakh
Anuppanadi Village, Madurai District. akhs)
® Health & Education. 50
& C[lectrification including solar power & Roads.
@ Skill Development,
& Rainwater Harvesting.
® Avenue Plantation.

Based on the inspection report and the violation notification, the SEAC classified

the level of damages by the following criteria:

L

Low level Ecological damage:

a. Only procedural violations (started the construction at site without obtaining

EC)
Medium level Ecological damage:

a. Procedural violations (started the consiruction at site without obtaining EC)
b. Infrastructural violation such as deviation from CMDA/local body approval.

€. Non operation of the project(not occupied).

. High level Ecological damage:

a. Procedural violations (started the construction at site without obtaining EC)
Infrastructural violation such as deviation from CMDA/local body approval,

b. Under Operation {occupied).

Level of damages Ecologial | Natural Community | CER Total
remediati | resource resource (% of | (% of
on cost augmentati | augmentatio | project | project

Q, 0, t

% of | O cost (% | n cost (% of | cost) cost)
e of project | project cost)
com) cost)

Llow level  Ecological | 0.25 0.10 0.15 0.25 0.75

damage
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o :
Medium level Ecological|l C.35  [0.15 0.25 0.5 1.25

®
damage OB
High  level  Ecologica! | 0.50 0.20 0.30 1.00 2.00 "
damage

In view of the above and based on the inspection report & the Ecological damage,
remediation plan and natural & community resource augmentation plan furnished
by the project proponent, the SEAC decided the fund allocation for Ecological
remediation, natural resource augmentation & community resource augmentation
and CER by following the below mentioned criteria, as per category3.stated

above.

For the project cost, the proponent has submitted the building valuation report for
violated area Dated: 31.03.2020 from the Chartered Engineer (No: 51172). In that

certificate it is given as follows,

Area of additional building constructed without EC-29,021.65 Sq.m

Cost of building per Sq.m. - Rs.16400.0/-

SLNo | Cost of the violated building area Value INR (in
Crores)

(Area of additional building constructed) 47.59550
X (Cost of building per Sq.m.)

=29,021.65 X Rs.16400.0

The total cost of Ecological remediation, Natural Resource Augmentation and
Community Resource Augmentation cost is Rs, 60.70 Lakhs arrived by the EIA
coordinator is takenup which is greater than the 1% of the project cost is Rs. 47.59
Lakhs as per SEAC,

The SEAC observed that the construction of existing medical college & hospital
buildingswithout prior environmental clearance comes under violation project seeking
Environmental Clearanceat S.F.Nos. 62/6, 62/7. 63/9A. 63/9B., 63/9C. 64/2,
64/7B,70/2A, 70/2B, 71/1, 71/3, 7V/4A. 72/2, 72/3A. 72/3B, 72/4A, 72/4B,
72/4C,72/4D. 72/5, 72/6, 72/7, 72/8, 72/9A, 72/9Bl., 72/9B2, 72/10. T2/11A,

i
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72/11b,7212, 72/13, 73/4A(P), 73/4B, 73/i3, 80/5 of Anuppanadi Village, Madurai
South Taluk, Madurai District, TamilNadu by M/s. Velammal Medical College &
Hospital & Research Institute which is categorised under the “high level ecological
damage category”. The Committee decided to recommend the proposal to SEIAA for
grant of EC subject to the following conditions in addition to the normal conditions:

1. As per the MoEF& CC Notification, $.0.1030 (E) dated:08.03.2018,
“The project proponent shall submit a bank guarantee equivalent to the
amount of remediation plan and Natural and Community Resource
Augmentation Plan with the State Pollution Control Board and the
quantification will be recommended by the Expert Appraisal Committee
for category A projects or by the State or Union territory level Expert
Appraisal Committee for category B projects, as the case may be, and
finalized by the concerned Regulatory Authority, and the bank
guarantee shall be deposited.

2. Accordingly, the amount prescribed for Ecological remediation
(Rs.25.5lakhs),natural resource augmentation(Rs.15lakhs) & community
resource augmentation (Rs.20lakhs). totaling Rs.60.50lakhs. Hence the
SEAC decided to direct the project proponent to remit the amount of
Rs.60.50 Lakhs in the form of bank guarantee to TamilNadu Pollution
Control Board and submit knowledgement of the same to SEIAA-TN,
The funds shall be utilized for the ecological damage remediation plan,
Natural resource augmentation plan & Community resource
augmentation plan as indicated in the EIA/EMP report.

3. Theprojectproponentshallcarryouttheworksassignedunderecologicaldam
age, natural resource augmentation and community resource
augmentatton within a period of one year. If not, the bank guarantee
will be forfeited to TNPCB without further notice.

4. The amount committed by the Project proponent for CER (Rs.50 Lakhs)
shall be remitted in the form of DD to the beneficiary for the activities

committed by the proponent. A copy of receipt from the beneficiary shall

submitted to SEIAA-TN.
il —L
— L_gb
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Wt

- The Project proponent shall operate the TP effectively and °
continuously so as to achieve standards prescribec by the TNPCB for
treated sewage.

6. The Project proponent shall utilize the treated sewage for the
development of green belt and toilet flushing after achieving the
standards prescribed by the TNPCB.

7. As per the MoEF & CC Office. Memorandum F.N0.22-65/2017-1A.111
dated:30.09.2020 and 20.10.2020 the proponent shall furnish the
detailed EMP mentioning all the activities of proposed CER for entire
project other than the CER amount of 50Lakhs to be remitted before the
issue of Environmental clearance as imposed in the condition No.3

8. The project proponent shall develop and furnish photographs of green
belt developed incorporating native Species adopting Miyawaki scheme
with native species inside the Proposed project site, excluding the
ornamental plants before obtaining the CTO.

9. The project Proponent shall furnish revised latest AAQ data &
meteorological data pertaining to the proposed project site before
obtaining the CTO,

10. The project Proponent shall provide OWC for disposal of bio
degradable solid waste. The project Proponent shall Operate the same
efficiently and continuously for the disposal of the Organic waste
generated from the campus. The non-biodegradable waste shall be
regularly collected and disposed through TNPCB authorized recycler.

1. The Project Proponent shall collect & dispose the hazardous waste
through TNPCB Authorized vendors/recyclers as per the Hazardous and
other wastes (Movement and Trans boundary Movement),Rules2016.

12. The Project proponent shall collect and dispose the E-Waste through

TNPCB Authorized vendors/recycler as per the E-Waste Management

Rules 2016,
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i3. Necessery permission shall be obtained from the competent authority
for the drawl/outsourcing of fresh water before obtaining consent from
TNPCB.

14. All the mitigation measures committed by the project proponent for the'

flood management, Solid waste disposal, Sewage treatment & disposal
etc., shall be followed strictly.

15. Tapping of solar energy should be atleast 10% of total energy
consumption Solar energy usage mainly for the illumination of common
areas, street lighting etc.,

16. The project proponent shall provide separate stand by D.G set for the
STP proposed for the continuous operation of the STP incase of power
failure.

17. Waste of any type not to be disposed of in any water bodies including
drains, canals and the surrounding environment,

18. The project proponent shall submit the proof for the action taken by the
state  Government/TNPCB against project proponent under the
provisions of section19of the Environment (Protection) Ac, 1986 as per
the EIA Notification dated: 14,03.2017 and amended 08.03.2018.

19. The proponent shall furnish the detail about the built-up area for all the
buildings with floor wise to TNPCB every year along with the
compliance report for the Environmental Clearance.

20.The recommendation for the issue of “Environmental Clearance” is
subjected to the outcome of the written appeal vide in Hon'ble
National Green Tribunal (South Zone) Original Application No. 08 of
2021 (s2).

Any violations and subsequent suitable action may be decided by SEIAA, as

deemed appropriate, if arises.

Agenda No: 218-22- TAI (File No: 7939/2020)

65

Proposed development of Industrial park over an extent of 466.503 ha at S.F.Nos.61/1,
62/2, 63/1, 70/1, etc in Therkuveerapandiyapuram & 26/6, 40/4, 46/3, 47/5, etc in

SEAC
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The Commaissinner,
Madurai Corporation,
Madurai

Str,

Sub:- VET - Velammal Medical College Hospital and Research Institute-Cooperate
Environmental Responsibility ~Payment of Rs.50.00 Lacs ~ Reg

Ref--MINUTES of the meeting -218% STATE EXPERT APPRAISAL COMMITTEE
{(SEACY) held on July 9 2021.
Greetings jrom Velammai with Warm Welcome to Temple City , Madurai, VMCH
& RT is one of the important unit functioning under VET in Anuppanadi, Madurai
Comporation limil. VMCH & RI is extending medical service to all section of people of
Madurai and the neighbour Districts with the support of Madurai Corperation.

VMCH & RI has appiied for Environmental Clearance 1o STATE ENVIRONMENT
IMPACT ASSESSMENT AUTHORITY (SEIAA). In this connection; it has been suggested
by SEIAA, 1o spent Rs. 50,00,000.00 (Rupees Fifty Lacs only)
Enviranmental Responsibility as directed by the SEAC vide the ref cited, 218% Meeting,

under Corporate

The SEAC has directed to spend the suid amount for the following activities:-

e

1 S.No Description Amount (In lacs)
k-t Health & Education
2 | Electrfication including solar power & Roads
|3 | Skill Development [AERART e Rs. 50,00
| 4 | Rain water Harvesting
Lo |dvenue Plantation B

In this regards, we are pleased to submit the 0B, Anuppanadi Branch, Madurai
Demand Draft bearing Number 311528 duted 15 Seplember, 2021 in favour of
Madurai Corporation. It is requested to acfénowfedge the receipt of the DD and to spend
arrange uceordinglu to spend the above umount in Anuppanadi Village, as specified

above by & SEAC and alse acknowledgment of receipts.
Regards Sir,
Vo=, 21\ € e ") Yours faithfully,
Place: Madurai TS =y = ot e
- szd.%ﬁ{ (\%Q? }:a} e §b.¢° o) - Vo /,_f e

‘Velammal Village’, Madurai - Tuticorin Ring Read,

eur chlunumnl'!‘dutui. Anuppanadi, Madurai - 625 002 Tel : 0452 - 26989"

Velatnmal i\us,m ‘Velumimal New Gen an Ambattur-Red Hills Road, Cheannai - 800 066, Tamil Nadi, India,
Tol, % - B33B1766 ) 1]5&6'34 Fay 054 - 2659 0757 E-mai | infoowelammalirost esm Websitc - www velammaltrast oo
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MADURAI CORPORATION

Fhis is to acknowledpe the receipt of 0B {Anuppanadi Branch
Madurai) DD No.311528 D 1509 25 for Re.50.00,000/- (Fifty Lakh)
from M/s Nelapunal Medical College Hospital & Research Institute
towards CER Fund allotted for Anuppanadi ¥ illage.
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§ BANK GUARANTEL o«
Bank Guarantee No.: . A5 4531121000013,
Bate:.., L7 09: Zeo 21,
'Iié\
" Tamil Nadu Pollution Contrel Board,
No.76, Mount Salai,
Guindy, Chennai-600032.
[Fear Sir/Madam,
I In accordance with your letter for submitting Bank Guarantee hearing Demand letter Note
No. ......../2021, dated. 16.09.2021 to M/s, Velammal Medical College Hospital & Research
Institute, Madurai Governed by the “VELAMMATL EDUCATIONAL TRUST”. We, the Indian
Qverseas Bank, Anuppanadi Branch, Madurai submit the said Bank Guarantee on the following
terms & conditions:
| or Indian Overseas Bénk
for Indian Overseas Bank For In Anuppanad)-
Anuppanadi AN
[ A
M P B
. . Il Manager / By Manager
Manager / Dy Manager e '? ‘a ':e
S-Bawl N -1%
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AR Wnereas the irust destres 10 secure eXemplion from deposit of Securm'l@? by cash
and has offered to furnish a Bank Guarantee for a sum of Rs. 80, 70,000¢- (Rupees S Ixty Lakh
and Seventy Thousand Onlyjto the TNPCE as Security Deposit,

Now therefore, we the Indian Oversens Bank, g body corporate constituted under the Banking
Companies (Acquisition and Transfor of Undertaking) Act, 1969 and having Head Office at
Mount Road, Chennai and branch office at Mogappair (thereinafier referred to as the Bank)
do hereby undertake and agree 1o pay forthwith on demand in writing by this Board without

any demur, reservation or recourse.

We, the said bank further agree that the Board shall be the sole judge of and as 1o whether
the Trust has committed any breach or breaches of any ol the terms. costs, charges and
expenses caused to or suffered by or that may be caused to or suffered by the Board on
account thereof to the extent of the Seeurity Deposit required to be deposited by the Trust in
respect of the said Establishment and the decision of the Board in respect of the Trust has
committed such breach or breaches and as to the amount or amounts of Joss, damage, costs,
charges and expenses caused to or suffered by or that may be caused to or suffered by the
Board shall be final and binding on us.

We, the Bank further agree that the Guarantee herein contained shall remain in fufl force und
effect until it is releagsed hy the Council and it is further declared that it shall not be necessany
for the Board to proceed against the Trust before proceeding against the bank and the
Guarantee herein contained shall be invoked against the Bank without assigning any reason
notwithstanding any seeunty which the Board may have obtained or shall be obtained from
the Trust at any time when proceedings are taken against the Bank for whatever amount of
may be outstanding or unrealized under the Guarantee.

The right of the Board to recover the satd amount of Rs. 60,70,(00/- (Rupees Sixty Lakh and
Seventy Thousand Only} from us in manner aforesaid will not be prectuded / affected even, if
disputes have been raised by the said Mk, Velammal Fducational Trust(Trust) and / or
dispute or disputes are pending before any authority, officer. tribunal and; or, arbitrator(s)
ete.,

Notwithstanding anything contained herein above:-

v—

Our liability under this bank guarantee shall not exceed Rs. 60,70,000/- (Rupees Sixty
Lakh and Seventy Thousand Only)

2. This Bank guarantee shall be valid up to 16" September 2022 and

We are liable to pay the guaranteed amount or any part thereof under this bank guarantee
only and onjy if YOu serve upon us a written claim or demand on or before 16™
September 2022 (date of Expiry of the guarantee)

wd

Our guarantee shall remain in force until 16.09.2022 and unless a demand or claim under this
guarantee is received by us in writing on or before 16.09,2022 all our nights under the said

guarantee shall be forfeited and we shal] be deemed, relieved and discharged from aj liabilities

there under,

Date: 17% September 2022

Place: Madurai

seas Bank seas Banﬁ
(dinn Dverseas dian Ovez :
L iﬂi’:‘;upi:aé‘:ad{ For In Anuppanadi

ol &

\
// : Manager | Dy Managel Manager | Dy Manager
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TAMIL NADU POLLUTION L BOA
Proc. No. T1)'TNPCB!LAWILA-I!HNGTIBWM;‘F.OggﬁEﬁg%1 Bl;?fdiﬁ?;os.zom
Sub: TNPCB - Bio-Medical Waste Management — M/s. Velammai Medical College and
Research Institute, S.F.No. 61/1,61/2 etc., Anuppanadi Village, Madurai South Taluk,
Madurai District - Hon'ble NGT order in O.A. No. 08 of 2021 (SZ) - Levy of
Environmental Compensation for Non-compliance of the provisions of the Bio-Medical

Waste Management Rules, 2016 - Directions under section 5 of the Environment
(Protection) Act, 1986 as amended - Orders lssued - Regarding.

Ref: 1. Proc No.T4 /TNPCB/LAW/LA-H/NGT/F.02453/MDU/RL/BMW/202 1 dt. 20.07 2021
2. Unit's letter dated 03.08.2021
3. Lr.No.F.1821MDU/NGT OA 08 of 2021/DEE/MDU/2021 dt. 16.08.2021

Whereas. a show cause notice was issued to the HCF M/s. Velammal Medical
Coliege and Research Institute, S.F.No. 61/1,61/2 atc., Anuppanadi Village, Madurai
South Taluk, Madurai District vide reference 1% cited for imposing Environmental
Compensation under Section 5 of Environmental Protection Act, 1986 for the violations as

stated therein.

Whereas, the HCF has furnished its reply for the show cause notice vide letter dated
03.08.2021.
Whereas, the DEE/MDU & AEE/MDU have inspected the HCF on 13.08.2021 and
reported the following observations.
1. The health care facility was in operation.
2. The unit has not provided On-site pre-treatment of Microbiology, Biotechnology
and other clinical laboratory waste (h) as per Scheduie 1 of Biomedical Waste

Management Rules, 2016.
The unit has not provided separate collection system with Effluent Treatment

[+

Plant to treat the liquid waste generate from laboratory, floor washing. cleaning
house keeping and disinfecting activiies as per Bio Medical Waste
Management Rules, 2016,

4. The unit has not made facility for annual report available in their website as per
Biomedical Waste Management Rules, 2016,

5. The unit has not furnished Annual Report in Form IV to this office as per the

Biomedical Waste Management Rules, 2016,
6. The unit has not obtained Authorization under the Biomedical Waste

Management Rules, 2016,

No. 76, MOUNT - SALAI GUINDY, CHENNAL - 850032,

el Fax ; 544-22353058

Telephone 1 22353134 o 147

Einail - mpeb-chn@govin  Web:: www.inpeb gov.in
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7. The unit has not resubmitted the application for consent with Environmental
Clearance Amendment / Revision for the additional construction in the

Environmental Clearance already obtained.

Since the Health Care Facility has not complied with the Biomedical Waste
Management Rules 2016, the DEE/MDU has recommended for the issue of directions
under Section 5 of the Environmental Protection Act, 1986 to the Health Care Facility, to
pay the Environmental Compensation (EC) of Rs, 86,62,500/-.

Therefore, in exercise of the powers vested under Section 5 of the
Environment Protection Act, 1986, the Board hereby issues direction to the HCF
M/s. Velammal Medical College and Research institute, 5.F.No. 61/1,61/2 etc.,
Anuppanadi Village, Madurai South Taluk, Madurai District for strict compliance

of the following,

1. The HCF shall resubmit the consent application along with the revised / modified
Environmental Clearance for the additional construction of the building.

2. The HCF shall apply and obtain authorization under Bio-Medical Waste
Management Rules, 2016.

3. The HCF shall provide Effluent Treatment Plant with separate collection system
for the treatment of trade effluent generated from laboratory, floor washing,
laundry and disinfecting activities as per the Bio-Medical Waste Management Rules,
2018.

4. The HCF shall pre-treat the laboratory waste, microbiological waste. blood
sampies and blood bags through disinfection or sterilisation on-site in the manner
as prescripbed by the World Health Crganisation (WHQ) or National AiDs Control
Organisation (NACO) guidelines and then sent to the common bio-medical waste
treatment facility for final disposal.

5. The HCF shall make available the annual report on its website as per the Bio-
medical Waste Management (Amendment) Rules, 2018 at all times.

6. The HCF shall furnish the annual report in Form IV as per the Biomedical Waste
Management Rules, 2016 to the TNPC Board.

7. The HCF shall remit interim Environmental Compensation (EC) of
Rs. 886,62,500/- (Rupees Eighty Six Lakhs Sixty Two Thousand Five Hundred
Only} for non-compliance of the provisions of the Bio-medical Waste
Management Rules, 2016 immediately.
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TAMIL NADU POLLUTION GONTROL BOARD

Failure to comply with the said directions, will attract action as per provisions of
section 5 (Closure and stoppage of electricity), section 15 (Penalty provision) and
section 17 (Offences and punishment to Head of Government Departments) of the
Environment (Protection) Act, 1986 as améended.

The receipt of this proceeding shall be acknowledged.

¢ .for ?hairman

To AP
The Managing Director , v
M/s. Velammal Medical College and Research Institute,
Anuppanadi Village, Madurai South Taluk,
Madurai District
Copy to

1. The Joint Chief Environmental Engineer (Manitoring),
Tamil Nadu Pollution Control Board,
Madurai
2. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Madurai

3. File Copy

A\
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To

The Chairman,

Tamil Nadu Pollution Control Board,

No: 76, Mount Salai, Guindy,

Chennai — 600 032

; . . 574
Dear Sir, St:?.’ﬁ* :SI(;?;/"/

Sub:  Disbursement of Environmental Compensation for Non-Compliance of the
provisions of the Bio-Medical Waste Management Rules, 2016 — Direction under
Section 5 of the Environment (Protection) Act, 1986.

Ref:  Proc.No. TI/TNPCB/ALAW/LA- II/NGT/BWM/ F.02453/MDU/2021
Dated :20.09.2021

With reference to above cited letter (TI/TNPCB/LAW/LA-TMI/NGT/ BWM/ F.02453/
MDU/ 2021/ Dated: 20.09.2021) regarding levy interim Environmental Compensation
(EC)from Velammal Medical College and Research Institute, Anuppanadi Village, Madurai
District, we hereby enclosed the Demand Draft of Rs. 86,62,500/- (Rupees Eighty Six Lakhs
Sixty Two Thousand Five Hundred Only) 108, Anuppanadi Branch, Madurai Demand Draft
bearing Number 311562 dated 29™ September, 2021 without prejudice in O.A.No. 8 of 2020
on the file of NGT, Chennai. Kindly acknowledge th;:: receipt of the same.

Thanking you,
Yours faithfully,
i p For Velammal Mzdicat Colicqo Hoapilal &
Place: Madurai , Resea.';hins!ifu?e ;

Chairriza

Dated: 29.09.2021 ' /7

"Velammal Village', Madnral - Taticoris Ring Road, (Near Chinthamani Tollgate), Anoppanadi, Madaral - 625 009 Tel : 0453 - 2698971

Velammal Nogar, “Velammal New-Gen Park’, Ambattur-Red Hills Rond, Chennai - 600 066. Tamil Nadu, India.
Tel : 044 - 65161766 / 39666042, Fax : 094 - 2659 0757 E-mail : Info@velammaltrust.com Website + www.velammaltrust.com
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Rﬁtﬁkv nergy and Environment Ltd., fnncﬁoning at D.No.2B/1,Vaigai Main Strect,\felmurugan
agar, mRoad,Madtums 016 and having its registered office at Ramky Grandiose, 12% & 13®
campmx,ﬂmwmsu. llydembud- 200032 (herein after called as REAEL) represented

'(hmnm‘aum as VMCHRI)
th 25 'REAEL is cstablishing & common facility in amq;dau@e with the Bio-Medical Waste
Vandizement and Handling) Rules, 2016, for cellection, treatment and disposal of the bio-medial
: wastes senierated by the “Health Care Establishments® (Hospitals, Nursing Homes, Diagnostic
Centedk, Labs, Dental Clinics, Blood Bank...).

2. VM(;!RI is @ Hospital Having NINE HUNDR
which need 1o be maniaged ir oorianccwnh }31
Rule: __,j_wofamofwh 2

DS is generating Bio-Medical Wastes
M cal Wastes (Management and Handling)
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9.

e ; , 203

C VMCHRI who uses the service of REAFL shall pay a one time Membership fee of Rs.2000/-

towards membership.

Whereas REAEL offers o provide the services required for the members of VMCHRI (o be
complied with the above said rules, ona “user-pay-principle” at Rs 5.00,000/- monthly basis.

VMCHRI shall not pay advance o the REAEL.

REALL will make periodic followed of the VMCHRI regarding the generation of the waste,
Collection and Seerceation of Bio-Medical Waste ete.,

The Health Care Eslablishments shall segregate the wastes in accordance with the Bio — Medical
Waste (Management and Handling) Rules. 2016 of Govt. of India.

REAEL shall provice the initial training, free of cost, about segregation of wastes, collection of
wastes in color coded bags as well as occupational - safety in management and handling of Bio-
Medical Wastes.

REATL shall distribute color coded bags (cost is Rs.5/Bag = GST Tax)

10, The VMCHRI shall ensure that all the syringes disposed shall not have any part of the needle.

11.REAEL shall collect the VMCIIRI at times and frequency mutually agreed by both the partics.

12, REAEL shall be liable for violation under the Bio-Medical Wastes (Management and Handling)

Rules, 2016 from the time the waste is handed over to REAEL.

13, REAEL shull meet all the rules and regulations stipulated by the Tamil Nadu Pollution control

Board.

14. REAEL promises to keep high standards of pollution control and shall update equipment as and

when required.

15. All complaints (il any) shall be attended to in the shoriest possible time,

(48 hours).

16. VMCHRI shall maintain discha ge of the waste approved by the Tamil Nadu Pollutior: control

Board.
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